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LOK SABHA
‘Thursday, 25th September, 1858

The Lok Sabha met at Eleven of
the Clock.

[MR. SpeakER in the Chair]

‘ORAL ANSWERS TO QUESTIONS

Mrs. Joshi in Goa Jail

*1584. Shri V. C. Shukla: Will the
Prime Minister be pleased to state
what steps were taken by Govern-
ment in the past and what are pro-
posed to be taken now to secure the
Telease of Mrs., Sudha Joshi who has
been in Jail in Goa since 19547

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The question of release of Shrimati
Sudha Joshi was taken up through
diplomatic channels. The nationality
certificates of both Shrimati 8Sudha
Joshi and her husband Shri Mahadeo
Shastri Joshi have again been for-
warded to Portuguese authorities to
prove her Indian nationality. We
like to hope that the Portuguese will
release her soon.

Shri V. C. Shukla: May I know how
many Indians are prisoners there
apart from Mrs. Joshi?

Shrimati Lakshmi Menon: Three
more.

Shri V., C. Shukla: Have the Gov-
ernment examined the question of
the desirability of raising this ques-
tion in UNO; if so, whether any deci-
sion has been taken in this connec-
tion?

200 A L.SD—1.
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Shrimatl Lakshmi Menon: I do not
think the Government has taken any
decision regarding raising this issue
in the United Nations.

Shri Goray: Is it a fact that one of
the officers of the Egyptian Embassy
is shortly proceeding to Goa to meet
these prisoners?

Shrimati Lakshmi Menon: Yes, Sir;
it is correct.

Shrl Goray:; Has he been instruct-
ed to urge upon the Government
there to give more facilities to Mr.
Ranade who is in jail and who has
been sentenced to 28 years' imprison-
ment?

Shrimati Lakshmi Menon: I cannot
tell exactly what the instructions are.
[ think he will look into the condi-
tions of prisoners and takes care that
these people are properly treated.

Shri Assar: May I know whether it
is a fact that the Portuguese autho-
rities are unwilling to release her
claiming that she is a Goan national?
If so, will our Government warn the
colonial authorities there that it is
tutile to attempt to divide the Goans
and Indian nationals?

Shrimati Lakshmi Menon: I did not

understand the latter part of the
question.
Mr. Speaker: The hon. Member

will repeat it a little more slowly.

Shri Assar: May I know whether
it is a fact that the Portuguese autho-
rities are unwilling to release her
claiming that she is a Goan national?
If so, will our Government warn the
colonial Portuguese authorities that
it was futile to attempt to divide
Goans ang Indian nationals?
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Shrimati Lakshmi Menon: It is a
fact that the Portuguese declined to
release Shrimati Sudha Joshi on the
ground that she is not an Indlan
national. So, we produced the na-
tionality certificate of Shrimati Sudha
Joshi. Then, they said that unless it
iz proved that her husband was also
an Indian national at the time of the
marriage, they cannot consider it
Now, we have also produced the na-
tionality certificate of her husband teo
prove that he was also an Indian
national at the time of the marriage.

Shri B. K. Galkwad: May I know
how many persons there are in jail
from India today?

Shrimati Lakshmi Menon: I have
just answered this question, Sir.

Mr. Bpeaker: Three, 1 think.

Shrimati Lakshmi Menon;: Three be-
sides Shrimati Sudha Joshi.

Shri Goray: In view of the fact that
Mr. Ranade has been sentenced to 28
years and still he continues to be in
the Panjim lockup, will Government
instruct this officer of the Egyptian
Embassy to take this question up with
the Portuguese Government?

Shrimati Lakshmi Menon: This
question was also answered by me,
Bir.

Shri Assar: Is Government aware of
a news item that appeared in the
last week of July that she had been
released on the 6th July? 1 so,
have they tried to find out how this
false report was circulated and whe-
ther the Portuguese authorities had
any hand in it?

Shrimati Lakshml Menon: I do not
know how this false rumour was
circulated. It was true that there
was a newspaper report that Shrimati
Sudha Joshi was released. On en-
quiry, we found that it was not
correct.

25 SEPTEMBER 1088
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FPrices of Cloth
+

+1585, ) Bhrl Shree Narayan Das:
7\ Sardar lgbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the trend of prices in the prin-
cipal cloth markets of India during
the last six months;

(b) whether it is a fact that the
prices have been constantly falling;
and

{c) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The prices of cloth have been
fairly sieady in the principal markets,
the variations being about one per
cent,

(b) and (c). Do not arse.

Shri Shree Narayan Das: May I
know how the prices prevailing now
compare with the prices last year
during the same period?

Shri Satish Chandra: The weighted
average of various prices of coarse,
medium, fine and superfine varieties is
less this year as compared to the same
time last year.

Shri Shree Narayan Das: May I
know whether any study has been
made as to the reasons why there has
been no fall due to the decrease in
the excise duties?

Shri Satish Chandra: The excise
duties have been readjusted. Conces-
sions have been given in some cases.
There has been a slight increase in
the cost of fine and superfine cloth;
but the prices of coarse and medium
cloth have more or less remained
stationary.

Shri Ranga: Has it not been brought
to the notice of Government by the
Handloom Board and also by severml
organisations of the handloom weavers
that the prices of handwoven cloth
have been coming down and there has
been a huge accumulation of cloth?
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Shri Satish Chandrs: Yes, Sir; the
production of handloom cloth has been
increasing and the offtake has not
increased to the same extent. It is
hoped that with the coming Dusserah,
Durga Puja and Diwali season, the
offtake of cloth will be better.

Shri N. R. Munisamy: As a result
of the readjustment of the excise duty,
is there going to be a reorientation in
the outturn of production suiting con-
sumption to the indigenous d
and the demand abroad?

Shri Batish Chandra: These changes
in the excise duty have resulted in a
. slight change in the pattern of pro-
duction. There is a tendency now
among the producers of coarse cloth
to switch over to medium cloth for
which there is a greater demand.

Shri Jadhav: May I know whether
the cloth produced in power looms is
not being allowed to be processed by
the mills?

Shri Satish Chandra: I do not know;
power loom itself is a small mill

Shri Jadhav: I mean processing.

Shri Satish Chandra: I am not aware
of it. There is no restriction on their
being processed in a mill, if a mill
wants to undertake the job and a
power loom wants to get it done.
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Shri Rameshwar Tantia: About 30
mills which were closed before the
excise relief was given are still closed
and the Government is running only
the Sholapur mill. May I know whe-
ther Government is thinking of run-
ning the other mills in the same way?

Shri Lal Bahadur Shastri: We have
to consider various steps in order
that the mills which are closed could
be opened. The condifions are different
in the case of each and every mill,
They are closed not on account of one
reason; there are different reasona.
We will, certainly, consider them and
do whatever is possible in the light of
the recommendations made by the
Textile Enquiry Committee Report,

Decentralization of Administration

+

Shri Ram Krishan:
Sardar Igbal Singh:
*1586. { Dr. Ram Subhag Singh:
| Shri Shivananjappa.
| Shri Rami Reddy:
| Shri Keshva:

Will the Minister of Planning be
pleased to lay a statement on the
Table showing:

(a) the names of the States which
have accepted the recommendations
of the study team for Community
Development and National Extension
Service in regard to democratic de-
centralisation of administration;
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{b) the names of the States which
have implemented the said recom-
mendations; and

(c) the measures taken by the State
Governments for implementing the
recommendations?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A statement is
laid on the Table of the House. [See
Appendix VI, annexure No. 77].

8hrl Ram Krishan; From the state-
ment I find that most of the States
are preparing Bills for the democra-
tic decentralisation of administration.
In view of this fact, may I know
whether the Central Government pro-
poses to prepare a model Bill for
the guidance of the States and to
expedite this matter?

Shri S§. N. Mishra; The idea is that
the democratic structure suited to its
conditions should be worked out by
each State. There is no idea that
there should be any uniformity insist-
ed upon in this respect.

Shrl Ram Krishan: May I know the
names of the States which have
agreed to appoint a chairman from
non-official members for these insti-
tutions?

Shri 8. N. Mishra: I think this mat-
ter has been coming up before the
House so often. The view of the
Planning Commission is that it is the
concern of the State Government to
see whether there should be a non-
official or an official as Chairman.

Shrli Shivananjappa: The answer
speaks of the constitution of the taluk
advisory committecs anq district ad-
visory councils. May 1 know what
will happen to the panchayats in this
administrative set-up?

Shri 8. N. Mishra: The panchayats
are the very basis of this structure.

Shri Basappa: What steps are taken
by the Government to increase the
finances of the panchayats?

'35 SEPTEMBER 1858 Oral Answers Bs18

Shri 8. N, Mishra: That question is
entirely different.

Shri Shree Narayan Das: The hon.
Deputy Minister has stated that it
has been left to the various State
Governments to decide as to the
chairmanship, whether it should go
to the official or the non-official. 1
would like to know whether the Plan-
ning Commission itself has given
thought to this and has made any
suggestion in this regard?

Shri 8. N. Mishra: I have already
indicated the view of the Planning
Commission. It is the concern of the
State Governments to see whether he
should be an official or a non-official.

Shri Tangamani: In the statement I
find that the Madras State has
abolished the district boards. A new
panchayat Bill has been introduced
in the legislature. May 1 know
whether this Bill has become law and
whether it has followed the recom-
mendations of the Balwantray Mehta
Committee’s report?

Shrl S. N. Mishra: There were two
Bills before the Madras Legislature.
One Bill had been passed and another
Bill is still on the anvil. So far as
the principle behind the Mehta Com-
mitlee’s report is concerned, it has
been accepted by the Madras Gov-
ernment and the progress in this
direction is indeeg very good in that
State.

Shri Tangamani: May I request that
question 1633 may also be taken up
along with question 1587? The con-
cluding part of the latter question
asks about the number of persons
who have expressed a desire to come
to India while the other question
deals with the number of repatriates
who have come to Madras State and
the help given to them.

Mr. Speaker: The hon. Minister
may answer both these questions to-
gether.
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Indian Nationals in Ceylon

Shri Bam Garib:

Shri Ram Krishan:

Sardar Igbal Singh:
*1587. J Shri D, C. Sharma:

Shri Shree Narayan Das:

Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) the number of Indian residents
in Ceylon, who have been granted
citizenship rights by the Ceylon Gov-
ernment as on the 31st August, 1858;

(b) the number of applications
pending at present for registration;

(¢) number of those stateless per-
sons who have expressed desire to
come to India to the Indian High
Commission in Ceylon; and

(d) number of those who have been
permitted to come to India?

The Parllamentary Secretary {o the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) 94,824 persons
upto the end of June, 1858. Later
figures are not available.

(b) 9,673 covering 31,836 persons
approximately.

(¢} and (d). These so-called state-
less persons are, in the opinion of the
Government of India, the responsi-
bility of the Government of Ceylon.
The question of permitting them to
visit India is a matter for the Gov-
ernment of Ceylon to decide.

Repatriates from Ceylon

-+

Shri Tangamani:
Shri N. R, Munisamy:

Will the Prime Minister be pleased
to state:

*1633.

{(a) the number of repatriates who
have come so far to India from
Ceylon;

{b) the number of those who have
settled down in the Madras State; and

28 SEPTEMEBER 1958
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(¢) the total help given by the Cen-
tral Government for the rehabilita-
tion of these repatriates?

The Parllamentary Becretary to the
Minister of External Affairs (Shri
Sadath ANl Khan): (a) 63,852 between
1854 and 30th June, 1858,

(b) The Government of Madras
report that 44,971 repatriates have
settled down in the Madras State
from October, 1954 to the end of Aug-
ust, 1958,

(c) No financial assistance has been
rendered by the Central Government.
The repatriates have however been
treated liberally by the Indian Cus-
toms Department in the transfer of
their assets from Ceylon.

Shri Tangamani: May I know whe-
ther the Central Government have re-
ceived any proposals from the Madras
Government as to the assistance given
to these repatriates and if so, what
is the reaction of the Government?

Shri Sadath AH Khan: Yes, Sir.
The Government of Madras had, in
May, 1957, appointed a special officer
for investigating the conditions of
repatriates from Ceylon who had set-
tled down in the Madras State, The
findings of this Special Officer of the
Madras Government have Very care-
fully been studied in the Ministry of
External Affairs. The conclusions
reached were, firstly, that the re-
patriates in almost all cases returned
to the original home and hearth they
had Jeft behind; secondly, that the
repatriates were allowed to transfer
their earnings and possessions to
India and thirdly, that the repatriates
were treated exceptionally liberally
by the Indian Customs. In view of
the above considerations, it was felt
that no special assistance need be
given to the repatriates from Ceylon.
The Government of Madras did send
us some suggestions but on these
grounds we were unable to accept
them.

Shri Ram Krishan: May I know
the number of those who have settled
in other parts of India?
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Shri Sadath All Ehan: I am unable
to answer that question. I have no
information with me as to how many
have settled down in other parts of
India.

Shri Sinhasan Singh; What per-
centage of these people had their own
houses and lands in India on which
they came and settled down and what
is the percentage of those who had
none?

Shri Sadath All Khan: It is hard to
say. I think almost all of them had
their own homes and hearths in India.

Some Hon. Members: No, no.

Shri M. R. Krishna: May I know
whether any assistance has been given
or whether there was any talk bet-
ween the Government of India and
the Government of Ceylon on the re-
cent trials and also looting of the
Indian businessmen's shops in Ceylon?

Shri Sadath All Khan: Our High
Commissioner in Ceylon is looking
into these but I do not know whether
that question arises out of this
question.

Shri Hem Barua: How many of
those 10,000 Tamilians who were forc-
ed to ask for shelter in police stations
in Colombo as a result of the riots
there and asked for repatriation, if
any are repatriated and how many
of them are included in the number
that the hon. Minister has jusy now
cited?

Shri Sadath Ali Khan: I would re-
quire notice.

Shri Tangamani: May I know whe-
ther it is not one of the recommen-
dations of the Madras Government
that people who have come from
Ceylon should be given some conces-
sions in the employment in the rail-
ways and the postal department and
also some facilities for exports to
Ceylon?

Shri Sadath All Khan: Yes, Sir.

Shri Ramanathan Chettiar: In view
of the strong feelings in the South,
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particularly in the Madras State over
this question, what steps are the Gov~
ernment taking to expedite the con-
sideration of thig matter in consul-
tation with our High Commissioner
in Ceylon and to give such reliefs
as are needed?

Shri Sadath All Khan: If the hon.
Member is referring to the Indian
citizenship of these repatriates com-
ing away to India the work is pro-
gressing fairly well and I will read
out to you these things, if you permit
me.

Mr. Speaker: He may do so if it is
not very long.

Shri Sadath All Khan: It is not very
long.

First of all, the progress of disposal
of applications for Ceylon citizen-
ship under the Indian and Pakistani
Residents (Citizenship) Act is as
follows:

237,834 applications were filed
for their registration as citizens
of Ceylon by persons of Indian
origin in Ceylon by the due date
which was 4th August, 1951, The
Ceylon Government has so far
accepted 21,127 applications cover-
ing 94,824 persons and rejected
195842 applications covering
6,75,464. Another, 7,382 applica-
tions covering 36,028 persons are
reported to have been withdrawn.
2,27,361  applications  covering
8,06,316 have been disposed of up-
to the end of June, 1958. Only
9,673 applications are still pend-
ing disposal.

This is for the Ceylon citizenship.
The Indian High Commissioner has
registered 21,205 persons as Indian
citizens upto the end of June, 1958.
Qur High Commission issues repatria-
tion certificates in the case of only
those persons who are registered as
Indian citizens or who hold Indian
travel documents.

Shri Subblah Ambalam: May I
know whether one of the recommen-
dations of the Madras Government is
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that small-scale industries should be
started in that area in order to pro-
wide employment to these people and
also that two spinning mills should
be started in these areas to give em-
ployment to these repatriates?

Shri Sadath Al Khan: They had
forwarded various recommendations
but, as I have stated earlier, in view
of the facts already mentioned, we
did not feel it necessary to accept
these recommendations of the Madras
Government.

Shri Thanu Pillai: Amongst the ap-
plicants to the Indian High Commis-
sion, may I know how many people
who have acquired Ceylon citizen-
ship have applied again for Indian
citizenship?

‘Shri S8adath Ali Khan: I want notice
te answer that question.

‘Shrl Ranga: Have Government con-
sidered the need for providing relief,
in some such way as has been offer-
ed to those who have had to come
away from Pakistan, to all these
peorile who have had to come
away from Ceylon especially after
the recent riots; and, if they have
not considered it, do they propose to
glve early consideration to this
matter?

Shri Sadath AH Khan: Sir, I have
tried to answer these questions 1
«do not know exactly what relief has
‘been given to the vietims of the riots
+who have come away. I will enauire
into the matter.

Bhri N. R. Munisamy: Sir, recently
the highest court in Ceylon had given
a verdict that all persons who applied
for registration of citizenship in
‘Ceylon must get themselves regis-
tered irrespective of the fact of their
‘having made remittances from Ceylon
to India, and in spite of that applica-
tions have been pending. May I know
‘whether there has been any corres-
pondence on this matter between the
Prime Minister of India and the Prime
Minister of -Ceylon.

Shri Sadath Ali Khan: Sir, I re-
JJuire notice,

2% SEPTEMBER 1058
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Nagn Hostlles

<+

. Shri Panigrahi:
s {sm D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) the number of Naga hostiles
who have surrendered during 1st
February to the 31st August, 1958;

(b) the number of Naga prisoners
released during the above period; and

{c) the quantity of arms surrend-
ered by them?

The Parliamentary Secretary to the
Minister of External Affairs (S8hri J.
N. Hazarika): (a) 858.

(b) 33.
(c) 64.

Shri Panigrahi: What was the
strength of the hostiles when the hos-
tilities began, and what is their pre-
sent strength?

Shri J. N. Hazarlka: We do not
know the exact strength of the hostiles
at the beginning of their activities,
but at the moment I think their num-
ber has much reduced.

Shri Panigrahl: May I know whe-
ther any attempt was made to estab-
lish contacts with the leaders of the
Naga hostiles by sending a delegation
of loyal Nagas to those areas, and
whether it is a fact that the six-
member Naga delegation which went
to have contacts with the leaders of
the hostile Nagas did not return to
report to Government?

Shri J. N. Hazarika: 1 do not know
how it does arise out of this. But there
is a Liaison Committee set up by the
Select Committee for the Naga
People’s Convention. That Lisison
Committee has already met the hos-
tiles, and the members of that Com-
mittee have tried to explain away the
present position.
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Shri J. N, Hazarika: No, Bir; those
who have surrendered have not gone
back. We have now more than 1000
hostiles who have come over ground,
and we have no instance of their going
back.

Shri Hem Barua: May I know how
many of the Naga hostiles who crossed
the Cachar-East Pakistan border—
some of whom are believed to be
emissaries of Naga hostiles who have
met Phizo and come back—have been
so far apprehended and arrested?

Shri J. N. Hazarlka: I require notice
to give an exact answer to that.

Shrl Basumatari: May I know the
names of the members of the Liaison
Committee?

Shri J. N, Hazarlka: The President
of the Naga People’s Convention,
Dr. Imkong Liba Ao, is the Chairman
of the Liaison Committee also. I do
not know the names of other members,

Raw Materlals for Industries

+
Shri N. R. Munisamy:
Shri Bibhuti Mishra:
Shri Rameshwar Tantla:
Shri 8. C. Samanta;

*1584.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
representatives of the All India Manu-
facturers Organisation met him in
May, 1958 angd represented to him re-
garding the shortage of various kinds
of raw materials required for the in-
dustries;

(b) if so, the steps taken or propos-
ed to be taken in the matter;

(c) what are the total requirgements
of India for raw materials such as

steel, pig iron and non-ferrous metsis
for the development of our industries.
in 1958-59; and

(d) how Government propose to-
meet the requirements therefor?

The Deputy Minister of Commerce:
and Industry (S8hri Satish Chandra):
(a) Yes, Sir.

(b) to (d). A statement is laid omr
the Table of the House. [See Ap-
pendix VI, annexure No. 78].

Shri N, R. Muniswamy: Towards the.
end of August, 1958, the Export Pro-
motion Advisory Council and also the
Import Promotion Advisory Council.
met. May I know whether Govern-
ment referred these representations
to any of these Councils; and, if so,.
what are their reactions?

Shri Satish Chandra: The Export.
Promotion and Import Promotion Ad-
visory Councils do not deal with rep-
resentations  received from other
parties, They are consultative bodies
where the Ministry of Commerce and
Industry discuss round the table pro-
blems faced by the importers, ex-
porters and the industry.

Shri Rameshwar Tantia: May 1 know
whether Government are considering:
the question of re-adjusting the im-
port policy by which the {factories.
manufacturing imported articles do
not suffer due to want of raw
materials?

Shri Satish Chandra: The matter is
kept constantly under review, and
every effort is made to keep the in-
dustries going within the limitation of'
imports of raw materials and the
availability of foreign exchange.

Shri 8. C. Samanta: As regards
steel for small scale industries, may
I know whether the total requirement
for 1957-58 was available; if so, why
only 9,000 tons of steel was allotted
for West Bengal against their demand
of 44,000 and unwanted varieties were-
also supplied to.-them?
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Shri Batish Chandra: It is true that
the full steel demanded by the vari-
ous States could not be supplied, but
the allocation of ateel for small-scale
industries has been going up from one
licensing period to the other.

Shri 8, C .Samanta: I want to know
why unwanted steel was supplied
when the steel demanded was not
available, and that too at a high
price?

Shri Satish Chandra: I do not know
whether unwanted steel was supplied.
The fact is that allocation for small-
geale industries has been gradually
increasing. Even in the current
licensing period the quantity allocat-
ed for small-scale industries is more
than the quantity allocated in the
previous six months or the corres-
ponding peried in the last year.

Shri N. R. Munisamy: From the
statement I find that some relaxation
has been allowed in respect of cer-
tain items of industries. May I know
what are thase specific items in res-
pect of which relaxations or liberali-
sation in import restrictions have
been allowed?

Shri Satish Chandra: In the case
of a scheduled industry, whenever a
shortage of steel is felt and there is
a likelihood of the production being
hampered below the previous year's
production, efforts are made to sup-
ply special quantities of steel.

Shri V. P. Nayar: I find from the
statement that special provision has
been made in the Export Promotion
Schemes for the import of industrial
raw materials. May I know whether
it is a fact that such concessions are
also allowed on, what is called, pros-
pective exports and, if so, what are
the conditions or the guarantees taken
from those prospective exporters and
how are such guarantees fulfilled?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
In some cases action may have been
taken on the lines suggested by the
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hon, Member, but it was in very few
cases. This scheme of linking ex-
ports with imports is under our close
examination, and we will be taking
our decision very soon. It will have
to be decided in the case of each
commodity differently.

Shri V. P. Nayar: May 1 know
whether it is a fact that owing te
lack of clarity in the policy framed’
by Government in respect of export
promotion and imports thereto, un-
due advantage has been taken and.
on furnishing mere information that
firms are trying to export so many
lakhs worth of goods in many cases
Government have been forced to give
import licences for values far incom-
mensurate with the possibility of ex-
ports?

Shri Lal Babadur Shastri: I shal}
be glad if the hon. Member will give
me a few specific cases.

Shri V. P. Nayar: I have given him-
already.

Shri Ranga: Is the same considera-
tion being shown to the mneeds of
agricultural industry for supplies of
iron and steel as is being shown to-
small-scale industries?

Shri Lal Bahadur Shastri: It is for
the Food and Agriculture Ministry to-
make any recommendations to us, and.
very recently, in a particular matter,
the Food and Agriculture Minister
did mention to me regarding the im-
port of certain commodities for the
development of agriculture. [ said’
we will most sympathetically consider
those proposals.

Shrl Bimal Ghose: Now that Gov-
ernment have some firm jdea about
the foreign exchange assistance that
we might get, is it possible for the
Government to say to the industry
the quantum of essential raw mate-
rials that they would get for the rest
of the Plan period so that they may
adjust their policies according to it?

Shri Lal Bahadur Shastri; It wil}
not be possible to do so in so far as
this licensing period is concerned.
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We have yet to wait to know the
exact assistance and aid or loan that
we might get, but, during the course
of the next few months, it might be
possible to consider the suggestion
made by the hon. Member.

Shri 8. C. Samanta: May 1 know
whether it is a fact that when Gov-
ernment could not supply specific
allotments demanded by the States
they supply an excess of other cate-
gories and, if so, whether those items
of other categories go to the market
and the small-scale industries have
to pay a higher price?

Shri Lal Bahadur Bhastri: I want to
inform the hon, Member that we do
not want to supply unwanted steel
to the State Governments or to the
industry. But as there has been an
acute shortage of supply of steel, we
have sometimes to supply them stee
which was not in accordance with
‘their needs or requirements. For
-example, the Russian steel which had
come fo this country had to be sup-
plied to various State Governments.
It has to be fabricateq according to
the needs of the industry concerned.
‘So, the State Governments or the in-
dustries have to make a gpecial effort
.or even have to undergo some diffi-
-culty in order to meet their needs in
.the present difficult circumstances.
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An Hon, Member: It may be read
in English also.

Mr. Speaker: Yes.

Shri Abid All: The Board has go far
heard the parties at Bombay, Kanpur,
Delhi, Ahmedabad and Calcutta. It
has still to visit 8 number of textile
centres in India.
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Shri Tangamani: This Textile Wage
Board under Shri Jheejibhoy was
appointed more than two years ago,
May we know at least now whether
this report will be before us at the
end of this year at least?

Shri Abid Ali: This Board was not
appointed two years back. It was
appointed on 30th March, 1957. I have
just replied to the previous guestion
that it is difficult, at this stage, to
give any indication of the time by
which we will receive the report,
because too much work has to be done.
In this Board both workers’ and em-
ployers’ representatives have been
appointed. So they have to hurry up.
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Shri Dasappa: In view of fact that
the Government have appointed three
Wage Boards already—apart from one
for textiles, they have appointed Wage
Boards for sugar as well as for the
<ement industry—and in view of the
fact that many things are common
like the rise in the cost of living index
and so on, may I know what arrange-
ments are made for integrating the
work so far as the ascertainment of
these facts is concerned?

Shri Abid AN: A suggestion was
made that the Chairman of these three
Boards may meet and again a sugges-
tion was also made that all the mem-
bers of the Wage Boards may meet
together, and this was forwarded to
the respective Wage Boards.

ot wo wo FWl - T frETT B
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Mr. Speaker: I cannot allow the
hon. Member to go on talking like
this,

st Wo wo wwi : wauw wgrw,
TF T 1 g4 § | A A &7 WA
TaT &7 FT T § & oW SEm
& TRl 7 777 A F 7 wolew w1
T fHRar §

=t i wet oA fa 7
Fgar at wfews grm

Shri Tangamani: May I know whe-
ther, in view of this delay of 18
months, the Government will give
directions to the Wage Boards that
they will come out with an interim
award before the end of this year?

Shri Abid Ali: It is for the workers'
representatives to make this sugges-
tion there, and we will forward this
suggestion also to the Wage Board.

Shrimati Sucheta Kripalani: Just
now the hon. Minister said that the
members of the Wage Board are deli-
berately slowing up the progress of
the work for certain remsons. May 1
know whether the Government also
agree with those reasons or whether
the Government are willing to take
some steps to see that the work of
the Wage Board is expedited?

Shri Abid All: That was not my
intention.
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Nou-ferrous Motals

*1592, Shri V., P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government  have
received any complaints from manu-
facturers of non-ferrous metals against
the presence of 10 per cent. Zinc in
Copper for rolling sheets; and

{b) if so, what action has been taken
1.\ the matter?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):

(a) Yes, Sir.

(b) Indian Standard Institution pro-
pose to lay down standards for the
Copper Sheets,

Shrl V. P. Nayar: Question 1629 may
also be answered along with this.

Shrl Satish Chandra: That question
relates to copper and prices.

Mr. Speaker: The same hon. Mem-
ber gives two or three more questions
deliberately. I have distributed them.
I am not going to allow it.

Shri V. P. Nayar: When we give
notice of questions we do not know
which question comes last, and in one
question I cannot cover all the details.

Shri Satish Chandra: That is an
entirely different question about the
price,

Mr, Speaker: Yes.
Shri V. P. Nayar: It is not different,

Mr. Speaker: But the hon. Minister
feels so. What can I do?

Shrl V. P. Nayar: I cannot help that.
Mr. Speaker: Shri V. P. Nayar.

Shri V. P. Nayar: What will be the
price differential between copper and
zinc so that 10 per cent. of zinc in
copper can be calculated in terms of
the value of the profit arrived at?

Shrl Satish Chandra: I would
require notice for that.
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Shri V. P. Nayar: May 1 know whe-
ther it is a fact that some of the copper
re-rolling mills deliberately bhave 10
per cent. of zinc in the copper sheets
in order to earn more profits than.
what are allowed now by the Copper
Control Order?

Shri Satish Chandra: There were
one or two complaints sometime ago:
that zin¢ was being mixed with copper
sheets. Thorough enquiries were made
and it was found that no scheduled
industry was indulging in this prac-
tice. But there were some small
rolling mills in Bombay which had
done this, As there are no standard
specifications, the Indian Standards
Institution has been requested to lay
down specifications so that they can
be enforced in future.

Shri Rameshwar Tantia: May I
know whether it is a fact that the
distribution of copper is in such a way
that all the big manufacturing plants
are getting it and on account of that,
the small industries in Jagadhri and’
Ludhiana have been closed, as they
are not getting the material at the-
same price?

Mr. Speaker: How does it arise out
of this question? It is only mixing.
up.

Shri V. P. Nayar: The hon. Minis-
ter says that complaints have been
received about the presence of 10 per
cent. of zinc in copper sheets. He
also says that such complaint has not
been made against any units, except
very small units. May 1 know whe-
ther it is not a fact that complaints
have been made of the presence of
10 per cent. or over of zinc in copper
sheets rolled by Kamani Engineering
Works?

Shri Satish Chandra: No, Sir, sheets
like that were put in the Bombay
market and on enquiry, it was found
that some small re-rolling mills were
doing it. No legml action could be
taken against them, till specifications
were laid down.
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Shri Rameshwar Tantia: Question
No. 1628 which you allowed to be
raplied at the same time may be taken.

Mr. Speaker: I did not allow it.
Next question.

Verification of Claims

*1593. S8hri Daljit Singh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that there
has been much delay in the verifica-
Hon of claims against Railway Co-
operative Credit Societies;

(b) if so, the reasons therefor;

" (¢) whether Government are aware
that the retired Railway employees are
suffering hardships because of the non-
payment of money against their claims;
and

(d) whether Government have con-
sidered the question of giving interim
relief to the claimants on the basis of
ad hoe verification of claims?

The Deputy Minister of Rehabilita-
tion (Shril P, 8. Naskar): (a) and (b).
The Co-operative Societies in Pakistan
and India have expressed their in-
ability to settle the claims payable by
them till they receive amounts recover-
able by them from their migrant
members. With a view to resolving
this difficulty it has been agreed that
the two Governments should exchange
by the end of December, 1958, lists
showing the amounts payable by the
Co-operative Societies to their migrant
members and the amounts recoverable
by them from their migrant members.
The question of recovering from the
individual Co-operative Societies the
amounts payable by them will there-
after be taken up.

(c) Yes, many representations have
been received from the ex-employees
of North Western Railway in this
connection.

(d) The matter was examined in
consultation with the Ministries of
Railways and Law, but the grant of
jnterim relief in such cases was not
found to be feasible.
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Shri Daljit Singh: May I know
the number of such cases pending?

Shri P. S. Naskar: As I have said,
we have not got any exact figures
about the pending cases, because the
last date is December, 1958. After
that, we will know the position.

Shri Daljit Singh: May I know the
time by which the payment of money
against these claims is expected to be’
made?

Shri P. 8. Naskar: The position is
that the claimants have to wait for
some time for the payment of their,
dues by the co-operative societies.

8hri Ram Krishan: May I know the
reason for not giving interim relief to
the claimants?

8hri P. 8. Naskar: The reason is, so
far as the settlement of these claims
on ad hoc verification is concerned, it
may be pointed out that the money
is payable by the co-operative socie-
ties and not by the Government,

Conference on Refugee Rehabilitation

*1594. Shrl Bimai Ghose: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether any representative or
representatives of any political party
or parties were invited to the high
level conference held at Caleutta in
July, 1958 to take decisions about
rehabilitation of displaced persons
from East Pakistan; and

(b) if so, the criterion adopted in
inviling such representatives?

The Deputy Minister of Rehablilita-
tlon (Shrl P. 8. Naskar): (a) No
representative of any political party as
such was invited.

(b) Does not arise.

Shri Bimal Ghose: May I know if
the President of the West Bengal
Provincial Congress attended this
conference?

Shrl P. S. Naskar: Shri Atulya
Ghosh, M.P,, was presgent there,
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Shri Bimal Ghose: Do I understand
that certain Members of Parliement in
their capacity as Members of Parlia-
ment were invited?

Shrl P, 8, Naskar: None was invited,

Shri Bimal Ghose: May I know in
what capacity Shri Atulya Ghosh
attended this conference?

Shri P. 5. Naskar: Shri Atulya
Ghosh is a prominent citizen of West
Bengal and he is interested in the
refugee problem. So, he attended it.
(Interruptions).

Shri Bimal Ghose: Is no other
citizen of West Bengal interested in
the refugee problem?

The Minister of Law (Shri A, K.
Sen): No other citizen, including the
hon. Member, offered to attend the
conference and express his view.

Mr. Speaker: What is the good of
this? Hon, Members might be invited
later on.

Shri V. P. Nayar: The hon. Minis-
ter says that one Member of this House
has been invited in view of the special
interest he has taken in rehabilitation.
We have never heard Shri Atulya
Ghosh speak a word on rehabilitation
here.

Shri A. K. Sen: The hon. Deputy
Minister never said that Shri Atulya
Ghosh was invited; he said quite the
contrary.

Shri Bimal Ghose: The hon. Law
Minister gave wrong information,
because there was nothing published
either in the papers or otherwise invit-
ing Members to be present at that
meeting. Then Members could have
taken advantage of it.

Shri A. K. Sen: This conference was
publicised in the papers quite a few
days before it actually took place.
Nobody was invited either to attend
or not to attend it.

Shri Bimal Ghose: It was a minis-
terial conference.
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Mr. Speaker: Hon. Members must
have shown greater interest (Inter-
ruptions). Let us proceed. Shri Mani~
yangadan,

Shri Bimal Ghose: The hon. Law
Minister should not give incorrect
information. It was stated in the
papers that it was a conference of
Ministers, How can citizens or ordi-
nary Members be inviled to attend
such a conference?

Shri Hem Barua: The hon. Deputy
Minister said that Shri Atulya Ghosh
attended the conference as Member of
Parliament. After he attended the
conference as Atulya Ghosh, ML.P, the
newspapers flashed it like this:
“Atulya Ghosh, President of the West
Bengal Provincial Congress......".

Shri Bimal Ghose: It was not a
newspaper report; it was a Govern-
ment Press communique.

Mr, Speaker: Next guestion.

Cardamom Board

+

*1505. ) Shri R. Narayanasamy:
\ Shri Maniyangadan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been a
demand from the Cardamom growers
for the constitution of a Board on the
lines of the Tea Board; and

(b) if so, what action has been taken
ithereon?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The matter is under considera-
tion.

Shri R. Narayanasamy: Cardamom
is grown in the States of Kerala,
Madras and Mysore.

Mr. Speaker: What is the quostion?

Shri R. Narayanasamy: There are
Tea Board, Coffee Board and Rubber
Board. Why should not a Cardamom
Board be constituted on a statutory
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basis and its scope and activities en-
larged to cover all aspects of planta-
tion, protection, improvement, research
and marketing of cardamom on the
lines of the Coffee, Tea and Rubber
Boards?

Shri Satish Chandra: A proposal
has been received to that effect. As I
said, it is under examination. But the
House will appreciate that the produc-
tion of cardamom is about 1400 tons
in the country, out of which 1,000
tons are exported. So, whether a
Cardamom Board is a feasible pro-
position for this small production is a
matler to be examined, specially when
there are no export problems at
present.

Shri Tangamani: May 1 know whe-
ther the Government have taken steps
to increase the production of carda-
mom in these three States, in view of
the fact that there is an export possi-
bility of this commodity?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
This is a matter which deserves con-
sideration and the possibility of export
seems to be quite bright. Hence we
will consider that matter and see how
we could help in the development of
cardamom.

Shri R. Narayanasamy: Will the
Government undertake a survey of
the cardamom-producing centres?

Shri Satish Chandra: The Indian
Council of Agricultural Research and
the agricultural departments of various
State Governments look after the
interests of the cardamom-growing
areas. A symposium was held recently
under the auspices of the Indian Coun-
cil of Agricultural Research at Mercara
and these problems were discussed
there also.

Shri V. P. Nayar: The hon. Minister
says that there are no problems,
because the export is only to the tune
of 1,000 tons. May I know whether
Government are aware that if a part
of it is converted into products like
tincture-cardamonium and other deri-
vatives, our export earnings from
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cardamom will be increased substan-
tially, and if so, what are the steps
taken for that?

Shrl Satish Chandra: Hon. Mem-
ber has gone from cardamom to-
chemical industry. He may put a
separate question. Government would
be prepared to encourage the setting
up of any chemical industry which
uses cardamom as raw material. But
some party must come forward to-
undertake that job.

Shri Achar: May 1 know the amount
of foreign exchange earned by export
of cardamom?

Shrl Satish Chandra: The foreign
exchange earned during 1957-58 was
Rs. 2:72 crores.

Shrl Ranga: In view of the fact that
the 1.C.A.R. concerns itself mostly with
research only, is it not necessary for
the Government to offer special assist-
ance, apart from whatever can be done
by way of research by I.C.AR. for
storage purposes and also for supply-
ing credit to the people to grow carda-
mom plantations and so on?

Shrl Satish Chandra: I said in the
beginning in answer to the main ques-
tion that the matter is receiving con-
sideration. The only question is
whether there should be a separate
body for cardamom or there can be-
one body for all these spices put
together.

Raw Fllm Factory

1596, J Shrl Subodh Hansda:
7\, Shri S. C. Bamanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a firm
from the US.A, had offered a proposal
to the Government of India to start a
raw fllm factory in this country;

(b) whether  Government  have:
accepted that proposal; and

(c) if so, what are the terms and
conditions of the proposal?
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The Doputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). Do not arise.

8hri Subodh Hansda: May 1 know
whether Government have received
-any proposal other than this?

Shri Satish Chandra: As the House
is aware, a proposal is under conside-
ration for sometime for the setting up
-of a raw film factory in collaboration
with an East German firm. That is
the only offer. Regarding the gques-
tion put by the hon. Member, there
has been no offer at all from U.S.A.
-except that a representative of some
factory visited this place to assess the
possibilities of establishing a factory.
Later on, the firm expressed inability
to set up a factory here.

Shri Subodh Hansda: Because of
the heavy import of raw film into the
country is the Government taking any
initiative of its own for the establish-
ment of raw film factory?

Shri Ranga: With the help of some
other country?

Shri Satish Chandra: The matter is
under consideration. Government
wishes to establish a factory in the
-public sector for the production of
raw films,

Shri Jadhav: How do the price of
raw film compare with that of last
year?

Shri Satish Chandra: 1 require
notice for that.

Shri §. C. Samanta: May I know
whether any contact has been made
with any other country for this pur-
pose?

Shri Satish Chandra: The proposal
of East Germany is in a very advanced
stage of consideration. Experts have
come and gone and the project report
has been received. It is in the final
stage. Qur Minister of Industries, who
is now in America, may visit Germany
also, if possible, on his way back, to
finalise these matters.
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Shri Heda: May I know the amount
which we have to pay as foreign ex-
change for importing raw film even
after the restrictions? What is the
demand for raw films?

Shri Satish Chandra: I do not know
the exact value. The demand is about
300 million cubic metres and may go
up to 400 million by the end of the
Plan period. The cost of cinemato-
graph film imported in 1856-57 was
Rs. 1.45 crores and other photographic
films etc, Rs. 2.2 crores.

Tyre Manufacturing Companies

*1508. Shri Chandak: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the tyre manufacturing
companies have taken any steps
towards increased participation of
Indian capital in their enterprise as
recommended by the Tariff Commis-
sion;

(b) if so, the total Indian capital
invested in the above companies so far;

(c) if the reply to part (a) is in the
negative the reasons therefor; and

(d) the steps proposed to be taken
in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (d). A statement is laid on the
Table of the House

Statement

Of the tyre companies, there are
only two namely, Messrs. Dunlop
Rubber Company (India) Ltd., and
Messrs, Firestone Tyre and Rubber
Company (India) Ltd, which are
manufacturing concerns. As regards
Dunlops, the principal shareholders,
Messrs. Dunlop Rubber Company
(U.K.) are in the process of disposing
of 3,36,500 ordinary shares of Rs. 10
each to the Indian public thus reducing
their holding from about 80 per cent.
to 51 per cent. In the new issue of
ordinary shares of Rs. 140 lakhs also,
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theﬂ.kﬁrmhuhkenupuﬂyﬁlper
cent, shares in.Messrs, Dunlop Rubber
Company (India) Lad.

2. The paid up share capital of
Messrs. Firestone Tyre and Rubber
Company (India) Ltd, is enly
Rs. 20,000. The question of Indian
participation in the share capital of
thiz concern willbekeptinﬁew when
it asks for sancuon to issue additional
capital.

Shri Chandak: May I know whether
the non-tyre manufacturing companies
have been asked to wmd up their
business?

Shri Satish Chandra: They have not
been asked to wind up their business.
But there are many tyre companies
which get part of their goods manu-
factured by other tyre-manufgcturing
companies in India.

Shri Chandak: May I know what
are the percentages of Indian capital
participation in the two proposed tyre
factories in,_ Madras and, Bombay.

Shri Satish Chandra: The existing
factories or the future lfactories?

Shri Chandak: The proposed fac-

tories. .

Shri Satish Chandra: Three new
factories are proposed to be set up.
One firm, Ceat Tyres, have entered
into collaboration with Tatas, where

ithe Indian capjtal would be 40 per -

<ent, initially, to be raised gradually
to 50 per cent. There is another pro-
posed factory in collaboration with
Daton Rubbegr Campany, in which the
equity capital will be 50:50. . The
National Rubber Company, which will
be set up in Calcutta, will be an Indian
company.

Shri Chandak: May I know whether
the proposed tyre factory at Bombay
will be with the collaberation of the
Italian firm, who are new in the line
and who will work with American
patent and, if so, why the promoters
have not been asked to get direct
participation of the US. firm? -
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Shri Satish Chandra: The Tutas
have selected their collaborators, S,
they must have taken into considers-
tion the suitability of that firm ‘e
render help before they came forward
with thefr proposal; :

Shri V, C. Shukia: From the state-
ment it appears that Messrs, Firestone
Tyie and Rubber Company have only
Rs, 20,000 as paid-up share capital
May I know how they are manufac-
turing tyres with this paid-up capital?
Do they bring in loans ete. from
outside?

Shri Satish Chandra: Firestone is &
large tyre matufacturing company. It
is obviously the subsidiary of its
foreign company abroad. It has been
registered here for convenience in
operations with a nominal capital.
There are no other shareholders.

Shri Ramanathan Chettiar: In view
of the low percentage of Indian sha
holding in the existing companies wha
steps will the Government take %o
negotiate with those companies to see
that they increase the shareholding
of Indian participants?

Shri Satish Chandra: If the hon.
Member looks into the %tatement he
will find that in the Dunlop Rubber
Company, which is the only company
with a big share capital, is reducing
its foreign capital. The percentage has
gone down from 90 to 51, and that is
being offered to Indian shareholders.

Supply "of Water in the Bapu Park

*1600. Shrimati Sucheta Kripalani:
Will the Minister of Works, Houasing
and Supply be pleased to state the
time by which it would be possible to
supply unfiltered water in the urban
localities of South Delhi and in parti-
cular the Bapu Park?

The Deputy Minister of Workw,
Housing and Supply (Shri Anil K.
Chanda): The supply of unfiltered
water in the Government Colonies on
the South of Delhi is expected to be
available by the end of 1959. For
other localities like the Bapu Pusk,
which are under the Municipal &orpé-
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ration of Delhi, no proposal for supply
of unfiltersd water is at present under
he consideration of the .Corporation.

Short Notice Questions
Closing down of Ferry Bervices by
Bombay Steam Navigation Company,

Limited

Shri Assar:
15, Shri Jadbav:
Shri Nath Psi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Bombay
Steam Navigation Co. Ltd, Bombay
have already stopped the ferry service
of Bombay to Rewws and Bombay to
Purnagad Line;

(b) if so0, reasons thereof;

{¢) whether Government is aware
that stoppage of services has caused
great inconvenience to the residents
of Bombay and Konkan; and

(d) if so, what steps have been
taken by the Government to continue
the ferry services?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Eaj Bahadur): (a) Yes, Sir.

{(b) According to the Company the
iwo services have been running at a
loss.

(c) Yes, Sir.

(d) In regard to the Bombay-
Purangad service, it has been ascer-
fained that all the ports except Purna-
gad will be visited thrice weekly ms
before though integrated with the
Bombay-Dabhol Vengurla services. As
far as visiting Purnagad port is con-
cerned, the Steamer Company is pre-
pared to issue through tickets wvig
Ranpur paying themselves the bus
fare from Ranpur to Purnagad.

As regards the harbour service to
Rewas which comes within the pur-
view of the State Government, the
Steamer Company has explained that
a3 soon as their launch is repaired,
their Board will consider resumption

15 SEFTEMBIER 1908
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of this service. Meanwhile as the foul
season is over, privete launches have
started operating to Rewas and incon-
venience to passengers has Dbeen
removed.

8hri Assar: If losses are there, have
the Government tried to ascertain
whether these losses are real or mani-
pulated? In view of the assurance
given by the Chief Minister of Bombay
last year to a JAn Sangh delegation to
enquire into the losses, have Govern-
ment looked further into the matter?

Shri Raj Bahadur: The latter part
of the question can only be answered
by the Government of Bombay.

In regard to the first part, a regular
enquiry was held into this matter by
an ex-Judge of the Bombay High
Court, Mr. Justice Lokur, who went
into the whole question and it was on
his report that we allowed an increase
in the fares to the extent of 10 per
cent.

Shri Nath Pai: Is it not a fact that
the Bombay Steam Navigation Co.,
which is a subsidiary of the Scindias,
is showing a loss whereas the parent
company is showing a profit which
runs into millions?

Shri Raj Bahadar: That is largely
a fact, Sir.

Shri Nath Pai: Have Government
tried to find out whether this closure
of some of the harbours which the
Company's ships used to touch earlier
is the first step to carrying out their
threat? Is the closure of some of the
harbours which were formerly touched
by the ships of this line the first step
to closing down the whole line and
whether it is a method of coercion to
get such concessions as they have been
demanding from the Government?

Shri Raj Bahadur: Various inter-
pretations can be put on this. It is
difficult for us to probe into the mys-
teries of the hearts of these particular
people who are running these parti-
cular services. But it is true that they
have resumed their services to a good
extent. Only one particular port has
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baen eliminated from the regular run
of the steamer service. That is where
the matter stands now.

Shri Nath Pal: Last year in this
House Shri Lal Bahadur Shastri stated
that before the end of September,
1857, the ships of this Company would
start touching the harbour of Malvan.
It is more than 17 months since a
hundred thousand people are deprived
of their only means of communication
with Bombay. May I know what steps
are now being taken by the Gevern-
ment in this regard?

Shri Raj Bahadunr: The guestion per-
tains to two services other than the one
referred to by the hon. Member. We
are deeply conscious of the inconveni-
ence that is caused to passengers. The
responsibility in this behalf has to be
shared both by the Central Govern-
ment and the State Government. Some
of the services are entirely harbour
services for which the State Govern-
ment is responsible. Even so, we are
trying our level best to do what we
can in the circumstances.

Shri Jadhav: May I know whether
the service ut present is carried only
for six days in a week?

Shri Raj Bahadur: That is accord-
ing to the time schedule which they
have fixed for themselves.

Shri Jadhav: Even though an
ncrease of 15 per cent. in fares has
seen allowed, the boats are not
working.

Shri Raj Bahadar: It is 10 per cent.

Shri Nath Pai: Is it a fact that the
>ompany is threatening to close down
ts line once a week? May I know
whether there will be an assurance
that it will be only one day?

Bhri Raj Bahadur: They say that on
Tuesday, which is supposed to be a
bad day for going to sea, they do not
propose to run their services. That is

the superstition. This is the infor-
mation 1 have got.
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Mr, Speaker: The hon, Minister s
saying that it is the sentiment that is
observed.

Shri Raj Bahadar: On that parti-
cular day, they propose to close their
services. I do not know whether it is
Tuesday or some other day.

Vacation of Residential Buildings in
Jharia

16. Shri Bose: Will the Minister of
Labour and Employment be pleased
to state:

(a) whether it is a fact that large
number of people residing in the
Station area of Jharia Town have been
served with notice under Section 144
Cr. P.C. at the instance of the Mines
Department to vacate their houses as
the area is likely to subside;

(b) if so, the facts of the matter;
and

(¢) whether an enquiry by experts
is proposed to be held to ascertain the
actual condition as desired by the
aggrieved people?

The Deputy Minister of Labear
(Bhri Abid All): (a) and (b). Due to
the existence of underground fire in
No. 10 and 11 seams of the Khas Jharia
Colliery, certain houses situated in the
Jharia Town were got vacated by the
district authorities in 1933. During a
recent inspection of the area, it was
found that 22 of the houses which
were vacated had been re-occupied
and 8 new houses constructed. As the
area is considered to be dangerous
because of the existence of under-
ground fire in one of the coal seams,
and of unstable workings in another,
the occupants of these 30 houses have
been served with notice to vacate the
same.

(c) The Chief Inspector of Mines
inspected the area on the 16th Septem-
ber 1958 and he also is of the opinion
that the arem is not safe for these
people to live there.

Shri Bose: May I know whether
the hon. Minister has seen the tele-
gram sent by the sufferers that the
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area bys been inspected by Coal Board

engineers and has been declared as a .

safe area and that there is no need
to vacate the place?

Shri. Abid All: Yes, Sir. Such a
telegram has been received from the
persons who have been unauthorisedly
occupying these houses. We will send
this telegram again to the Chief
Inspector of Mines to examine in the
light of the suggestions made therein.

Shri Bose: May I know whether the
Government propose to appoint a com-
mittee of experts consisting of engi-
neers, both of the Mines Department
and of the Coal Board, to make a
joint examination of the area to see
how far this area is safe or unsafe?

Shri Abid Ali: The Chief Inspector
of Mines himself is sufficiently a quali-
fled and experienced person to give
an opinion in this matter. We do not
think that any other opinion will be
necessary.

Shri V. C. Shukla: May I know if
Government have investigated whether
coal searmns are being worked under
or near other colliery towns and if so,
whether any precautions sre being
taken now to see that such mishaps or
fires do not occur?

Shri Abid All: Fires would occur so
long as mines are working. Of course,
the attempt is to minimise these fires,

Bhri 8. C. Samanta: The hon. Minis-
ter says that an underground fire was
seen in 1953 and again it has been
seen in 1958. May I know whether
some fissures were found in the mean-
time from which gas was coming out
or smoke was coming out and if so
whether any steps have been taken in
the meantime or are proposed to be
taken in future?

Shri Abld Ali: This question per-
tains to these 30 houses which have
been occupied unauthorisedly. 1 did
not mention any fire of the kind as
hon. Member has misunderstood. I
said that in 1933 these houses were
vacated and have again been occupied
and that these persons have been
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asked to vacate it is not safe
to live there. ,qmﬂmhm
to this sphere only. .

Shri 8. C, Samanta: Last year in
the newspapers we read ,that in some
place nedt about Jharia there was
undetgrolind fire and that somewhere
smoke was coming out. If so, may I
know what steps the Government or
the ‘Pepartment have taken for pre-
venting that fire?

Shri Abid -Alir A mine ﬂmis on
fire for more than 20 years. All that
is possible in this connection, i.e., to
seal it and not to allow this fire to
extend further, is being done by the
Department. )

Shri Bose: May I know it Govern-
ment propose to take any precaution
in the case of collieries working in
congested towns with heavy buildings?

Shri Abid Ali: Yes, Sir. The func-
tion of the Mines department is to be
on the watch with regard to these
matters and all that is necessary is
being done. They do tdke precau-
tionary steps and also warn the partise
if it is necessary.

WRITTEN ANSWERS TO
QUESTIONS

Production of Cement

*1591. Shri Sanganna: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the enhanced price for
cement with effect from the 30th June,
1958 has helped in increasing the pro-
duction of cement in the country; and

(b) if so, to what extent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). While the enhanced price
paid to cement producers with effect
from the 1st July, 1958, should nor-
mally have a beneficial effect in
encouraging the implementation of
expansion schemes, it is not possible
at this stage to estimate precisely the
effect. It may, however, be added that
this incremse in the ex-factory prices
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has not resulted in any change in the
equalised price of Rs, 117.50 nP. per
ton f.0.r. destination at which the State
Trading Corporation is selling cement
to the consumers.

Import of Automobile Tyres

*1597. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(&) whether ad hoc licences to im-
port automobile tyres were granted in
the past two years;

(b) if so, the names of the parties
to whom these licences were granted
together with the value of each licence;

(c) whether the licences were fully
utilised;

(d) whether it is a fact that the
Tariff Commssion had recommended
the introduction of an element of
competition in the import of tyres; and

(e) if so, the reasons for departing
from the recommendations of the Tariff
Commission?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) Yes, Sir.

{b) A statement is laid on the Table
of the House., [See Appendix VI, an-
nexur- No. 79.]

{c) Information regarding the ex-
tent to which the licences were utilised
is not available.

(d) Yes, Sir

(e} As the prices of unported tyres
were ruling high it was considered
desirable to arrange for a common
pooled price for both imported and
indigenous tyres.

Land for Rehabilitation

*1599. Shrimati Renn Chakravartty:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

{a) whether requisition has been
made to Ministry of Railways by the
West Bengal Government to permit

the 54 mcres of vacant and water-
logged land owned by Eastern Railway
in Mouza Ghola and Vamanpur under
Panihati Municipality P.8. Khardah
24 Parganes to be used for refugee
rehabilitation; and

(b) if so, the action taken thereon?

The Deputy Minister of Rohabilta-
tion (SBhri P. 8. Nazkar): (a) and (b).
The State Governmnet have informed
that they made a reference to the
Ministry of Railways about the trans-
fer of certuin land belonging to them
(Railways) in Mouza Ghola, P.8

Khardah in August, 1858. A reply is
still awaited.
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Jungpura Bridge

*1604. Shri Sarju Pandey: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the special investiga-
tion officer has submitted his report
regarding the causes of damage to the
approach road to the Jungpura bridge
(Delhi);

(b) if so, what are his findings; and

(c) what action has been taken
thereon?

The Deputy Minister of Works,
Housing and Supply (S8hri Anil K.
Chanda): (a) Yes, Sir.

(b) His findings are that the damage
was due to the cumulative effect of

the following:

(i) The unprecedented heavy raim
on the 20th-2lst of July 1908,

(i) Improper and inadequate coa-
solidation of earth work,
particularly near the abut-
ments of subways and bridges;
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(#i) Lack of provizion for druin-
age of water collected on the
road surface between the kerb
stones, particulsrly when the
level of the roads was kept
3” below the level of the road
slabs over the adjoining
bridges and culverts, in order
to receive an additional wear-
ing coat of metal in due
course.

(c) The work of rectifying the
defects has already been undertaken
by the contractors at their own cost.
The findings of the Chief Technical
Examiner are under detailed exami-
nation with a view to fixing the res-
ponsibility of the various officers as
well as the contractors for the defects
mentioned above.

Supply of Arms by U.BA, to Pakistan

*1605. Shri U. C. Patnalk: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India are aware of the particulars of
superior weapons supplied to Pakistan
by USA.; and

(b) if so, the details thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Government of India do not have
particulars of superior weapons sup-
plied by US.A. to Pakistan.

(b) Does not arise.
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Export of Iron Ore

*16068-A. Shri Panpigrahl: Will the
Minister of Commerce and Industry
be pleased to lay a statement showing:

(a) the total quantity of iron ore
exported from the Sukinda mines in
Orissa during 1956-57, 1957-38 and
1958-59 so far;

(b) the quantity of iron ore com-
tracted to be exported from the
Sukinda mines annually by the State
Trading Corporation of India (Private)
Ltd.,; and
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(c) the quantity of iron ore com-
tracted to be exported through the
private agencies from the Sukinda
Iron Ore Mines?

mnmqmucm
and Industry (Shri Satish Chamdra):

fa) 1956-57 53,710 tons o State Trading
Corporations account.
1957-58  3,73,700 toms
1958-59 63,000 toms
(till end of (Year from Ist July
August) 10 30 June)

{(b) It will not be in the business
interest of the State Trading Corpora-
tion to disclose the information.

(e) From 1st July 1857, iron ore is
exported only on State Trading Cor-
poration’s account.
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Allotment of Raw Fllms

*1608. Shri P. C. Borooah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any special considera-
tion is given in the matter of allat-
ment of raw films for the production
of flims in regional languages which
are not so much developed like As-
samese and Oriya;

(b) if so, the nature thereof; and

(¢) the number of permits issued in
1958 for films in Assamese and Oriya
languages?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Applications for allot-
ment of raw films for pictures in such
regional languages are considered on
ad hoc basis.

(c) Precise information for the year
1958 is not available. However, three
permits for Assamese films and four
for Oriya films have been iscued since
the distribution of raw films has been
regulated.

Hindustan Motors Limited, Calcutta

*1609. Shri Subiman Ghose: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Short Notice Question No. 17
on the 29th April, 1958 and state:

(8) the number of trucks and buses
manufactured by M/s. Hindustan
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Motors Limited Calcutta in collabora-
tion with M/s. Studebaker Packard
Corperation of the US.A.

(b) the quantity of Studebaker
trucks, chassis and other motor parts
which were imported by M/s. Hindu-
stan Motors under their manufactur-
ing programme for ° Studebaker
vehicles; and

(e) the number of such Studebaker
vehicles purchased by varlous depart-
ments of the Government of Indie
out of the imported vehicles by M/s.
Hindustan Motors and the total
amount paid therefor?

The Deputy Minister of Commerce
and Industry (Bhrli Satish Chandra):
(a) A statement is laid on the Table
of the House.

Staterment

A phased manufacturing programme
for Studebaker Vehicles was approved
for M/s. Hindustan Motors Ltd., Cal-
cutta, in November, 1953 after the
first enquiry by the Tariff Commis-
sion into the automobile industry. The
production figures of Studebaker
trucks and buses from 1954 onwards
are given below:—

Year - No. of units.
1954 .. 1118
1955 .. 2360
1956 .. 2738
1857 .o 1137
1958 (Jan-July) .. 1039

(b) and (c). The information is
being collected and will be laid on
the Table of the House.

Tea Garden Labour

*1610, Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there is an agreement
between the tea garden owners and
the Tripura Administration that
labour staff will be provided ration
by the tea garden owners,

8s6e

(b) whether some tea garden owners.
have refused to supply ration;

(c) if s0, their number; and

(d) the steps taken by the Adminis--
tration to implement the agreement?

The Deputy Minister of Labour
(Shri Abid All): (a) No; however, the-
responsibility for supplying rice to
tea garden workers rests with the
management of the gardens according
to an order issued under the Minimum.
Wages Act, 1948,

(b) and (c). 6 gardens.

(d) The Tripura Administration:
have been trying to persuade the gar-
den authorities to supply rice at con-
cession rates or to pay subsidy in-
cash to the labourers in lieu of rice:
to cover the difference between the
market price of rice and Rs. 20/- per
maund ag notified by the Administra-
tion under the Minimum Wages Act.

Bicycle Factorles in Lndhiana
(Punjab)

Shri Harish Chandra
*1611. Mathur:

{ Sbri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that several
units in Ludhiana (Punjab) engaged
in the manufacture of cycle parts have
closed down;

(b} if so, what are the reasons for
their closure;

t¢) the extent to which the large
units have stepped up production of
cycles during the course of last 3 years;

{d) what is the revised target; and

(e) how it is proposed to imple-
ment it?

The Deputy Minister of Commeroe
and Industry (Shri Satish Chandra):
{a) No, Sir.

(b) Does not arise.
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(c) A statement is laid on the Table
of the Lok Sabhz,

Statement
Y Produc-
o ton (No,
of bicycles)

777 B
1956 . . . . . 663,969
957 - . . . - 790,579
1958 . 483,544

(January to June, 1958)
(d) The Plan target is 1.25 million
.bicycles for the year 1960-61.

(e) Government have approved the
full capacity, and with the present
trend in the increase of production of
bicycles it is expected that the target
would be achieved.

Import of Tobacco

*1612. Shri Nanjappa: Will the
“Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 916 on the
4th September, 1858 and state:

(a) the purpose for which the un-
manufactured tobacco is imported
from Ceylon and places where it is
needed;

(b) whether any steps have been
taken to grow this variety and quality
of tobacco in the country; and

(¢) if so, where and with what
result?

The Deputy Minister of Commerce
and Indusiry (Shri Batish Chandra):
(a) For chewing in Kerala State.

(b) Yes, Sir.

(c) Shertallai in Kerala State.
Results of experiments indicate the
possibility of growing this variety in
this region.

Fiems Divishens

*1818. Shri Wodeyar: Will- the Mi-
nister of Information and Broadomst-
ing be pleased to state:

(a) whether the Union Government
are contemplating to have two fikns
divisions, one for the South and the
other for North India; and

(b) if so, the reasons thereof?

The Minister of Information and

g;wm (Dr, Keskar): (=) No,

(b) Does not arise,

Shortage of X-Ray Pitas

{sm H. N, Mukerjee:
*1614. £ Shri Tangamani:

Shri S, M. Banerjee:

Will the Minister of Commeroe and
Industry be pleased to state:

(a) whether it is a fact that be-
cause of shortage of X-ray films the
X-Ray Department of the Calcutta
Medical College Hospital has closed
since the 6th August 1958;

(b) what steps Government have
taken to ensure that X-Ray films
would be available to hospitals; and

(¢} whether there is any pro-
posal to supply the X.Ray films
through the State Trading Corporation
of India (Private) Ltd, and if so,
when?

The Deputy Minister of Commegee
and Industry (Shri Satisk Chandra):
(a) Government have no information
about the closing down of the X-Ray
Department of the Calcutta Medicai
ﬂ(?;;nege Hospital due to shortage of

ms.

(b) and (c). Besideg issue of licen-
ces to established importers, efforts
are being made to secure suppliey of
X-Ray films, through the State Trad-
ing Corporation which may be abie
to meet partly the requirements of
the various State Governments,
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“India—1958" Exhibition

*1815. Bhri Vajpayee: Will the Mi-
nister of Commerce and Imdustry be
pleased to state:

() whether arrangements for the
“Indis—1958" Exhibition due to com-
mence on 1st October, 1858 have been
completed;

(b) if not, the broad details of the
work which has been completed and
the work that remnins to be done;
and

(¢) the steps being taken to expedite
completion of the work?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The arrangements are in  the
process of completion.

(b) and (c). The allotment of
space has been completed and more
than 50 per cent of the construction
work is finished. The remaining work,
is progressing satigfactorily and it is
expected that the Exhibition will be
maugurated on the scheduled date.

Indostrialisation in Kerala State

J Shri Warior:
"1616. ¥’ Shri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have permitted schemes for
Production-cum-Training Centres, for
Machine Tools, Stainless Steel, Tin,
Electric Motors for Kerala State as
schemes of the First Five Year Plan;

(b) whether the settting up of these
factories requires works te be carried
out by the CPWD,;

(c) whether these factories are
not being set up expeditiously; and

(d) it so, the reason therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A Centre for the manufacture of
electric motors at Thiruvalla, one for
small machine teols and band tools at

26 SEPTEMBER 1988  Written Answens 1354

Ettumancor, one for Stainless Steel
Utenadls at Attingal, and one for tim
printing and tin containers at Moovat-

tupuzha were sanctioned during 1988-
57.

(b) Out of these four Centres the
work relating to construction of build-
ing at Thiruvalla only has been
entrusted te the CP.W.D. The Cen-
tre at Ettumanoor is located in the
industrial estate set up by the Kerala
Government. Construction of build-
ings at Attingal and Moovattupuzha
has been taken on hand departmental-
ly by the Regional Director, Small In-
dustries Service Institute, Madras.

(c) and (d). The electric motor
Centre has started functioning in a
temporary shed attached to the
Regional Institute, Madras, It will
be shifted to Thiruvalla within &
month, when the building there is ex-
pected to be completed. The Centre
at Ettumanoor bas already started
functioning. The construction of
buildings at Attingal and Moovat-
tupuzha is being taken up on priority
basis and as soon as the buildings are
constructed, these Centres will com-
mence functioning
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Manufacture of Gliders .

Shrl Halder:

Bhri S. M. Banerjee:

*1817-A. { Shri Narayanankutty
Menon; -

Shri Dasaratha Deb:

Will the Minister of Commerce and
Industry be pleased to state: -

(a) whether it is a fact that the
cost of Gliders manufactured in India
is lower than that of the imported
ones; and

(b) if so, whether there is a proposal
to manufacture these gliders and other
spare parts on large scale in India?

The Deputy Minister of Commerce
and Industry (Bhri Satish Chandra):
(a) No, Sir. The indigenous make is
stightly costlier.

(b) Productive capacity oi gliders
and spare parts of existing indigenous
menufacturers is expected to meet the
requirements of the country and the
need for large scale manufacture 1is
not foreseen at present.

Closure of Tean Estates in Assam

*1618. Shri Hem Barua: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the management of
some tea estates in Assam  have
threatened to close them down;

(b) i so, the reasons therefor; and

(c) the steps proposed to be taken
in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
() to (¢). In March last the Assam
Government informed us that 6 gar-
dens were faced with closure due to
financial difficulties,

‘We bave information sbout the
closure of one garden namely Son-
thalia, with an area of 485 scres. In-
quiries have been made from.

Government are trying to assess the
dimensions of the problem by having
details collected of all gardens which
closed duging the years 1057-88. ..

*1619. Shrl Madhusudan Rao: Will
the Minister of Commmerce and Indus-
try be pleased to state:

(a) whether Govelnment is aware
of the critical situation facing the
handloom industry at present; and

(b} whether any representation has
been received from the Andhra Pra-
desh Government in this connection?

The Deputy Minister of Commerce
and Industry (Shrl- Satish Chandra):
{a) As far as Government are aware,
the handloom industry is not facing
a critical situation at present.

(b) A representation urging relief
to the Industry was received in May
last from the Andhra Pradesh Govern-
ment.

Import of Fumigants

*1620. Shrl Manabendra Shah: Will
the Minister of Commerce and Indus-
try be pieased to state:

(a) the value of licences granted for
the import of fumigants and pesticides
during the last three years; and

{(b) the policy followed in granting
import licences for fumigants so as to
safeguard foodgrains and agricultural
products from being =ttacked by
pests?

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
(a). A statement showing the value of
licences issued for import of insecti-
cides, fungicides and weedicides from
1855 to 1958 (upto March) is lald on
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the Table of the Lok  Sabha. [See
AppmdixVLnnnexureNo.aﬂ]

(b) A statement showing the cur-
rent import - policy.for insecticides,
fungicides, weedicides ¢tc. is also laid
on the Table of the Lok Sabha. [See
Appendix VI, annexure No. 81]. Ap-
plications for licence for import of
fumigants and pesticxdes as are not
indigenously available are consigered
on ad hoc hasis.

Sirlke of Workers of Seoctharama
« . Mica Mining Company

#1621, Shri Tangamank: Will the
Minister of Labour and Employment
be pleased to state:

(8) whether the workers of Seetha-
ramag Mica Mihing Company, Kali-
chedu had decided to go on strike
from the 8th September, 1858;

(b) if so, what were their demands;
and

(c) the steps taken by Government
in the matter?

The Deputy Minister of Labour (Shri
Abid All): (a) Yes.

{b) The demands were:—

(i) Reinstatement of certain

dismissed workers;

(ii) Jssue of service cards to
workers; and

(iii) Grant of annual leave.

{¢) The Conciliation Officer (Cen-
tral), Vishakhapatnam held concilia-
tion proceedings, which, however, did
not succeed, in bringing about a settle-
ment. The failure. report has been
received from him and is under exa-
mination.

Geneva Atomic Conference

*1622, Shri Tyagi: Will the Prime
Minister be pleased to state:

(a) the nnmbélj of members of the
Indian  delegation attending the
Geneva Atomic Conference;

(b) total gmount of money sanction-
ed on this gceount; and

(c) whether some members of the
administrative staff of the Atomic
Energy Organisation are also attend-
ing this Conference?

The Deputy Minister of External
Affairg (Shrimati Lakshmi Menon):
(a) Forty, of whom nine were already
in Europe and four en route to train-
ing centres abroad.

(b) Rs. 2,05,500/-.

(c) Yes, one, viz.,, the Member for
Finance & Administration’ of the
Atomic Energy Commission.

Report of Bholapur Spinning.
and Weaving Mill, Ltd,

“1623. Shri Sonavane: Will the Mi-

nister of Commerce and Industry be
pleased to state:

(a) whether the Somani Committee
constituted on the 8th September,
1957 to investigate into substantial fall
in production in the Sholapur Spin-
ning and Weaving Mill, Ltd., Shola-
pur, has submitted its report to Gov-
ernment;

(b) if so, what are the main recom-
mendations;

(¢) whether Government will place
the report on the Table; and

(d) what steps Government proposle
to take to implement those recom-
mendations and by what time?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) to (d). The report of the In-
vestigating Committee is a confidential
document and it would not be in the
public interest to lay it on the Table
of the House. The main recommenda-
tion of the Committee envisages a
scheme whereby the present Manag-
ing Director Is to bring in additional
capital of Rs. 50 lakhs for running the
mills, The Committee has suggested
that this scheme may be given a fair
trinl, Further developments  are
awaited.
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Kindi Gramedysgy Bhawan, Now
Trelld.

[ Bhri 8. M. Banerjee:
*1884. { Bhei Tamgamani:
Llhrl Rajendra Singh:

Will the Minister of Commerce and
Iodusiry be pleased to state;

{a) whether two employees of the
Xhadi Gramodyog Bhawan, New
Delhi, went on a hunger strike on the
10th September, 1838;

{b) whether the hunger strike is
still continuing;

(c) if so, the nature of their de-
mands on which hunger strike was
resorted to; and

(d) the steps taken by Government
to settle those demands?

The Deputy Minister of Commerce
and Indnstry (Bhri Satish Chandra):
(a) Yes, Sir, from the evening of
Thursday, the 11th of September, 1958.

(b) No, Sir. The strike was called
off on the 18th September, 1858.

(¢} The demands are many; they
relate mainly to the question of mini-
mum wages for piece-rate workers,
holidays, provident fund scheme, sup-
ply of uniforms etc.

(d) The Khadi and Village Indus-
tries Commission in consultation with
the Khadi Gramodyog Bhawan autho-
rities is considering the demands.

Tiruvannoor Cotton Mill (Eerala)

*1§25. Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any proposal from the Govern-
ment of Kerala for granting sanction
and assistance for taking over the
Tiruvannoor Cotton Mill in Kerala;

(b) if so, the nature of the proposal;
and

(c) what wetion has been taken in
the matter?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) Yes, Bir, Only for tsking over
the mills,

(b) and (c). The Government of
Kerala have proposed to advance an
amount of Rs. 5 lakhs towards settle-
ment of pressing liabilities under
usufructuary mortgage to be obtained
from the management and to run the
mills. Kerala Government has been
informed that as soon as the transac-
tion takes place, and the control of
the affairs of the mills will stand
transferred to the State Government,
the change of ownership shall have to
be reported to the Government of
India for effecting necessary amend-
ments in the Registration Certificate.

Transport Congestion

*1626. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 435 on the
24th February, 1958 and state:

(a) the names of the sectors where
owing to some engineering works
being in progress, congestion in res-
pect of transport by Railways is said
to exist; and

(b) the names of the minor ports
and the result of efforts made to deve-
lop them to mske up for the short-
falls in the railway movement on these
sectors?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) Khargpur—Waltair, Tata-Bhilai
and Rajkharswan—Gua Sections on
the South Eastern Railway.

(b) Karwar, Belikheri, Honavar,
Mangalore and Cochin on the West
Coast and Cuddalore on the  East
Coast. A total quantity of about
1,10,600 tons of Iron ore has been
exported through these ports upto
date.
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Raw Film Factory

fShri Ram Krishan:

Bardar Igbal Singh:

Shri D, C. Sharma:

Shri Wodeyar:

| ShriNarayanankatty Menon:
]' Shri Warior:

*1627. / Shri Subodh Hansda:

Shri 8. C. Bamanta:

Shri Tangamani:

Shrimati Ila Paichoudhari:

Shri 8. M. Banerjee:

Shri Halder:

L Shri Vasudevan Nalr:

Will the Minister of Comumerce and
Industry be pleased to state:

(a) whether the details for setting
up a plant to manufacture raw film
bave been finalised;

(b) if so, the final decision taken
about the selection of site; and

{c¢) other
scheme?

The Deputy Minisier of Commerce
and Indostry (Shri Satish Chandra):
(a) No, Sir.

{b) and (¢). Do not arise.

main features of the

Naga Hostlles

Shrli D. C, Sharma:
Shri Vajpayee:

Wil the Prime Minister be pleased
t0 lay a statement showing:

*1628.

(a) the number of raids made by
the Naga hostiles from March 1958 to
the 31st August, 1938; and

(b) the number of casialties suffer-
ed, the extent of loss in property and
the amount of relief given to families
of vietims?

The Parliamentary Becretary to the
Minister of External Affalrs (Shri
J. N, Hazarika): (a) There have been
no large-scale raids with political
ebjectives during the period. There
were, however, 38 cases of petty thefts
and dacoities, some of which may have
been inspired by political motives.
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(b) There have been no casualties:
except the murder of one person. The
total loss of property in these thefts
and dacoities is approximately
Rs. 40,000/-. Rs, 2017 has been dis-
tributed as cash relief to families of
victims. (This excludes gratuitous
relief in kind in the shape of rice, etc.).

Noan-ferrous Metals

*1629. Shri V. P, Nayar: Will the
Minister of Commeres and Industry
be pleased to state:

(a) whether Government have any
idea of the profits made by the im-
porters of non-ferrous metals in 1857-
58;

(b) whether it is a fact that the
trade has been taking high profits on
the non-ferrous metals; and

(c) what steps have been  taken
to curb profiteering in this trade?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). A statement is laid
on the Table of the House,

Statement

There were complaints about the:
rising prices of copper and it was al-
leged that high profits were being
made by the trade.

To meet the situation the Govern-
ment of India brought in statutory
control and the Non-ferrous Metals
Control .Order, 1858 was promulgated
on April 2nd, 1958, under the Essential
Commodities Act, 1955. At present
the Order applies only to copper.
Under the provisions of the Order,
the Controller, appointed for the pur-
pose, acquires all imported copper for
equitable distribution among all actual
users, big and small. The margin of
profit to Established Importers is sub-
ject to a ceiling of 3} per cent. over
the landed cost of the metal.

The Government are carefully
watching the position in regard to
other Nen-ferrous Metals.
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Nangal Fertilisers and Chemionls
(Private) Ltd.

*1630. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
‘be pleased to state:

(a) whether the construction works
«of the Nangal Fertilizer and Chemi-
«cals (Private) Lid. has been hampered
by the local agitation;

(b) if so, to what extgnt; and

(c) the steps taken to accelerate the
construction work?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir; but the con-
struction works involved were very
minor, namely,

(i) the laying of water pipe line
in one -area; and

(ii) survey of another area for the
construction of residential
quarters.

(¢) Extra labour has been engaged
to accelerate the progress of the
works in question,

Export of Alcohol

#1631. Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government contem-
plate the possibility of building up an
export market for a few million gal-
Jons of alcohol;

(b) if so, to which country it wnll
be exported; and

{c) whether alcohol produced in
our country is surplus to our require-
ments?

The Deputy Minister of Commeree
-and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) There are good prospects of ex-
port to some countrfes and the possi-
bilitics are being explored.

{c) Yes, Sir, at present.
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Tea Propaganda Abroad

*1¢34. Shri Sanganna: Will (be
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to take up the work
of propaganda and publicity for tea
in foreign countries;
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(b) if so, whether any scheme for
the purpose is under the consideration
of Government; and

{c) whether any final decision has
since been arrived at?

The Deputy Minister of Commorce
and Industry (Shri Batish Chandra):
(a) to (c). Publicity for Indian tea 1s
already being carried out in varous
countries. With a view to strengthen-
ing our propaganda efforts, it has
been decided to set up public rela-
tions units in Australia and Egypt. A
similar establishment for the UK. is
under consideration.

Tea Delegations are also sent abroad
from time to time.

Tin Plate Requirements

*1635. Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any estimate as to the
India's requirement of tin plates has
been made recently;

(b) if so, the quantity of tin plates
required;

(c¢) the extent to which this demand
is met by indigenous production;

(d) the extent of imports durin'g
1957 and 1958 so far; and

(e) the steps taken to make India
self-sufficient in this respect?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). No estimate has been
made recently. Tt was, however, esti-
mated some time ago that the require-
ment at the end of the Second Five
Year Plan will be about 1,50,000 tons
per annum.

{¢) Indigenous production was
71,794 tons during 1958, and 05,087
tons during 1957, and 32,293 tons in
1958 (upto July).
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(d) The quantity of tin plates im-
ported during 1957 was 28,277 tons and
during 1958 (upto August) 20,382,

{e) Permission was granted to two
firms to instal plants for the produc-
tion of tin plates.

Rationalisation in Textile Mills,
Kanpur

Shri S. M. Banerjee:
Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state:

*1636.

(a) whether some of the mill-owners
have asked permission of Government
to in‘roduce rationalisation in Textile
Mills in Uttar Pradesh:

(b) if so, on what conditions; and

(c) the reaction of Government

thereto?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No, as far as the
Government of India is concerned.

{b) and (c). Do not arise.

State Trading Corporation of India
(Private) Litd.

*1636-A. Shrimati Renu Chakra-
varity: Will the Minister of Com-
merce and Industry be pleased to
state:

{a) whether it is a fact that a con-
tract for the supply of 6 lakh tons
of iron ore for four years has been
given to a firm by the State Tradin?g
Corporation of India (Private) Ltd;

(b) what was the quota held by the
said firm previous to the formation of
the State Trading Corporation; and

(¢) the reasons for giving this en-
hanced quota to a single firm?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) to (c). Contracts for supplies of
iron ore on a long-term basis are



8577  Written Answers 25 SEPTRMBER 1058  Written Answers 878

entered into by the State Trading Cor-
poration with mineowners. Such con-
tracts have been placed with mine-
owners in Jajpur, Badampahar and
Barajamda areas having regard to
their capacity to load full train loads.
The quotas held by such parties when
they exported iron on their own ac-
count 'may not have any relation to the
supplies now obtained from them. It
would not be in the business intevest
of the Corporation to disclose details
of individual contracts.

Works Committees

*1637. Shri Ram Krishan: Wiil the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 248 on the
19th November, 1957 and state:

(a) whether any study group 1o go
into the functioning of works com-
mittees in the country has since been
appointed;

(b) if so, whether the study group
has started its work; and

(¢) if so, the nature of the woik
done so far?

The Deputy Minister of Labour
(Sbhri Abid Al): (a) The proposed
study group has not yet been appoint-
ed.

(b) and (c¢). Do not arise.

Biate Trading Corporation of India
(Private) 14d.

{ Shri V. C. Shukla:

- = -
1637-A. 3 shrl Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Governmen' of
Bihar have made any representations
to the Central Government in respect
of the iron-ore purchase policy of the
State Trading Corporation of India
(Private) Litd;

(b) whether Government have cx-
amined the matter: and

(e) if so. with what results?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
{a) and (b). Yes, 8ir.

(¢) A reply stating the correct
position has been sent to Bihar Guv-
ernment.

Central Information Service

Shri D, C. Sharma:
*1638. { Shri Vajpayee:
Shri Jagadish Awasthi:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 1443 on the 3rd April, 195¢
and state:

(a) whether the rules governing the
Central Information Scrvice have since
becn finalised; and

(b) if so, whether a copy of the
rules will be laid on the Table?

The Minister of Information  and
Broadcasting (Dr. Keskar): (a) The
rules have been finalised at an inter-
departmental meeting and the Union
Public Service Commission’s concur-
rence has just been received. The rules
will be notified in the Gazette shortly.

(b) Though there is no need to do,
50 a copy can be laid on the table
if so desired.

Cement Industry

*1639. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total estimated additionat
income likely to accrue to the Cement
Industry in one year following the
revision of fair prices payable to the
cement producers announced in 1958;
and

(b) the stock position with the
factories as on the date of revision?
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The Daputy Minister of Conunerce
and Industry (Shri Satish Chandra):
(a) Rs, 2.83 croves,

(b) 1,17,408 tons.

Central Zonal Council

*1640. Sardar Igbal Singh: Will the
Minister of Planning be pleased to
state:

{a) whether #t 18 a fact that the
Central Zonal Council passed a resolu-
tion regarding inclusion in the “Core"
of the Second Five Year Plan of all
Power Development Schemes under
implementation in the Zone;

(b) i so, whether the Planning
Commission have considered this re-
quest; and

{c) with what results?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) Yes, Sir.

(b) and (c). It is not possible to
include in the “Core” all the Power
Projects in the region in view of the
difficult foreign exchange position.

Acquisition of Land in Delhi

Shri Tangamani:
Shri §, L. Saksena:
*1641. { Shrimati Sucheta Kripalani:
| Shri Jadhav:
| Shri Jhulan Sinha:
|_ Shri Hem Raj:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is & fact that plots
of lands belonging to the Sarvodhya
Cooperative House Building Society,
National Insurance and Sunlight In-
surance Companies in Factory Road,
New Delhi, were acquired for Hous-
ing Scheme early in 195T;

(b) whether the Land Acquisition
Officer has fixed the compensation for
industrial owners;

() if not, the reasons for Lhe de-
lay; and

(d) when will the compensalion Le
paid to the owners of the plots?
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The Deputy Minister of Works
Housing and Supply (Shrl Anil K,
Chanda): (2) Yes Sir, certain lands
belonging to them were acquired by
the Government.

{(b) to (d). Compensation in regard
to some land lying on the south of the
Ring Road has been fixed and
announced: award fixing the com=
pensation for the balance is oxperted
to be annonuced during October, 1958,
The se‘tlement of compensation in-
volving a large number of claimmants
takes time. This was to a cerlain
extent further delaved on account of
the fact that some of the claimants
were out of India.

Industria]l Estate at Darbhanga

©1642. Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No, 206 on the 14th August, 1958 and
state:

(a) the reason for delay in sefting
up &n Industrial Estate at Darbhanga
in Bihar; and

(b) how long it would take to set
up the Estate there?

The Deputy Minister of Commerce
and Industry (Shri Satish Chndra):
(a) The construction of sheds in the
Industrial Estate ai Darbhangs was
delaved on account of shortage of iron
and steel.

(b) It is expected that the Indus-
trial Es'ate will be functioning from
December, 1958.

Cantonment Board Employees

Shri S. M. Banerjee:
Shri Tangamani:
*
1643. Shri Warior:
Shri Kodiyan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are con-
sidering a proposal to refer all out-
standing demands of Cantonment
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Board Employees to a National Tri-
bunal; and

(b) if so, the decision teken in the
matter?

The Deputy Minisier of  Labour
(Shri Abid All): (a) and (b). The
matter is under consideration.

Folk Dances

2742. Shri Pangarkar: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether any documentary film
has been prepared on the folk dances
of Maharashtra and Gujarat; and

(b) if so, the nature thereof?

The Minister of Information and
Broadeasting (Dr, Keskar): (a) and
{b). No documentary film has so far
been produced exclusively on the folk
dances of Maharashtra and Gujarat.

Handloom Industry

2743, Bhri Pangarkar: Wil the
Minister of Commerce and Industry
be pleased {o state:

(a) the total quantity and value of
yarn consumed by the handloon: in-
dustry of India in 1957-58: and

(b) the estimated value of products
of the handloom indusiry during the
above period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) It is estimated that 9,43,780 bales
of yarn valued at Rs. 86.7 crorcs, were
consumed by the handloom industry
in 1957-58.

(b) Rs. 1508 crores.
Local Development Works

2744, Shri M. V. Krishna Rao: Will
the Minister of Planning be pleased
to state the total amount allocated to
and utilised by the Government of
Andhra Pradesh for the local develop-
ment works during the year 1057-587

The Deputy Minister of Planning
(Shri B, N. Mishra): Out of Rs. 49-72
lakhs allocated during 1857-58 the
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actual expenditure came up to
Rs, 48'79 lakhs,

Delhi Shops amnd Establishment Aect

2745. Bhrimati Sycheta Kripalani:
Will the Minister of Labour and Fm-
ployment be pleased to state:

(a) whether any steps are being
taken to amend section 15 of the Delhi
Shops and Establishment Act, 1954, to
fix working hours from 10 AM to 8
PM. with two hours' break from 1
PM. to 3 PM,; and

(b) if eo, the progress made %0
far?

The Deputy Minister of
(Shri Abid Ali): (a) No.

(b) Does not arise.
Displaced Persons Colonies in Defhi

Labour

Shri Vajpayee:

2146. 4 Shri U. L. Patil:

Will the Minister of Rehabilitation
and Minority Affairs be pleasrd to
state the total area of anv single
storeyed tenement in units of two
tenement each constructed by fiov-
ernment in various displaced persons'
colonies in Delhi and allotted to two
different families?

The Deputy Minister of Rehabili-
tation (Shri P, 8. Naskar): The num-
ber of tenements constructed in Delh:
runs into thousands. Generally, these
tenements have been built on plots
measuring 200 sq. yds. Under the
“Cheap Housing Scheme”, the area
of a plot is about 100 sq. yds. Allot-
ments were started about 9 years ago
It has been a continuing process. If
information is required in regard to
any particular area and allotment to
“two different families”, an effort
will be made to collect the same.

All India Radio

2747 Shri Manaen: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that Govern-
ment have under their consideration



8483  Written Answers 25 SEPTEMBER 1858

ta beam a programme from the All
India Radio to Nepal; and

(b) what relation is likely to exist
between the proposed programnie and
the current Gorkhali programme In
the Troops Programmes of the All
India Radio?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No
Sir; but the Government have a pro-
posal under consideration to stait a
programme in Nepali language.

(b) This will be in addilion to the
present Gorkhali programmes broad-
cast which are mainly meant for the
Army.

Steel for Small Scale Industries in
Andhra

2748. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the quantity of steel demanded
by the Andhra Pradesh Government
as requirements for the Small Scale
Industries during 1958-59 so far; and

(b) the quantity of steel allotted
exclusively during the same period?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):

(a) and (b) :
Quanrity Quantity
asked for  alloted
Tong Tons
1958-59 . : i 5,000 2,376
(April-Sepicmber)

Llcences for Wine

2749. Shri B. C. Prodhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of export and
import licences issued for wine in
India during the year 1857-58;
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(b) the total income realised by the
Indian Government therefrom; and

(c) the total requirements in value
of wine in Delhi, Bombay and Calcutla
during the said period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) There being no control over ex-
port of wine, the question of issuing
licences for export does not  arise.
Licensing statistics are maintained
according to licensing periods. The
number of licences issued for import
of wine during the last three licensing
periods was as follows:

January-June, 1957. 97
July-September, 1957. 1
October 1957-March, 1958. 85

Total. 193

{b) Rs. 3,92,000
(c) Information is not available,

Cattle Breeding Programmes

2750, Pandit Thakur Das Bhargava:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that income
from Cattle Industry was stated to
be 1,000 crores per year in the First
Five Year Plan report while the same
has been calculated to be 664 crores
in the Second Five Year Plan report;

(b) what is the basis of calculation
in both the reports;

(¢) if the basis is the same in both
the reports the reasons for such a
large decrease; and

(d) what is the annual income from
Cattle Industry now in view of the
fact that about 5§ crores of maunds of
milk are produced less every year
according to the statistics of 19567

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (d), The
matter is under reference to the Na-
tional Income Unit of the Central
Statistical Organisation.
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Saw and Hoslery Factories In
Manipur

2752, Shri L. Achaw Bingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken to start a saw
mill and a hosiery factory in Manipur
as provided in the programme for
1958-59; and

(b) the total sum provided for each
scheme?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Information is being col-
lected and will be laid on the Table
of the House in due course.

Dalmia Dadri Cement Ltd.

J Bhri Ram Krishan:
s | Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the expansion pro-
gramme of Charkhi Dadri Cement
Factory has been completed;

(b) if so, the nature of the expan-
sion work; and

{c) the total amount of cement to
be manufactured as a result of this
expansion?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) The expansion involved an in-
crease in the installed capacity from
70,000 tons to 2,35,000 tons per annum.

(c) 23 lakh tons per annum, pro-
vided the full requirement of electric
power is met.

Foreign Trade Missions

Shri Ram Krishan:
2754.{ Sardar Iqbal Singh:
| Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

{a) the names of foreign trade mis-
sions which visited India during
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1857-58 and 1958-30 so far to explore
the possibilities of
trade relations with India; and

(b) the result of these visits (mis-
sion-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement is laid on
the Table of the Lok Sabha. ([See
Appendix VI, annexure No. 82.)

Development of Industries

2755, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any sum out of the
amount allotted during 1957-58 and
1958-59 so far for the development of
industries in the Punjsb has been
spent for the development of back-
ward areas in that State; and

(b) if so, the total amount spent so
tar?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) and (b). Up-to-datec information
is not readily available, The latest
position is being ascertained from the
State Government,

Defaulting Companies in Punjab

2758, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number and names of the
companies in Punjab against which
the complaints were filed during
1957-58 for defaults of various provi-
sions of the Companies Act; and

(b) the action taken in each case?

The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement containing
the particulars is laid on the Table of
the Lok Sabha. [See Appendix VI,
annexure No. 83.}
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Chemical Industries
M54 Shri Ram Krishan
Sardar kgbal Singh:
Will the Minister of Commerce and
l?(hutry be pleased to state:

(a) whether the schemes for deve-
lopment and production of chemical
industries during the remaining
period of the Second Five Year Plan
have been finalised; and

(b) if so, the main features thereof?

The Minister of Commeree and In-
dustry (Shri Lal Bahadur Shastri):
{a) and (b). Schemes for develop-
ment and production of chemical in-
dustries  including preparation of
medicines, chemical instruments and
apparatus used in Laboratories ete.
are being received from time to time,
and are considered by Government

and sanctioned on merits wherever
possible; a comprehensive  scheme
for the establishment of a central

plant for the manufacture of synthe-
tic drugs, vitamins, surgical instru-
ments etc., with Russian financial and
technical assistance is in an explora-
tory stage.

New Industries in the Punjab

2158. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the scheme for starting
industries in the State of Punjab in
anticipation of power supply from
Bhakra has been finalised; and

(b) if so, the details thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) and (b), In the public sector the
Nangal Fertiliser and Heavy Water
Factory will utilise power supply
from Bhakra. No scheme for starting
industries in the private sector based
on power supply from Bhakra has
been finalised. -

Wage Map of India
J Shri Ram Krishan:
215, \ Shri Sanganna:
Will the Minister of Labour and
Employment be pleased to refer to
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the reply given to Starred Question
No, 661 on the 4th March, 1958 and
state the progress made in drawing
up of the “Wage Map” of India?

The Deputy Minister of Labour
(Shri Abid All): As a first step
towards drawing up of the Wage Map,
the Wage Census and the Family
Budget Enquiries have already been
taken on hand.

French Togoland

"-'Gll.f Sardar Igbal Singh:
- 7\ Shri Ram Krishan;

Will the Prime Minister be pleased
to state:

(a) the main features of the recent
report of the Trusteeship Council re-
garding the French Togoland;

(b) the part played by the Govern-
ment of India with the assistance of
other Governments in this matter;
and

(c) the reactions of the Togoland
people in regard to this report?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The Trusteeship Council
has not yet considered the question of
French Togoland. It is expected to
do so in October.

(b) The Indian Delegation has con-
sistently tried to ensure that French

- Togoland attains a full measure of

self-government or independence
which is the objective provided for in
the U. N. Charter.

{c) The newly elected Legislative
Assembly is expected to communicate
its views to the special session of the
Trusteeship Council to be held in
October, 1958. Later on, this question
will also be discussed by the General
Assembly during its current session.

Hastinapur Township

£761. Shri D. C. Sharma: Will the
Minister of Rehabllitation and Mimor-
ity Affairs be pleased to state the
measures taken by the Government of
India to remove the grievances of the
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residents of Hastinapur Township re-
garding accommodation, remt and
employment?

The Deputy Minister of Rehabilita-
tien (Shri P. 8. Naskar): There is.no
dearth of accommodation in the town-
ship where a number of houses are
eyen now lying vacant. ‘The rent f
the houses has already been fixed
below the standard rate in view of
the poor economic condition of the
displaced persons settled there. Apart
trom this, donsiderable care is exer-
cised in the matter of realisation of
rent so that no hardship is caused in
cases where individuals are unable to
pay for genuine reasons. To remove
unemployment in the township the
Government has been trying to pro-
mote trade and business and set up
new industries, Business and in-
dustrial loans amounting to Rs 28
lakhs have been edvanced to 177
families.

A scheme for setting up a sugar
factory has recently been sanctioned
which is expected to provide employ-
ment to about 800 displaced persons.

Pakistani Nationals in India

2762. Shri D, C. Bhrama: Will the
Prime Minister be pleased to state:

(a) the total number of Pakist&ni
nationals who visited various places
in Punjab during 1958 so far;

(b) the number of those who over-
stayed even after the expiry of their
visas during the same peried; and

(c) the number of cases in which
visas were extended?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) 2,905 Pakistani nationals
visited Punjab during the period from
1st January, 1958 to 31st August, 1958,

(b) 83.
(c) 58.
Atomic Fuel Fabrication Plant

2763, Shrl D. C. S8harma: Will the
Prime Minister be pleased to state the
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progress made so for with regard to
the construction of an atomic fuel
‘abrication plantin India under the
auspices of the Atomic Energy’ Com-
mission?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): The work of constructing the
building for the fuel fabrication plant
is in hand and is likely to be ecom-
pleted by the middle of November
this year. Most of the equipment re-
quired for the plant has been receiv-
ed and the rest is likely to reach the
site within the next few months, The
plant is scheduled to go into produe-
tion by June, 1859.

Indian Nationals in Australia

2764. 8hri D, C, Bharma: Will the
Prime Minister be pleased to state:

(a) the number of Indians residing
in Australia;

(b) whether the Indians now resid-
ing in Australia are subjected to
cplou; prejudices;

(c¢) whether Indians there main-
tain the standard of living expected
of them in that country; and

(d) whether facilities to the mig-
rants for acquisition of citizenship in
Australia are afforded?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 887 according to 1954
census figures. This figure does not
include persons who may be Indian
nationals but for some reason had
shown themselves as ‘British’ in the
census schedule.

(b) No such case has come to our
notice.

(c) Generally, yes.

(d) Does not arise as there is no
migration as such of Indians to Aus-
tralia.
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Import of Optical Instruments

Shri H. N. Munkerjee:

”“{ Shri Halder:

Will the Minister of Commerce and
Indusiry be pleased to state:

{a) whether it is a fact that pre-
parations for the erection in Calcutta
of a Zeiss Planetarium under the aus-
pices of an Education Trust are being
delayed on account of the difficulty of
importing optical instruments essen-
tial thereto; and

(b) if so, whether the
licence for such educational
will be expedited?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) and (b). The information is being
collected and will be laid on the Table
of the House.

issue of
import

Brick Prices

2766. Shri Bibhuti Mishra: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) whether Government are con-
sidering any proposal to control the
price of bricks in view of the fact that
the brick manufacturers are given
coal in controlled price; and

(b) if so, when?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) No, Sir.

(b) Does not arise.

Non-ferrous Metals

2767, Bhri V. P, Nayar: Will the
Minister of Commerce and Induostry
be pleased to state:

() what is the total yearly offtake
of non-ferrous metals by rolling mills;
and

(b) what is the share of Kamani
group and Binani group in it?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) and (b), A statement is laid on

the Table of the Lok Sabha. ([See
Appendix VI, annexure No. 84.]

Manufacture of Sugar and Gur

2768. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the possibility of mak-
ing the country self sufficient in Sugar
angd Gur from the palm tree juice has
been examined; and

{b) the number of training centres
for this industry functioning in the
country?

The Minister of Commeree and In-
dustry (Shri Lal Bahadur Shastri):
(&) No, Sir.

(b) Apart from West Bengal, Bom-
bay, Kerala and Mysore from which
reports are not available, the num-
ber of training centres functioning In
the country during 1956-57 was 1,033.
Complete figures for 1957-58 have also
not yet been compiled.

Industrial Production Unit, Tripura

2769. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the in-
dustrial production unit of Bogata,
Tripura offered to produce the police
boots required by the Tripura Admi-
nistration;

(b) if so, whether the order for
boots has been placed with them; and

(e) if the reply tp part (b) is in the
negative, the reasons therefor?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
(8) The unit did not submit a tender
but carried on some correspondence
to supply the boots.

(b) and (c). The order could not be
placed as the quality of boots was
considered inferior and the unit was
unable to give a guarantee for quick
delivery to meet immediate require-
ments. The prices quoted by the unit
were also not attractive,



3593
Delhi Land Reforms Act

2774. Shri Jadhav: Will the Minister
of Planning be pleased to lay on the
‘Table a statement showing the pro-
gress made in the implementation of
the Delhi Land Reforms Act in the
Union Territory of Delhi?
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The Deputy Minlster of Pianning
(Shri 8. N. Mishra): The Delhi Land
Reforms Act came into farce on July
20, 1854. 1Its implementation was
stayed by the Punjab High Court.
The stay order was vacated on April
6, 1956, The progress of implemen-
tation upto the 31st July, 1958 is re-
ported as under:

Mo. of villages in which Bhumidharirights are to be declared : . . . 306
No. of villages in which Bhumidhari rights have been declared . . . . 144
No. of ex-proprictors who have been declared as Bhumidhars 13,255
Mo. of tenants who have been declared as Bhumidhars . . . . . . 7,950
No. of tenants who have been declared as Asamis .11

No, of Harijan tenants who have been declared Bhumidhars . . . . . 300
Total area in which rights of Bhumidhar and Asami have so far been declured

Hospitals for Displaced Persons

2771. Shri Tridib Kumar Chaudhuri:
‘Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government have
reccived any proposal from the West
Bengal Government for financial help
for the maintenance and upkeep of a
number of hospital beds for displaced
persons in the State;

(b) whether Government are aware
of the fact that 37 per cent. of the
3,000 T.B. beds in the entire State of
West Bengal are occupied by displaced
persons from East Pakistan;

(e) whether Government have taken
any steps to meet the problem and to
provide adequate hospital facilities for
displaced persons in the State; and

(d) if so, what are they?

The Deputy Minister of Rehabilita-
ton (Shri P, S. Naskar): (a) Yes.

(b) It has been indicated by the
State Government that, at a census of
hospital patients taken by them, it was
found that about 35 per cent. (not 37
per cent.) of T.B. beds in the State
were occupied by displaced persons.

{c) Yes.

(d) A statement showing the exist-
ing medical facilities for displaced
persons in West Bengal is laid on the

438,032
bighas.
Table of the Sabha. [See Appendix

VI, annexure No. 85.]

Small Scale Industries

2772. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have
decided the question of reduction of
the rates of electricity for the deve-
lopment of small scale industries; and

(b) if not, the steps taken to expedite
this matter?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the House. [See Appen-
dix VI, annexure No. 86.]

Automobile Tyres

2773. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total annual production in
the country of the following sizes of
automobile Tyres:

(i) 825x20,
(ii) 9-25x 20,
(iii) 1025 x 20;

(b) whether these tyres are msnu-
factured in 14 or more plies;
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(c) the estimated comsumption per
year of these sizes of tyres for the last
two years and the estimated require-
ments therefor in the coming five
Years; and

(d) the steps Government propose
to take to meet the shortage therefor,
it any?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) to (c). Of the sizes of automobile
tyres mentioned, only size 8:25x 20 is
produced in the country. Several
other sizes are also produced includ-
ing (i) 900 x 20 (ii) 1000 x 20. These
are manufactured in 10 as well as 12
ply ratings but not in higher plies.

Total annual production of auto-
mobile tyres is about 1 million Nos.
Information by individual sizes is not
available.

(d) The iyre manufacturers would
be prepared to manufacture 14 or more
ply tyres with their existing equip-
ment provided there is sufficient
demand.

Displaced Persons in Assam

J Shri Halder:
21"‘1 Shrimati Renu Chakravartty:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that a large
number of houses of the refugees
were demolished by the authorities
with the help of elephants in Kamrup
District, Assam;

(b) if so, the reasons therefor: and

(¢) what steps Government have
taken to settle those families, parti-
cularly during this rainy season”

The Deputy Minisier of Rehabilita-
tion (Shri P, S. Naskar): (a) The Gov-
ernment of Assam have demolished
with the help of elephants ten vacated
houses of displaced persons who
encroached into the Subankhata graz-
ing reserve in Kamrup District.
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(b) The State Goverrmment had to
take this step as these families were
persisting in mnot removing the
encroachment in spite of sufficient
notice.

(c¢) The evicted families atre being
rehabilitated by de-reserving a portion
of the Malaibari grazing reserve of
Kamrup District for their rehabilita-
tion. Rs. 1,874 as gratuitous relief and
a sum of Rs. 6,000 as agricultural loan
have already been disbursed to these
families.

Export of Iron Ore

2775. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the total quantity and value of
iron ore exported to cach country
during the last three years separately;
and

(b) whether plan targets have been
exceeded in this regard?

‘The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement giving the required
information is laid on the Table of the
House. [See Appendix VI, annexure
No. 87.]

(b) Yes, Sir.

Goa

2776. Sardar Igbal Singh: Will the
Prime Minister be pleased to state on
what date Portugal’s case against
India before International Court of

Justice at The Hague 1s coming up for
hearing?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The Goverrment of Portugal
submitted their reply on 25th July,
1858 and we have to submit our
rejoinder to it by 25th November, 1958.
The date for hearing will be fixed by
the Court after the submission of our
reply.
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Publlc Co-operation Centres

2717, Sardar Igbal Singh: Will the
Minister of Flanning be pleased to
refer to the reply given to Starred
Question No. 530 on the 27th February
1858 and state:

(a) whether the revised scheme of
Bharat Sevak Samaj to establish 50
Public Co-operation Centres in Com-
munity Development areas and out-
side has since been received and
finally approved by Government;

(b) if so, the nature of the scheme
finally approved; and

(c) the places selected for the
establishment of these Centres?

The Deputy Minister for Planning
(Shri 8. N. Mishra): (a) to (c). A
copy of the scheme as finally approved
by Government is laid on the Table
of the House. {[See Appendix VI,
annexure No, 87A].

It has been decided that a phased
programme for establishing Jan
Sahyog Kshetras (Public Co-operation
Areas) should be adopted, and in the
first instance work may commence in
25 Kshetras, Government assistance
being limited to an average of Rs. 5,000
a Kshetra. The Kshetras would be
started only after the first batch of
Sahyogis have been trained but where
experienced personnel are already
available, the work in the Kshetra
could be commenced immediately.

It has further been decided to ask
the Bharat Sevak Samaj to establish
the first batch of 25 Kshetras, if they
are prepared to do so. It has been
left to the Bharat Sevak Samaj to
select the places where these Kshetras
would be established, according to the
availability of experienced personnel.
However, the scheme is being brought
to the notice of other All-India non-
official, non-political voluntary organi-
sations engaged in the activities of
public co-operation. Applications, if
any, from them will be considered on
the merit of each case.

Bhoodan Moveuasyt

2176, Shri Sadhu Ram: ‘Will' the
Minister of Plamming be plessed to
refer to the reply given to Unstarved
Question No, 773 on the 27th Nowem-
ber, 1957 and lay a statement showing
the financial assistance since given by
the Central Government for Bhoodan
Movement?

The Deputy Minister of Planning
(Shri 8. N. Mishra): In addition to
the assistance outlined in the state-
ment placed on the Table of the Lok
Sabha on 27th November, 1957 in reply
to question No. 773, the following
further assistance has been made
available in connection with the
Bhoodan movement.

The Ministry of Food and Agricul-
ture sanctioned during 1957-58 a sum
of Rs. 30 lakhs for financial assistance
to 10,000 families of landless agricul-
tural workers settled on Bhoodan lands
in Bihar. This includes a sum of
Rs. 22,50,000 as subsidy and Rs. 7,50,000
as loan. 1t has been reported by
Bihar Government that the loan
portion could not be drawn within the
financial year 1957-58.

The Ministry of Community Deve-
lopment has sanctioned the supply of
certain Bhoodan and Gramdan litera-
ture during 1858-59 to Block Head-
yuarters, training centres and village
libraries at an estimated cost of
Rs. 5,25,000.

Employment Exchanges

2779. Shri R C. Majhi: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of Scheduled
Tribe applicants registered with the
Employment Exchanges from the 1st
January, 1957 to the 30th June, 1858;
and

{b) how many of them have been
provided employment?

The Deputy Minister of Labour (Bhri
Abid All): (a) 82,348.

(b) 7,764
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Loang te Displaced Persons

Shri 8. C. Bamanta:
m“{snn Subodh Hansda:

Will the Minister of Rehabilitation

and Minority Affairs be pleased to
state:

(a) the number of displaced families
from West Pakistan who were given
(1) house building loan, (2) agricul-
tural loan, and (3) small trade loan
and the amount thereof (separately);

(b) how many displaced families
from East Pakistan have received the
above mentioned loans; and

(c) the amount involved?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): {(a) to (c).
Information iz given in the Annual
Reports of this Ministry which are
made available to all Members
Parliament.

Prime Minister be pleased to state

(a) whether Zircon is available in
India; and

(b) it so, at what places?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

{b) Large reserves of Zircon are
available in the beach sands along
the western and eastern coasts and
also in the inland placer deposits in
Bihar and West Bengal.

Export of Manganese Ore

2782. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government has adopt-
ed a new system of bulk contracting
in Manganese ore;

(b) if so, the reasons for this new
policy; and

{c) how has this policy affected the
small exporters?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No new system as such has been
evolved by the Government. The
State Trading Corporation are nego=
tiating a barter deal with the Com-
modity Credit Corporation of U.S.A.

(b) Decline in demand in the
foreign market due to the recession
in steel production in US.A. and
Europe and other reasons.

(c) All exporters (including small
exporters) should be benefited.

Indian Fishermen in Piyan River

2783, Sardar Igbal Bingh: Will the
Prime Minister be pleased to state:

(a) whether Pakistan authorities
have arrested an Indian fisherman in

O P]yan river;

% (b) whether it is a fact that

Hakistan Government has demanded

\-., o) ull fishing rights in that river; and

(c) if so, the Indian position in this
regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) and (c). Pakistan claims the
entire width of the Piyan river, which
to a length of about 7 miles on the
Khasi and Jaintia Hills (Assam) and
Sylhet (East Pakistan) border, forms
the Indo-Pakistan boundany. This
stretch of boundary has been in dis-
pute and India claims that, pending
demarcation, the midstream of the
river Piyan is the de facto boundary
for all purposes, in accordance with
the 1951 and 1952 agreements between
the Deputy Commissioners of Khasi-
Jaintia Hills and Sylhet.

Land Reforms

2784. Sardar Igbal Singh: Will the
Minister of Planning be pleased to
state:

(a) the total amount of -compensa-
tion and rehabilitation assistance paid
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to intermediaries in each State of
India as a result of land reform
measures adopted by them since 1847;

(b) the total amount that is payable
to them; and

(c) the respective contributions of
the tenants and the States concerned?

The Deputy Minister of Planning
(Shri S. N. Mishra): A statement is
laid on the Table of the Lok Sabha.
[See Appendix VI, annexure No. 88].

Zeta and Super Zeta

2185. Sardar Igbal Singh: Will the
Prime Minister be pleased to state:

(a) whether any start has been made
in experiments on Zeta and Super
Zeta in India; and

(b) if so0, the result thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Not yet.

(b) Does not arise,

Beryllium Oxide

2786. Sardar Igbal Singh: Wil the
Prime Minister be pleased to state:

(a) whether any steps have been

taken to produce Beryllium Oxide in
India; and

(b) if so, how far India has been

able to produce it for its own use and
for export?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) In view of the difficult
foreign exchange position, the proposal
to put up a pilot plant for producing
beryllium oxide has been shelved for
the present.

(b) Does not arise.

Hindustan Machine Tools
(Private) Ltd,

2787. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) the total number of maehines
produced at the Hindustan Machine

25 BEPTEMEELR 1958
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Tools Factory, Bangalore, during
1958-59 so far; and

(b) the varieties of machines pro-
duced?

The Minister of Commerce and
Industry (Shri Lai Bahadur Bhastrl):
(a) The total number of machines
produced at the factory during the
period 1st April, 1958 to 31st August,
1958 is 176.

(b) (1) Lathes

distance.

(2) Lathes
distance.

1000 mm. centre
1500 wmm, centre

(3) Horizontal Milling Machine,
Size 2.

(4) Vertical Milling Machine,
Size 2,

(5) Universal Milling Machine,
Size 3.

Incidents on India-Goa Border

2788. Sardar Igbal Singh: Will the
Prime Minister be pleased to state the
details of the protests Jodged with the
Portuguese authorities in Goa in res-
pect of border incidents or other events
during the year 1958 so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): On 8th August, 1958, the
Portuguese police fired a few rounds
of rifle* and sten-gun fire towards the
Indian post on road al Kunta which
15 about 200 yards from the border.
The police on our side did not return
the fire. We have protested to the
Portuguese authorities through the
Brazilian Embassy about this incident.

Export of Handicrafis Goeds

2789, Sardar Igbal Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government has drawn
a scheme to increase the export of
Handicrafts Goods; and

(b) if so, the details thereof?
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The Minister of Commerce and In-
dustry (8hri Lal Bahadur Bhastri):

(a) and (b). The following steps have

been taken to promote the exports of
handicrafts goods:

(i) A commercial information
and intelligence service has been
started by the All India Handi-
crafts Board,

(ii) Surveys for ascertaining the
market potential of handicrafts in
foreign countries are being carried
out by the Board.

(iii) Publicity is  arranged
through exhibitions in foreign
countries and display in show-
rooms and Trade Centres,

(iv) Handicrafts have  been
included in the trade agreements
with foreign countries in the sche-
dules of goods for export from
India.

(v) A Government Company
namely the Indian Handicrafts
Development Corporation has been
set up in April, 1958 to develop
production and to find out markets
abroad.

Coir Enquiry Committee

2790. Shri Sarju Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Coir Enquiry Com-
mittec set up to examine the achieve-
ment of coir development schemes in
the country has submitted its report;
and

(b) if so, whether the report has
been considered?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b). The Committee has sub-
mitted an interim report on the Coir
Development Schemes in Kerala,
This report is under consideration.
The final report of the Committee is
expected in two months time.

25 SEPTEMBER 1958  Written Answers 8604

wire grew
et ot e wwedit: oET
frafer, s W s B 1%
T FT O w4
(%) ware grew § fem wad
a9 W RE

(@) g7 =l & ¥t ¥
& § feaar aifas = g @

(m) 9,000 w17 ¥ mfgs &FaT
aF ard fead w494

(1) fa=d fasit fea-fes o2t a2
A T IZE ; AN

(%) 23 qmE, feus 7% §
o fazalt 57 grer 1 27 ~

frmtor, wrate AWT EWTO  JIHAT
(it wfore g0 wwat) (%) ¢ Faamww,
184S & AE TA § 9,085 FA-
I G

(&) mm, seys & fag 3w
7 Tag?t fam csmac ¥e TR 4y

() =101

(7) grem & A faedy s
FT TR E | IAQ A UEF AW A
( chef ) 3AT Araw wiT % azral
&1 FAWT W7 AET U High § |

(%) g7 €2,20% agwa wfrgf
® ¥ 6,500 ar wo . ¢ ¢ wfawma Xewry
afagr fa2fagi 1 faarf

Free-Lance Newg Photographers

2792, Shri Jagdish Awasthi: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have re-
ceived a memorandum recently, from
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Free-Lance News Photographers As-
sociation, New Delhi, concerning the
facilities for free-lance news photo-
graphers; and

(b) if so, the action taken thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir,

(b) Does not arise.

Population of Bangalore

2793. Bhri Keshava: Will the Minis-
ter of Labonr and Employment be
pleased to state:

(a) whether it is a fact the State
statistician for the Development of
Mysore has stated that the estimated
population of Bangalore city for mid-
year 1857 is 11,76,000 and for mid-year
1958 it is 12,54,000;.

(b) whether Government has veri-
fled the above statement;

(c) whether in view of the above
figures the Government is upgrading
Bangalore city as Class I area for
Bank employees; and

(d) if so, from what date?

The Deputy Minister of Labour (Shri
Abid All): (a) The State Bank of
India Staff Union (Madras Circle)
have made report to this effect.

(b) to (d). The Mysore Govern-
ment have been addressed and their
reply is awaited.

Small Scale Industries in Orlssa

2794. Shri Sanganna: Will the Minis-
ier of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have deputed an officer to
study the small scale industries in
‘Orissa during the month of July, 1958;

(b) whether the officer has since
submitted any report; and

(c) it so, what are the details of
the report?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) to (c). No officer was deputed
for this purpose to Orissa in July,
1958. Officers of Survey Teams attach-
ed to the Regional Small Industries
Service Institute, Calcutta, visit dif-
ferent States from time to time for—

(i) Industrial Surveys, and

(ii) Area Surveys.

One officer of the Area Survey Divi-
sion visited Orissa in July fer pre-
liminary discussion with the  State
Government regarding survey of
Jharsuguda and Bargarh areas of
Orissa. No report has been submitted.

Staff in the Ministry of Labour and
Employment

2795, Shri Dalfit Bingh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of Assistants and
Clerks in the Ministry of Labour and
Employment; and

(b) the number of such employees
among them who belong to Scheduled
Castes and Scheduled Tribes?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). Com-
plete information in respect of some
of the subordinate offices is not readily
available, and is being collected. The
information will be placed on the
Table of the Sabha.

Staff in the Planning Commission

2796. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the number of Assistants and
Clerks in the Planning Commission;
and

(b) the number of such employees
among them belonging to Scheduled
Castes and Scheduled Tribes?
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Scheduled Tribe
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2797, Shri Daljit Singh: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the number of Assistants and
Clerks in the Mmlstry of Rehabilita-
tion;

(b) the number of employees
among them who belong to Scheduled
Castes and Scheduled Tribes; and

(c) the number of displaced persons
among them?

The Deputy Minister of Eehabilita-
tlon (Shri P, 8. Naskar): So far as
the Main and the Branch Secretariates
of this Ministry are concerned, the
information is as below:—

(a) Assistants e 127
U.DCs. o 26
L.DCs. . 229

(b) Scheduled Castes . 33
Scheduled Tribes i 3

(c) 223,

Raw Material for Medicines

2798. Shrl Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government have re-
ceived any complaints from the public
regarding shortage of imported raw
materials for use in manufacturing
medicines; and

(b) if so, the steps taken in the
matter?

209 (A) LSD—4.

. e e 6t (Inehding 4

Assistants-
in-Charge).

12
. . . Nil

Nil

. il
ne mmm: of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) A few complaints have been
received from manufacturers regard-
ing shortage of certain raw materials.
(b) Appropriate steps have been
taken, wherever specific instances have
come to Government's notice, and,
within the foreign exchange limita-
tions, to mssist the manufacturers for
importing raw materials required for

the manufacture of essential drugs.

High Explosives Factory In Punjab

2799. Shri Daljit Singh: Will the
Minister of Commerce and Indastry be
pleased to state:

(a) whether Gowvernment have a
proposal for the construction of a high
explosives factory in Punjab;

(b) if so, the time by which this
factory will start production; and

(c) the installed capacity of the
factory for the production of explo-
sives?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) No, Sir.

(b) and (c).

Dandakaranya Scheme

2800. Shri Sanganna: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) what steps have been taken to
appoint the different categories of

Do not arise.
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personnel for the working . of the
Dandakaranya project;

(b) whether any recruitment board
has been constituted for the purpose;

(c) if so, who is the chairman of the
board; and '

{d) the headquarters of the board?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) So far
only such personnel as is immediately
required, has been appointed, mostiy
from amongst the serving officers.

(b) Not yet.
(c) and (d). Do not arise.

Out-of-Turn Allotments

Shri B. K. Galkwad:

Shri H. N. Sonule:

Shri Dige:

Shri Balasaheb Salunke:
Will the Minister of Works, Housing

and Supply be pleased to state the

lotal number of out-of-turn accommo-

dation allotted during the last two

years to the Central Government

servants serving in the Capital?

The Minister of Works, Housing
ang Supply (8hri K. C. Reddy):
1956-57 799
1957-58 R14.

Manufacture of Wine

2802. Shri Sanganna: Will the
Minister of Commeérce and Industry
be pleased to state:

(a) whether it is a fact that a pro-
posal to manufacture wine in India
with a view to save foreign exchange
is under the consideration of Govern-
ment; and

(b) if so, with what result?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). No such proposal is
being considered by the Central Gov-
ernment. It is, however, understood
that a private party has been in

Government.
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Persons Declared Persona non-Grata

2806. Shri Arjun Singh Bhadauria:
Will the Prime Minister be pleased to
state:

(a) the names and ranks of mem-
bers of the diplomatic corps in India
who were declared persona non-grata
by the Ministry of External Aflairs
and Commonwealth Relations in the
years 1857 and 1858 wupto the 15th
August;

(b) the names and ranks of the
members of Indian Missions abroad
country-wise, who were declared per-
sona mon-grata during the above
period by their host Governments; and

(c) the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No member of the
diplomatic corps in India was declar-
ed pensona non-grata by the Minis-
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wy w oxternal Affairs. The Govern-
ment of India. however, asked for the
recall of the following members of
the diplomatic corps:—

(i) Mr. A. A, Akmat, Third Sec-
retary, High Commission for
Pakistan in India, New Delhi,

in 1957

(ii) Mr, Attaullah, Assistant High
Commissioner for Pakistan

in Shillong, in 1958

(b) No member of the Indian Mis-
sions abroad wag declared persona
non-grate by the host Government
However, the Government of Pakistan
asked for the recall of Shri A. K. Sen,
First Secretary, in the Office of the
Deputy High Commissioner for India
in Pakistan, Dacca, in 1938, .

(e) (i) Mr. A. A, Akmat who was
Third Secretary in the Office of the
Deputy High Commissioner for Pak-
istan at Jullundur was involved in
the year 1954 in certain undesirable
activities. We approached the High
Commission for Pakistan in India,
New Delhi, for his withdrawal. Con-
sequently, he was recalled by the
Government of Pakistan, However,
in the year 1956 Mr. A. A. Akmat was
again posted to the High Commission
for Pakistan in India, New Delhi
“The Government of India brought the
previous incident to the notice of the
Government of Pakistan who recalled
Mr. A, A. Akmat,

(ii) The Government of India re-
quested the Government of Pakistan
to recall Mr. Attaullah due to his
undesirable activities. The Govern-
ment of Pakistan accepted our
request, However, in retaliation, the
Government of Pakistan made similar
allegations against Shri A. K. Sen.
Though these were to our knowledge
unfounded, we complied with the
request made by the Pakistan Gov-
ernment in conformity with the nor-
mal diplomatic practice, in such
matters.
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2807, Shri Arjun Bhadauria:
Will the Minister of fnformation and
Broajoasting be pleased to state:

(a) the number of applications
made for grant of declarations for
bringing out newspapers in English,
Hindi, Urdu and other languages in
each State in the year 1957 and 1958
upto 15th August;

(b) the time usually taken for the
grant of declarations;

(c) the number of such applications
which have remained pending for
decision for over two months (State-
wise); and

(d) whether Government have
under consideration any scheme to
eliminate the delay in granting per-
mission for filing declarations?

The Minister of Information and
Boardcasting (Dr. Keskar): (a) It is
not the responsibility of the Press
Registrar to accept any application for
the grant of declaration for starting a
newspaper. That is made by the
Magistrates empowered to authenti-
cate declarations under Section 6 of
the Press and Registration of Books
Act, the Press Registrar being refer-
red to only for the verification of the
existence or otherwise of a title which
is the same as or similar to that of
any other newspaper published either
in the same language or in the same
State.

A statement giving, State-wise and
language-wise, the number of refer-
ences received by the Press Registrar
from the Magistrates during 1857 and
1958 (upto 15th August, 1858) is laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 89].

(b) It is not possible to make an
estimate as the applicationg are hand-
led in districts all over India and
depend on the circumstances of each
case.

(¢) Information in regard to the
references received by the Press
Registrar from the Magistrates is

given in the statemmnt laid on the
Table of the House. [Suwn
annexure No. 90.]

Information relating to the Magis-
trates’ offices ig not readily available.

"(d) It has been suggested to the
State Governments that Magistrates
might advise publishers to give a
panel of titles instead of one title at
the time of making an application for
filing a declaration so that at least
one title out of those suggested by the
intending publisher might be cleared
without delay. Government will also
address the State Governments to
instruct the Magistrates concerned to
deal with the applications expeditious-
ly.

Food Product Factory at Madhepar
Bihar

2808. 8hri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Central Govern-
ment have given any aid in the estab-
lishment of a food product factory at
Madhepur (Darbhanga) in the State
of Bihar;

(b) if so, the nature thereof;

(c) whether the said factory has
been put into operation;

(d) if so, the quantity of products
produced so far; and

(e) whether products manufactured
there have been examined and found
to be satisfactory?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) No. Sir.

(b) Does not arise.

fc) to (e). The factory is almost
ready for commercial production. Dur-
ing trial run 300 lbs, of ghee and
some Caseing have been manufactur-
ed. Ghee has been found satisfactory
under laboratory tests.
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Lakhimpur Berder Incidents

2889. S8hri Dasaratha Deb: Will the
Prime Minister be pleased to state:

(a) whether the Chalrman of the
Tripura Territorial Council haz made
any representation regarding the
Lakhimpur border incidents of Tri-
pura; and

(b) if go, action taken in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): (a) The Government of
India have NOT so far received any
such representation.

(b) Does not arise.

Training Centre in Tripura

2810. Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of students
who received industrial training in
different centres of Tripura in 1957-
58;

(b) the number of students among
the trained, who got employement;
and

(c¢) what steps have been taken to
secure employment for maximum
number of trained persons?

The Deputy Minister of Labour
(Shri Abid Ali): (a) An Industrial
Training Institute to be established at
Agartala was sanctioned in 1857, but
it has not so far been established by
the Tripura Administration,

(b) and (¢). Do not arise.

Industrial Estate in Agartala
(Tripura)

2811, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the industries that are proposed
to be set up in the Industrial Estate
in Agartala, Tripura;

(b) the industries that are to be set
up by private parties;

(c) the loymen!
of these ﬁ&ulm;fu; and

(d) whether Government propose
to advance finances to private indus-
trialists to start industry in this
Industrial Estate?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The following industries are pro-

posed to be set up in the Industrial
Estate in Agartala:

Carpentry, Blacksmithy, Paper
making, Tanning, Foot-wear and
other leather goods manufacturing,
{ruit canning, soap making, barbed
wire and agricultural and tea
gardens implements, handloom
weaving, saw mill, mechanical
workshop, hosiery.

potentialities

(b) The following industries are

proposed to be set up by private
parties:

Handloom Weaving, Carpentry,
Saw Mill, Tanning and Leather
Works, Mechanical Workshop,
Hosierles.

{e¢) About 400 persons are expected
to be employed in these units,

(d) There is no specific provision
for financing the units to be started
by private parties in the Estate. The
units are, however, eligible for being
considered for assistance under the
State Aid to Industries Act.

Partition of South West Africa

2312 J Shri Shree Narayan Das:
*\_ Shri Radhas Raman:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that
United Nations Good Offices Com-
mittee has made a suggestion regard-
ing the partition of S.W. Africa;

(b) if so, the precise nature of the
said proposal;

(c) whether this question is likely
to be discussed by the UN. General
Assembly in its current session; and
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(d) what is the attitude that India
will take up in this regard?

The Prime Minister and Minister of

External Affairs (Shri Jawaharlal
Nehru): (a) to (¢}, The Committee
has expressed an opinion that the
partitioning of the Territory of S.W.
Atrica, under which a part of it would
be placed under a trusteeship agree-
ment with the United Nations and the
remainder annexed to the Union of
South Africa, might provide a basis
for an agreement with the Union of
South Africa. The General Assembly
will discuss these proposals and fur-
ther action will depend on the
Assembly's recommendations.

(d) Our views will be explained at
length in the Assembly; basically our
views are that the whole of South

West Africa should be placed under
the United Nations Trusteeship

system.

faazm w1 ag

=03 st T waEqr o ¥
grforsg aqr IqTT §AT 9 T AT FAT
LEOMT

(#) sz fafas faq fee
wqial 9% fawed & 93 &1 61 Qv g;

(&) #ur faga & @7 & s
§1 3 W F@ & 77 8@ 3@
sradEed fagad fer a7 €

() =g gl AT IA AT AT AT E;

() Fa ¥ faea & 57 97 91T
F1 faugor gar & 79 7 3 feadc rfw
F M@ fFar qm; 61

(%) =79t & ag 3797 faqa
ars fzar war ?

aifnen qu( gem w4 (st a=
gt aredt) : (F) a3, wgEaan,
FIRA, ArAAR, FeaEd, ooy oy,
Yo, s, feesly s wlemst § 4

(w) o, g

() & (%). a8 I €F E9Q
AW TG § 1.
Film on Reconstruction of a Village

2814. Shri Wodeyar; Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether a film on the actual
reconsiruction of the village is being
proposed by the Union Government;

(b) if so, the names of the villages
selected for this purpose; and

(c) whether Development of Pro-
jects of National Extension Service
and Community Development Pro-
grammes would be depicted in this
film?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). There is no proposal to produce
one single film on the several aspects
of Rural Reconstruction in any single
village,

Bhoomidari Rights in Delhi

2815. Shrimati Suchcta Kripalani:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that in Delhi
Territory Bhocemidari rights were con-
ferred on tenants holding lands on or
before August 15, 1947, which subse-
quently became evacuee property on
payment of about Rs. 50 per acre as
compensation; and

(b) whether it ig also a fact that
the lands which were cultivated by the
owncers themselves before their mig-
ration to Pakistan were fetching
Hs. 10,000 or so as auction price?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) It is
understood that the Delhi Administra-
tion is taking some guch action regard-
ing conferment of Bhoomidari rights
in respect of rural evacuee lands.
The implications of this action are
being examined.
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.(b) Large areas of agricuitural land
were abandoned by Muslims both
within the urban limits of Delhi and
outside. Urban agricultural land,
because of its great potential value as
land for building purposes, has fetched
more in auctions than purely agricul-
tural land Figures of the rate per
acre of such land have not been
worked out. If the Hon'ble Member
requires information in any particular
case, efforts will be made to collect
the same,

Gita Refugee Colony

281¢. Shri Arjun Singh Bhadauoria:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that Gita
Colony, a refugee colony near Gandhi
Nagar in Delhi has no proper drain-
age system, roads, or electric connec-
tion; and

(b) if so, what schemes Government
have under consideration to provide
basic civic amenities to the people in
the colony and the estimated expendi-
ture that might be incurred on such
schemes?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
Drains and roads have been provided
in the colony but during the monsoon
these are demaged by flood water
which accumulates there from the
neighbouring areas, Permanent
pumping arrangements for disposal of
storm water in this colony are, there-
fore, being made and the work s
likely to be completed by March,
1958 at an estimated cost of Rs. 6:18
lakhs. Street Lighting is also going to
be provided in this colony at an esti-
mated cost of about Rs, 2-00 lakhs.

Extraction of Uranlum from Sea
Water

2817. Shri I €. Sharma: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India is aware that the Soviet Union
has developed a method for extracting
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uranium—the fuel on which nuclear
power plants operate—from sea
water;

(b) if so, whether they are also
aware that although sea water con-
tains lesg uranium than some low-
grade uranium bearing ores, it could
be extracted more cheaply; and

(c¢) if so, what measures have been
taken to develop the method in India
so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). Government
have seen a paper on the “Extraction
of Uranium from Natural Water”
presented by three Russian scientists
to the Second United Nations Inter-
national Conference on the Peaceful
Uses of Atomic Energy held in Geneva
from September 1 to 13, 1958. The
Indian scientists who attended the
Conference will no doubt take a note
of the work done on the subject in
USSR and suggest appropriate mea-
sures,
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National Small Industries Corporation
(Private) Lid.

2821, Shri Warlor: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the measures adopted by his
Ministry to check the losses incurred
in the working of the “National Small
Industries  Corporation (Private)
Ltd.”; and

(b) the progress made in that
direction? K
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The Minlsier of Commerce and
Indusiry (Shri Lal Bahadur Shastrl):
(a) The functions entrusted to the
Nationsl Small Industries Corporation
are more of a promotional than of a
commercial nature, There is some
scope for making profits in its limited
eommercial activities, but they are
more than offset by its other promo-
tional activities. The net overall
deficit incurred by the Corporation is
made good through grants from the
Government.

{b) Does not arise.

Industirial Extension Centre in Kerala

2822. Shrl Warlor: Will the Minister
of Commerce and Industry be pleased
to state:

(8) which of the Industrial Exten-
sion Centres in Kerala have started
production;

(b) what is the present turn-over of
those Centres per month;

(c) the Industrial Extension Centres
which have not been completed so
far in that State; and

(d) the reasons therefor?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) and (b). Of the 9 Centres sanc-
tioned in Kerala four have started
functioning. They are (1) the Indus-
trial Extension Centre for Foot-wear
at Trichur, (2) Industrial Extension
Centre for General Engineering and
Cutlery at Shoranur, (3) Production
Centre for manufacture of simple
machine tools and hand tools at Et-
tumanoor, and (4) Production Centre
for electric motors at Thiruvalla, The
main purpose of the Extension Centres
is providing service facilities and
training, and, therefore, production in
these Centres is only incidental. The
value of production at the Centre at
Ettumanoor is about Rs. 12,000 a
month, The Electric Motors Centre is
now working temporarily at Madras,
and will be shifted to Thiruvalla wit-
in a month when the construction of
buildings there is expected to be com-
pleted, The value of production in this

Centre during August, 1958 has been
Rs. 22,500.

(¢) The Centres which have not
started functioning are:—

(1) Stainless Steel Utensils Centre
at Attingal.

(2) Tin containers and Tin Printing
Centre at Muvattupuzha,

(3) General Engineering Centre at
Alleppey.

(4) Leather Goods Tentre at
Vaniamkulam, and

(5) Wood Seasoning and Furniture
Design Centre at Kallai,

{(d) The reasons for the delay Iin
starting these Extension Centres are
mainly:—

(1) Non-availability of suitable
rented accommodation to erect
and work heavy machines,

(2) Delay in import of machinery
and equipment required for
these Centres.

(3) Time taken

land and
buildings.

in acquisition of
construction of

Export of Indian Sewing Machines

2823. Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

{a) whether it is a fact that India
is losing export markets for sewing
machines; and

(b) if so, the reasons therefor?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No Sir. The exports have in-
creased as will be evident from the
following figures:

Quantty Value in
Year in Thousands

Nos. of Rs.
1956 . . . 3415 466
1957 . . . 4465 55t
1958 (Jan.-Junec) 3456 378

—

(b) Does not arise,
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Housing in Orissa

2824, Shri B. C. Mullick: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the amount of money allocated
to Orissa for housing during the
Second Five Year Plan; and

(b) the amount of money sanctioned
so far wunder different schemes,
scheme-wise?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
- Chanda): (&) and (b), A statement
giving the required information is
attached. [See Appendix VI, an-
nexure No. 91.]

Renaming of Delhi Colonies

2825. Shri Ram Krishan: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the proposal to rename
certain newly developed colonies in
the capital in consonance with the
national aspirations of the people has
been considered;

(b) if so, the names of such colonies;
and

{¢) their new names colony-wise?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(c). The proposal to rename some of
the new Government colonies has
been considered and the final decision
is expected to be taken and announced
very shartly,

Harijans in Occupation of Evacuee
Houses

2826. Shri Daljit Bingh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment have received some represen-
tations in connection with the Harijan
occupants of evacuee properties and
grant of some facilities; and

(b) if so, the details of the facilities
given regarding the grants of easy
instalments?
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The Deputy Minister of Rehadibiin.
tion (Shri P. §. Naskar): (a) Ves.

(b) Information in regard to the
size of the problem etc. is being col-
lected. When the information Is
available it will be examined and a
decision taken,

Employees in All India Radio

2827. Shrl Tangamani: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it ig g fact that those
who have put in more than 10 years
service are still not made quasi-
permanent or permanent in the All-
India Radio;

(b) how many are permanent and
quasi-permanent and how many yet
await such a status in different classes;
and

(c) what is the basis of conferring
such a status?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). About 24 per cent of the class
1 & 1I employees of ALR. who have
put in more than 10 years' service
have not been made quasi-permanent
or permanent. Out of 638 Class I &
Class II officers having more than 10
yvears' service 474 have been made
permanent and 139 have been declared
guasi-permanent. 10 are holding con-
tract posts and are not cligible for
quasi-permanecy or confirmation. The
remaining 15 are continuing in a
temporary capacity.

(¢) Officers are confilrmed, subject
to availubility of permanent posts, on
the basis of seniority and suitability
for the post. As regards quasi-
permanency the conditions for eligi-
bility are (i) more than 3 years' conti-
nuous service and (ii) suitability in
respect of age, qualifications, work and
character. Class I & Class II officers
are declared quasi. permanent in con-
sulation with the Ministry of Home
Affairs and the UP.S.C,
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Refugoe Oolony at Bharat Nagar

2828, Shri D. C. Sharma: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that tne
Mi.ictry of Rehabilitation provided a
sum of Rs. 1,09,140 early this year to
the erstwhile Delhi Municipal Com-
mittee through the Delhi Administrat-
tion, for providing street lighting water
mains, roads, drainage elc, in Bharat
Nagar, a rehabilitation colony in
Delhi;

(b) if so, whether Government have
received a representation from the
Residents’ Welfare Association of this
colony to the effect that no work in
this respect has so far been under-
taken;

(c¢) 1f so, whether the Government
of India have enquired from the
Delhi Administration|Delhi Municipal
Corporation into the reasons for the
delay in the execution of these pro-
jects;

(d) if so, ithe result tereof; and

(e) the date when these projects
are expected to be undertaken and
completed?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Yes.

(b) No.

(c) and (d). Do not arise.

(e) The Delhi Municipal Corporation
expects to provide all the amenities
for which funds have been given
by the end of this year.

Directorate General of Supplies and
Disposals

2829, Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are aware
of the fact that due to delay in taking
decisions by the Directorate General
of Supplies and Disposals the tender-
ing firms are greatly inconvenienced;
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(b) whether it is also a fact that
payments due to contractors are
in arrears; and

(e) it so, the action taken by Gov-
ernment in the matter?

The Minister of Works, Housing and
Supply (Shri K. C, Beddy): (a) Gene-
rally, decisions are taken by the
DGS & D within the time that the
tenders are open for acceptance, in
accordance with the existing instruc-
tions In a few cases, however, due
i0 uiavoidable reasons, where con-
sultations between the DGS & D and
the indentor are necessary, tendering
firms are sometimes requested to ex-
tend the time for which their tenders
are open for acceptance. In such cases
it is open to the individual tendering
firms ta either agree to comply with
this request or to withdraw their
tender.

{b) Payments in respect of supplies
made by the contractors, where their
bills are in order and, in accordance
with the conditions of the contract and
supported by relevant documents, are
made promptly. Arrears, however, do
arise where the contractor has not
been able to comply with the contract
terms, particularly where the delivery
of stores has been delayed beyond the
date stipulated in the contract. In
such a case he can obtain payment
only after such delay in delivery has
been regularised with or without
penalty.

{c) As regards delay in taking
decisions on tenders, suitable instruc-
tions exist that as far as possible, the
period for which tenders are requir-
ed to be kept open should be deter-
mined at the time of issue of invita-
tions to tender in such u .a .i..r that
ordinarily decisions on such tenders
can be taken within such period.
Thereafter decisions are ordinarily re-
quired to be taken during this period.

As regards arrears of payment, the
existing procedures have been suitably
revised in the light of the recommen-
dations of the stores Purchase Com-
auttee, so that ordinarily where
amendments are necessary before
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suppliers can obtain payment, such
smendments are finallsed with  the
least possible delay., In addition, a
special Wing has been seét up within
the DGS & D, namely, the Finalisation
Wing, who are responsible for dealing
with such cases with a view to ex-
pediting payment to contractors.

Titanlum Dioxide

2830. Bhri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the annual production, con-
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sumption and export of Titanium
Dioxide;

(b) whether the attention of Gov-
ernment has been drawn to the fect
that the actual users are not getting
the supplies of Titanium Dioxide and
that it is being sold at exorbitant
rates very much above the normal
price in the country; and

{¢) if so, the steps taken or pro-
posed to be taken in the matter?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

(a) Production

The produc:ion of Titanium Dioxide of Anatase variety (*he only
in the cou v'ry) during 1957 1nd 1958 (Januarv

to July) was 1671 tons and 964 1018 r:sp cuively.

The cosumption of Titanium Diokids in the coan ry during 1957

and 1958 (January-July) was as follows :

variery manufac
Consumption
1957 . .
1958 . .
(January-July)
Export.

1933 1015 (A 1tase type) &
280 tos (Ratile type).

1203 to1s (A 1ztase cype) &
206 tons (Ruacile type).

Titanium Dioxide is not being exported at present.

(b) Government received some
complaints that Titanium Dioxide was
being sold in the market at high
price and that users were experienc-
ing difficulties in obtaining adegquate
supplies.

(c¢) The following steps have been
taken to make the pigmeni available
in adequate quantities and to bring
down the prices:—

(i) Cutting out sales to dealers;

(ii) effecting deliveries to con-
sumers on the basis of off-
take in 1957;

(iii) granting import licences
to Actual Users to the extent of
gap between indigenous supplies
and their requirements and if
necessary full requirements where
no supplies are obtained from
indigenous source;

(iv) maintaining supplies 1o
consuming industry at 1957 level

Swing Credit Facllities Agreement
with Poland

2831, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that an
agreement of “Swing Credits” design-
ed to expand Indo-Polish Trade has
been finalised; and

(b) if so, the main terms of the
agreement?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Some general discussions
on Indo-Polish Trade were held when
the Deputy Minister of Foreign Trade,
Poland, visited Delhi early this month.
The subject of Swing Credit was
mentioned during these talks but no
agreement was negotiated or finalised
on the subject.
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T

2322 J Shri N. R, Ghesk:
Shri Rameshwar Yantia:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) the comparative figures of pro-
duction of tea upto the end of July,
in 1957 and 19858;

(b) the estimated increase in pro-
duction this year over the last year's
production;

(c) whether the price, common tea
is fetching is uneconomical; and

(d) if so0, the stepe Government pro-
pose to take in the matter?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Production upto the end
of July:—

1957 .. 274,333,000 lbs.
1953 .. 283,605,000 Ibs.

It is too early to forecast the total
production in whole of year 1858.

(¢) and (d). Up-to-date data about
cost of production in various regions
is not available and it is not possible
to say that the prices fetched by com-
mon tea are economic or uneconomie.
The industry maintains that the prices
of these teas are not remunerative and
wants some relief in export duty to
withstand competition from other
parts of the world. The trend of re-
cent exports has, however, been satis-
factory.

State Plans

2833. Shri Ram Krishan: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Planning Commission has started dis-
cussions with representatives of State
Governments on the re-assessment of
their programmes in the last two
years of the Plan and the measures to
raise the requisite additional resources;
and

{b) it sp, the remults of the discus-

¥

sions hald en fav?

The Deputy Minister of Planning
(8hri 8, N. Mishra): (a3) The Planning
Commission is at present having dis-
cussions with the States regarding as-
sesement of financial resources for the
last two years of the Plan. At these
discussions the question of reassess-
ment of their programmes Is not being
discugged.

(b) So far, discussions with six
States, viz., Mpysore, West Bengal,
Madras, Bombay, Andhra Pradesh and
Orissa have been concluded. It will
be possible to give the results of these
discussions only after all the  dis-
cussions have been concluded.

Finance for Tea Gardens

2834. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a sug-
gestion has recently been received
from the State Government of Assam
to convene a conference of tea inte-
rests, financiers and Government re-
presentatives for determining the
procedure of block finance to the tea
gardens;

(b) if so, the reactions of Govern-
ment thereto; and

(¢) whether the question of closed
tea gardens will also be taken up in
the proposed conference?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
{a) The Government of Assam were
proposing to have a conference for
the purpose.

(b) The matter is under correspon-
dence with the State Government.

(¢) Does not arige.

Demolition of Huts near Ashoka Hotel.

2885, Shri T. B. Vittal Rao: Win
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government are aware
of the fact that labourers residing in
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huts near the Ashoks Hotel are being
put to trouble 6n mocount of  their
huts being demolished by the local
authorities;

(b) if so, whether there {5 any
proposal to continue them at the pre-
sent place till alternative accommoda-
tion is arranged?

'The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) En-
quiries that have been made show that
the local authorities are taking steps
to prevent fresh encroachments on
Government land in this area.

(b) The entire problem of squatting
in Delhi/New Delhi is under  the
consideration of a Committee appoint-
ed by the Ministry of Home Affairs.

Export of Indian Films

2836, Shri Daljit Singh: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) the names of Indian Films
exported to foreign countries during
1858 so far (country-wise);

(b) the total Foreign Exchange
earned therefrom; and

(e) the steps taken to encourage the
export of Indian films?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). A statement is laid on the
Table of the House [See Appendix
V1, annexure No. 82].

National Small Industries Corporation
(Private) Ltd.

2837. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the types of
machines supplied by the National
Small Industries Corporation (Pri-
vate) Limited for the development of
small scale industries in Punjab during
1958 so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
The following are the types of
machines supplied by the National

8mall Industries Cexporation in Punjab
during 1958:—

8.8 & S.C. Lathe, Automatic Lathe,
Turret Lathe,

Drilling Machines, Radial Drilling
Machines;

Shaping Machines,

Universal Milling Machines;

Socks Knitting Machines and Cir-
cular Jacquard Machines;

Moulding Machines;

Gear Hobbing Machines;

Polishing Machines; and

Electric Motors.

Export of Tea to Imn

2838. Shri Daljit Bingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of the ex-
port of Indian tea to Iran; and

(b) what measures have been adopt-
cd to promote the export of Indian
tea there?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Exports of Indian tea
to Iran in recent years were:—

1856 83 mn. lbs.

1857 10°0 mn. lbs.
Jan-June 1958 4°2 mn. lbs.
Jan-June 1857 3-5 mn. lbs.

Exports to Iran fluctuate widely due
to changes in importing policy.

The Chairman, Tea Board was de-
puted to Iran in November 1857 to
establish contacts with importers and
assess the possibilities of increasing
our exports. His suggestions in this
regard are under consideration.

Auctioning of Evacuee Buildings

2839, Shri Daljit Singh: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the number of evacuee buildings
auctioned in the Punjab from the lst
January to the 31st August, 1958; and
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(b) the number of such evacuee
buildings possession of which has been
given to the purchasers?

The Deputy Minister of Rehabilita-
tion (Shri P, B, Naskar): (a) and (b).
The information is being collected and
will be laid on the Table of the
Babha when available,

Government Buildings

2840, Shri Jadhav: Will the Minister
of Works, Housing and Supply be
pleased to lay a statement with a
break up of each Btate and Union
territory showing:

(a) the number of the buildings of
various types and categories owned by
the Central Government in the various
States and Union Territories; and

(b) the purposes for which they
are used?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The re-
quired information is being collected
and will be laid on the Table of the
House.

Evacuee Interesis (Separation) Act,
1851

2841. Shri T. B. Vittal Rao: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the number of officers still fune-
tioning in Punjab under the Evacuee
Interests (Separation) Act, 1851;

(b) the total number of claims still
pending with them; and

{c) how long it will take to finally
settle these pending claims?

The Deputy Minister of Rehabllita-
tion (Shri P. S. Naskar): (a) 10, in-
cluding the Additional Custodian who
also works as the State Competent
Officer (they also deal with work in
Himachal Pradesh).

{b) (i) pending adjudication

on 31.7.58; 3,077
(i) in which final

separation is to be

affected; 10,457.

(¢} the bulk of the pending work is
expected to be finished by the middle
of next year,

Cheap Housing Scheme

2842, Shri Jadhav: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether the Government of
India have formulated any scheme for
encouraging cheap housing;

(b) it so, what are the main fea-
tures of the same;

(¢) whether the scheme of pre-
fabricated houses has been altogether
abandoned by Government; and

(d) if so, the reasong therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). All the Housing
Schemes at present in operation viz,
Subsidised Industrial Housing, Low
Income Group Housing, Plantation
Labour Housing, Slum-Clearance and
Village Housing Projects Schemes are
‘low-cost’ housing schemes. Copies of
these Schemes are available in the
Parliament Library.

(¢) and (d). Presumably the Hon'
ble Member is referring to the Scheme
for the production of prefabricated
houses in the Government Housing
Factory originally set up by Govern-
ment of India. That Scheme was ter-
minated in 1851, as already explained
in para 1 of the statement placed on
the table of the House in answer to
Short Notice Question No. 10 dated
the 20th September, 1855.
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Brassware Industry

2844, Shri Madhusndan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are con-
sidering the question of drawing up
model rules for setting up voluntary
organisations to promote the brass-
ware industry and trade;

(b) what is the Foreign Exchange
earned during 1957-58 from the ex-
ports of brass and copper wares sepa-
rately; and

(c) what steps Government propose
to take to help the industry in secur-
ing raw materials at reasonable price?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
{(a) No, Sir.

(b) Foreign Exchange earned during
1957-58 from the exports brass and
Ccopper wares.

The total amount of foreign ex-
change earned by the exports of
“Brass and Bronzeware as artware”
during 1957-58 was Rs, 98 lacs.

The exports of copper ware are not
shown geparately in the trade clagsi-
fication of the country and as such
the export figureg of the commedity
are not available.

0 SEPTEMEER 1068 Written Anewers 8638

{c) Steps to help the industry in
securing faw matetials. '
the brassware and copperwsrs indie.

The import of these metals was
taken off the O.GL. wef 1-7-1987
due to foreign exchange difficulties.
This was followed by complaints from
consuming industries that the impor-
ters were charging high prices " for
copper. '

To meet the situation the Govern-
ment of India brought in statutory
control under the Essential Commo-
dities Act 1955 and the Non-Ferrous
Metals Control Order 1658 was issued
on 2-4-1958. Under this Order, the
Controller acquires all imported cop-
per for equitable distribution among
actual users. The distribution among
small scale industries is done having
regard to their 1957 consumption. In
the case of scheduled industries, dis-
tribution of copper is being effected
on the basis of 1958 level of produc-
tion.

Annual Report of the Chie! Inspector
of Mines

2845. Shri 5. C. Samanta: Will the
Minister of Labour and Employment
be pleased to state:

(a) when the annual report of the
Chiet Inspector of Mines of India for
1956 is going to be published;

(b) the steps taken to bring out the
annual report more expeditiously;

(c) how many copies of each annual
report were published since 1840 on-
wards; and

(d) the price fixed each year
during the above period?

The Deputy Minister of Labour
(Shri Abld All): (a) The Annual
Report of the Chief Inspector of
Mines for 1856 is under print and 1s
expected to be published shortly.

(b) The main causes of the delay
in publication are late receipt of
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returns from mine managements and
time taken in printing the report, All
the necessary steps to avoid delay in
these matters are being taken.

(c) and (d). The numbers of
copies of the Report printed from 1840
onwardg and the price per copy were
as follows:—

No. of price per
Year copics copy

printed
T Rs,
1940 1090 112 ©
1941 gha 2 4 o
1942 1050 314 ©
1943 1190 2 © ©
1944 205 3 B o
1945 1150 3 4 ©
1946 . . . o0 5§ 6 o0
1947 . ; . - 1280 6 4 ©
1948 . . . 1000 610 ©
1949 . i . 700 1212 ©
1950 . . . 700 1514 ©
1951 . . . 370 17 14 ©
1952 . . . 355 1710 ©
1953 . . - 385 23 8 o
1954 . . . 360 20 8 o
1955 . ' ] 320 84 0o ©

Staff of the Indian High Commissioner
in UK.

28468, Shri Dinesh Singh: Will the
Prime Minister be pleased to state:

(a) the total number of staff under
the Indian High Commissioner in
UK, and

(b) the total number of such staff
in August, 1957 and April, 19547

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 1268 as on 31.3.1958.

(b) 1243 on 31.3.1957 and 1247 on
31.3.1854.

BRemitiances to India from Heads of
Indian Missions Abroad

2847, Shrl Dinesh Singh: Will the
Prime Minister be pleased to state
whether remittances sent to  India
by Heads of Missions and other mem-
bers of the staff are free of all taxes?

209(A) LSD.—8.
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The Prime Minister gnd Minister of
External Affairs (Shri Jawaharlsl
Nehru): The remittances are subject
to taxes in accordance with current
Indian Income-Tax Laws.

If an officer /member of stafl is post-
ed abroad from Headquarters in the
middle of the financial year, his remit-
tances to India for the balance of the
financial year he spends abroad are
subject to Indian Income Tax Laws.
Thereafter, remittances for full fin-
ancial years he spends abroad are not
subject to Indian taxes. Similar is
the case of officers posted to Head-
quarters in the middle of the financial
Vear.

Foreign Service Inspectors

2848. Shri Dinesh Bingh: Will the
Prime Minister be pleased to  state
which countries were visited by the
Foreign Service Inspectors on their
last tour?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): During their last tour, the
Foreign Service Inspectors visited the
following countries:—

Austria, Burma, Czechoslovakia,
Egypt, France, Hungary, Ireland,
Italy, Moroceo, Norway, Poland,
Spain, Sweden & United Kingdom.

Forelgn Bervice Allowance

2849, Shri 8. A. Mehdi: Will the
Prime Minister be pleased to state
whether the Ministry of External
Affairs have decided to discontinue all
statements submitted by Heads of
Missions and their staff in comnec-
tion with Foreign Allowance?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Yes, if the word “gll” refers
to entertainment statements submitted
by Heads of Missions and the remit-
tance statements of all officers and
staf?,
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Mining Strdarg and Quermen
L =]

2859. Shrimati Parvathi Krishaan:
Will the Minister of Labour and Em-
Pployment be pleased to state:

(a) whether any Charter of De-
mands has been received from the
mining sirdars and quermen;

(b) it so, what are the demands;
and

(c) the action taken thereon?

The Deputy Minister of Labour
(Bhri Abid All): (a) A Charter of
Demands has been received from the
Indian National Mines Overman, Sir-
dar and Shotfirers Association.

(b) The demands include the reduc-
tion of working hours, provision of
medical, housing and drinking water
facilities, provision for gratuity and
pension, provision for adequate de-
fence during enquiries made against
them, etc. A copy of the charter s
laid on the Table of the House. [See
Appendix VI, annexure No. 93].

{c) The demands are under exami-
nation.

Closure of Mines

2851. Shrimati Parvathi Krishnan:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of collieries closed
down by the Department of Mines
under Section 22 of the Mines Act
during the year 1957-58;

(b) the period of their closure; and
(c) the losg in production?

The Deputy Minister of Labour
(Shri Abld AU): (a) Orders under
Bection 22(3) of the Mines Act, 1952
resulting in the stoppage of the whole
or parts of mines were issued on 58
eollieries during the year 1957-58.

(b) Order under Section 23(3) ot
the Mines Act was in force in—

26 mines for less than a month
13 mines between 1 & 2 months

L " 2&3 ,
I wn " 3&4
| S ”n 7&8 ,,
| S » B&o ,,
2 " 9& 10
2 9 ” o& 11 ,
2, » IN&kiz ,

(e) It is not possible to obtain ac-
curate information of the loss. Ac-
cording to a very rough estimate, the
loss was not more than 50,000 tons,

Bicycle Units in Madras

2852, Shri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of Bicycle assembly
units reposed to be started in Madras;

(b) their total outlay and location;

(¢) whether the Madras Govern-
ment have asked for financial assis-
tance from the Centre; and

(d) if so, what is the amount asked
for and given unit-wise?

The Minister of Commerce  and
Industry (Shri Lal Bahadur Shastri):
(a) Two units proposed by private
parties have already been approved.
The other four units (3 proposed by
the State Government and one by
private party) have not been finally
approved.

(b) (i) By private parties at
Guindy, Rapid Nagar (near Madras)
and Sivakasi.

By the State Government at
Guindy, Vellore and Tanjore.

(ii) Total outlay of five units is
Rs. 16,21,032, and that of the sixth
unit at Sivakasi is not yet known.

(c) Yes, Sir.

Amount agked for

(d) Units proposed by
hy the State Govt,

Amount given by the
State Govermment

C=n'ral Govt.

Rs.
at Guindy 1,65,357
at Vellore . . . 2,09,831 The matter is uider cowi-
& Tanjoce " N 5.63,08¢ deration,
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X-Eay Films
2853, Shri L, Achaw Bingh: Wil

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that there s
a restriction on the export of X-ray
films; and

(b) if s0, the reasons therefor?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) No, Sir.

(b) Does not arise.
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Valuers and Peons in Regional Settle-

ment Commissoiner’s Office at
Jullundur

Shri S. M. Banerjoe:
2856. | Shrl Tangamani:

Will the Minister of Rehabilitation
and Minority Affairs be pleaszed to
state:

(a) whether 50 valuers and peons
under Reglonal Settlement Commis-
sloner, Jullundur have been served

with notices of termination of service
this week;

(b) if so, whether they have been
offered any alternative jobs; and

(c) if not, the steps taken by the
Government to absorb them in other
Ministries?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Notices
were served on 40 Valuers and 3
peons on the 1lst September, 1958,

(b) No, not yet.

{c) Retrenched employees have to
register themselves with the local
Employment Exchange for the pur-
pose of obtaining re-employment. The
Employment Exchanges have instruec-
tions to give high priority to  such
persons in securing re-employment
which give them priority in the mat-
ter of absorption.

Import Licences for Consumer Goods

2857. Shri K. C. Jena: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) whether it is a fact that no
licence. to the new entrants for im-
porting consumer goods are issued;

(b) if so, the reasons therefor;

(c) the basis of granting import

licences for consumer goods;

(d) how many applications have been
made from different States since July,
1958 by intending new entrants for
the import of consumer goods;

(e) in how many cases the licences
have been granted and issued up till
now; and

(f) whether there are any cases
still under consideration for granting
licences?

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
(a) Licences to new entrants for im-
porting consumer goods are not crdi-
narily issued.
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(b) Mainly foreign exchange short-
age.

(¢) Consumer goods licences during
the current period have been issued
mainly in favour of Established im-
porters in accordance with the quota
prescribed in the Red Book.

(d) Statewise statistics of applica-
tions received are not maintained.

(e) 20 licences of the wvalue of
Rs. 45,000 were issued during the
current licensing period (April—Sep-
tember 1858) upto 16th August, 1958.
This figure includes 17 licences of the
value of Rs. 41,000 for books and
periodicals falling under S. No. 169-
170/IV of the Import Trade Control.

(f) This information is alic being
collected.

Licence for Manufacture of Medicines

Shri Subodh Hansda:
858, {Shrl 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
private firms have been given licences
to manufacture streptomycin and
terramyein;

(b) if so, the names of the firms to
whom the licences have been issued;
and

() whether they have started
manufacturing these medicines?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shastri):
(a) and (b). No licences have been
issued to any party for the manufac-
ture of terramycin As regards
streptomycin, in addition to Messrs
Hindustan Antibiotics (Private) Ltd,,
Pimpri, Messrs Standard Pharmaceuti-
cal and Cemical Works Ltd., Calcutta,
have been granted a licence.

(e) No, Bir,

State Trading Corperation of India
(Privaie) Ltd.

2859. Bhri Bose: Will the Minister

of Commerce and Industry be pleased
to state:

(a) whether some industrialists
particularly some Iron and Manganese
Mines owners are complaining against
the State Trading Corporation of
India (Private) Ltd. for partiality;
and

(b) if so, the action taken in the
matter?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shastri):
(a) Some mineowners have complain-
ed that the ST.C. have not accepted
their offer to sell iron ore for export.

(b) These complaints have been in-
vestigated and purchase contracts
have been concluded wherever the
mineowners were in a position to
offer acceptable grades of ores on ac-
ceptable prices. Many offera have
had toheturned down for want of ade-
quate transport capacity.

State Trading Corporation of India
(Private) Ltd.

2860, Shrimati Reno Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state-

(a) the quantity of jron ore pur-
chased by the State Trading Corpora-
tion of India (Private) Ltd. from
Barajamda Sector since its inception;

(b) the names of suppliers: and

(c) the period of delivery agreed
upon?

The Minister of Commerce and In-
(Shri Lal Bahadur Shastri):
(a) to (c). It is not in the business
interest of companies such as the
State Trading Corporation to dis-
close particulars regarding purchas-
es from different sectors, or suppliers,
or regarding delivery periods.
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Export Quotas

2361, Shrimati Remn Chakravartiy:
Will the Minister of Commerce and
industry be pleased to state the ex-
port guotas for iron ore made avail-
able to the exporters in the guarter
immediately preceding the formation
of the State Trading Corporation of
India (Private) Ltd.?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastri):

Madras: 1,23,108 tons.

Calcutta: 3,57,140 tons (January—
June 1956 including ad hoc allotment).

Other Ports—There was no quota
system.

Supply of Caustic Soda

2862. S8hri V. C. Bhuokla: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that certain
small-scale soap manufacturing fac-
tories of Raipur in Madhya Pradesh
were advised by the Chief Controller
of Imports that their ‘actual user’ re-
quirements of caustic soda will be
met from the stocks importeq by the
“import-distributors” appointed by
Government;

(b) whether Government's atten-
tion has been drawn to the fact that
Messrs. Tata Oil Mills Co. Ltd., one
of the “import distributors” appoint-
ed by Government, have expressed
their inability to arrange the supply
due to restricted imports and other
reasons.

(c¢) whether, a representation has
been made by the Madhya Pradesh
Laghurup Ssbun Nirman Karta Sangh
of Raipur to arrange supply of one
wagon of solid caustic soda from the
reserve stocks of the State Trading
Corporation of India (Private) Ltd. to
meet their immediate requirements;
and

(d) if so, the steps taken in the
matter?

The Minister of Commeroe and In-
duostry (Shrl Lal Babadur Shastri):
(a) Yes, Sir.

(b) Yes, Sir. The demand in full
8s required could not be met by
Tatas.

(c) Yes, Sir.

(d) The matter is under considera-
tion.

Export of Manganese Ore

S Shri V. C. Bhukla:
2863, 7 Shri Rameshwar Tantis:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what are the names of the new
markets, if any, developed by the
State Trading Corporation of India
(Private) Ltd. for Manganese Ore
exports; and

(b) what specific steps are being
contemplated by the State Trading
Corporation in order to maintain the
export of this ore?

The Minister of Commeroe and In-
dustry (Shri Lal Bahador Shastri):
(a) None,

(b) The following stepe are being
taken by the State Trading Corpora-
tion:—

(i) The State Trading Corpora-
tion is negotiating a barter
arrangement with the Com-
modity Credit Corporation of
US.A, involving the ex-
change of substantial quantity
of Manganese ore and ferro-
manganese against imports of
wheat.

(ii) Special Payment arrange-
ments are being worked out
with some countries, which
would, facilitate exports aof
Manganese also among other
commeodities,

(iii) Joint sales programmes are
being worked out with princi-
pal shippers/mineowners, so
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that supplies to traditional
buyers of Indian ore can be
maintained and wherever
possible enlarged.

(iv) Possibilities of entering into
long term contracting with
major consumers with the
help of the Corporation's
business assoclates are being
explored.

State Tradiag Corporstion of India
(Private) Ltd.

2864 Shri V. C. Shuklx;
’ {Sh.ri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1550 on the 21st March, 1958
and state:

(a) what exactly the term “depart-
mentally” signifies when used in the
context of the business etc. done by
the State Trading Corporation of
India (Private) Ltd.; and

(b) what will be the position of the
profit or loss on the business in ores
and other than ores shown to have
been done by the State Trading Cor-
poration departmentally up to the
period ending 31st January, 1958 if
the total expenditure incurred by it
in doing such business is taken into
account?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The term covers contracts nego-
tiated, concluded, and executed by
the Corporation.

(b) The profit and loss on the
Corporation business will be shown
in the second annual report for the
year ending 30th June, 1958, a copy
of which will be placed on the Table
of the House when ready.

State Trading Corporation of India
(Private) Limited

2865. Shri Shivananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken by the Ftate
Trading Corporation of India (Private)

Limited to bring down freight
charges on imports; and

(b) what measures have been
adopted to engage chartered ships for
carrying commodities at lowe: rates?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The State Trading Corporation
have organised a separate Division
namely “Shipping, Development g&nd
Marketing Development Division" for
chartering ships and arranging
freights on contracts basis at an eco-
nomic rate.

(b) The Corporation is now en-
deavouring to export on CIF basis,
and import on FOB basis as far as
practicable, in order to support Indian
shipping and to engage Chartered
ships on economic terms on long term
basis.

State Trading Corporation of India
(Private) Limited

2866. Shri Panigrahi: Will the Minis
ter of Commerce and Indusiry be
pleased to state:

(a) whether it is g fact that during
July 1957 to June 1958 the State
Trading Corporation of India (Pri-
vate) Ltd. purchaseq some manganese
ore from any Manganese Mine ¢wners
at F.O.R. basis and resolg the same
to them on F.0O.B. basis;

(b) whether the State Trading Cor-
poration had incurred and loss in such
transactions; and

(e) if so, the amount of loss in-
curred?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) and (e¢). Do neot arise.

State Trading Cerporation of India
(Private) Limited

2867. Shri  Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of Manga-
nese ore exported by the State [rad-
ing Corporation of India (Private)
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Ltd. from Calcutta Port during July
1987 to June 1958;

(b) whether the State Trading Cor-
poration sold any Manganese ore to
the private sector at Calcutta Port
during above period: and

(c) if so, the quantity thereof?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastri):
(a) 42,378 tons.

(b) Yes, Sir.

(c) 500 tons for blending purpores to
enable a private exporter to meet his
contractual obligations to the foreign
buyer.

State Trading Corporation of India
: (Private) Limited

2868. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any Purchase
Advisory Board attached to the Btate
Trading Corporation of India (Pri-
vate) Ltd., with representatives drawn
from different Ministries and sup-
plier; ang

(b) how the State Trading Corpora-
tion conducts its foreign sales?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) A Committee has been set up
consisting of representatives of the
State Trading Corporation and the
Ministry of Steel, Mines and Fuel for
advising the Corporation in its

arrangements for the procurement of
ores. The Committee iz to meet
shortly.

(b) (i) By negotiations with foreign
buyers who are mostly Cen-
tral purchase ageneies of their
countries or the buyers con-
cerned;

(ii) by enquiries materialising »s
a result of efforts by the Cor-
poration’s Business Associates
ang other traders;

(iii) by  arranging quotations
against tenders issued by
foreign buyers.

Export of Iron Ore

2869. Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how much quantity of iron ore
was shipped from Calcutta port in
1956 and 1957 under canalised con-
tract and how much directly by the
State Trading Corporation of India
(Private) Ltd.;

(b) whether some quantity of iron
ore was shipped under the endorsed
contract of a private shipper; and

(c) it so, what were the financial
considerations and commitments for
this deal?

The Minister of Commerce and
Industry (Shri Lal Bahadur Slustrl}

e e e 1987
(n) ‘ime l'ndtng ("otpnrauon-a
Jirec' contrac: 21,258 tons 2,494,644 tons
Canalised contract = 1,00,055 tnas
ToTAL . . 21.258 tons 394599 101,

ib) No. Sll‘

{c) Does not arise,

FERTER 1T T 4T © waa

e e-w. WY e fag wetedor .
¥ wifwwg aqr Iuw G4 g AaE

&) T F4T I 7A@ 7 97 qiq a9} if
wiAfae) & wam & fag feas geren
A7 qdrmaEz gsmia @y wd wis
7t faer gt & wrera ey ?
atfosn aar sulw @6t (S e
wygT mredt) e faor warged
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ot 7s fagr war § fored qaud-av &
Y- (Wit - ~frraT (5 ) TR OR
eyo W 18us (Frd—aw ys) |
F7 werreat WX Arerarer & WTET
o ¥ wind fqd @ & ) [ifed
afefner ¢, wqww et ¢v)

1211 hrs
PAPERS LAID ON THE TABLE

RrPorT Or ADMINIBTRATIVE VIGILANCE
Division

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy of the
Report of the Administrative Vigi-
lance Division for the period 1st
April, 1957 to 31st March, 1958
[Placed in Library. See No. LT-863/
58].

AMENDMENTS TO RUBezr RuLks

The Deputy Minister of OCommerce
and Industry (Shri Satish Chandra):
1 beg to lay on the Table, under sub-
section (3) of Section 256 of the Rub-
ber Act, 1947, a copy of Notification
No. G.SR. 797 dated the 13th
September, 1958 making certain fur-
ther amendments to the Rubber
Rules. 1055. [Placed in Library. See
No. LT-956/58].

Rerorrs oF Com Boarp

Shri Satish Chandra: I beg to lay on
the Table under sub-section (1) of Sec-
tion 19 of the Coir Industry Act, 1853,
a copy of each of the following Re-
ports:—

(1) Annual Report on the work-
ing of the Coir Board for the
year 1957-58. [Placed in
Library, See No. LT-954|58.]

(3) Report on the working of the
Coir Board for the half-year
ending the 31st March, 1958.
{Ploced in Library, See
No. LT-955/58].

12.1%§ Brw.
ARREST OF MEMBER

Mr. Speaker: [ have to inform the
House that I have received the fol-
lowing wireless message dated the
24th September, 1958, from the Dis-
trict Magistrate, Pillibhit:—

“Shri Mohan Swarup, Member
Lok Sabha, was arrested
under section 143, Indian Penn
Code, while leading a Praja
Socialist Party batch to Govern-
ment foodgrain godown, on dec-
laring to City Magistrate that if
keys were refused they would
breakopen the locks.”

Shri Braj Raj Singh (Ferozabad):
Where is he now?

Mr. Speaker: I am reading what I
have received. I have no more
information. ...

Shri Braj Raj Singh: It has got to
be given that he is in such and such
jail or place. That is not given.

Mr. Speaker: It may come later on.

Bhri Tangamani (Madurai): Any
further information.....

Mr. Bpeaker: About whom?

Shri Tangamani: Abou* Shri
Prabhat Kar who was arrested in
Calcutta on the 22nd, whether gny....

Mr. Speaker: How can I carry all
this in my mind? If he writes to the
Secretary, I will come prepared.

12.14 hre

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-LIGETH REPORT

Sardar Hukam 8ingh (Bhatinda):
I beg to present the Twenty-eighth
Report of the Committee on Private
Members’ Bills and Resolutions.
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12.14} hrs.
ESTIMATES COMMITTEE
TWweNTY-BIXTE REport

Shri B. G. Mehta (Gohilwad): I beg
to present the Twenty-sixth Report
of the Estimates Committee on the
Ministry of Defence on the subject
‘organisation of the Ministry of De-
fence and Services Headquarters'.

12:14} hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

Nmvra Rerorr

Shri Mulchand Dube (Farrukha-
bad): I beg to present the Ninth Re-
port of the Committee on Absence of
Members from the Sittings of the
House.

12.14-3/4 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FALL IN TEXTILE PRODUCTION IN THE
COUNTRY DUE TO THE TOTAL CLOSURE
OF THE SHOLAPUR SPINNING AND
Weavine Mrmis Lo,

Shri Sonavane (Sholapur-Reserved-
Sch. Castes): Sir, under Rule 187 of
the Rules of Procedure and Conduct
of Business in Lok Sabha, 1 beg to
call the attention of tlic Minister of
Commerce and Industry to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The fall in textile production
in the country due to total closure
of the Sholapur Spinning and
Weaving Mills, Ltd.”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
M/S. Sholapur Spinning and Weaving
Mills, Ltd., Sholapur, is a composite
mill with 86,048 spindlec and 2,234
working looms.

Report of Bharat
Electronicy (Pri-
vate) Limited

The mills were incurring exorbit-
ant losses since October, 1968. The
main difffieulty with the mill was their
acute financial position and inability
to pay for the main raw materials,
namely, cotton and coal. The machi-
nery is very old and has not been re-
placed or renovated on account of
mismanagement.

Because of financial difficulties and
obsolete machinery, the production
had been continuously falling and'
mill had to close down from 10th
March, 1858. The production of the
mill had deteriorated to such an ex-
tent that as against 2,58,000 lbs. of
yarn and 3,41,000 lbs. of cloth pro-
duced in July 1857, the output in
February 1958 was 4823 lbs. of yarn
and 28,900 lbs. of cloth. The closure
of this mill, therefore, dues not
materially affect the total availability
of cloth from the Mill Sector which
during the month of August 1958
produced 13,02,18,000 1bz. of yarn and
9,5787,000 lbs. of cloth,

It is a matter of regret that the
Mill had to close down causing hard-
ship to its employees.

12.16 hrs.

STATEMENT RE: ANNUAL REPORT
OF BHARAT ELECTRONICS (PRI-
VATE) LIMITED

The Deputy Minister of Defence
(Shri Raghuramaiah): Sir, the state-
ment runs to about 1} pages. Would
you like me to read it to the House
or place it on the Table of the House?

Mr. Speaker: May be placed on the
Table of the House.

Shri Raghuramaifah: 1 place the
Statement on the Table

Shri V. P. Nayar (Quilon): We
must know what it ig about.

Mr. Speaker: Hon. Members will
read it. The hon. Minister may sasy:
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Correction of Answer B5s3

Report of Bharat to Starred
Electronic (Private) Question No, T84
Limited
[Mr, Speaker]

‘Statement regarding laying on the
“Table the Annual Report and Audited
Accounts of the Bharat Electronics
{Private) Limited. Hon. Members may
look into it.

Statement laid on the Table

Yesterday, when the annual report
for 1956-67 on the working and affairs
-of Bharat Electronics (Private) Limit-
ed, Bangalore, was laid on the Table
of the House, Shri Morarka raised two
points, namely,

1. That the annusl report and
the audited statement of accounts
of BEL for the year 1955-56, were
not placed on the Table of the
House except as an Annexure to
the Commercial Appendix to the
Appropriation Accounts of the De-
fence Services for the year 1955-
56, on the 4th September, 1858;
and

2. That the annual report for the
year 1956-57 was placed on the
Table of the House after 18
months of the ending of the fin-
ancial year.

As regards the first point, I may
mention that the annual reports on
the working of the Government com-
panies are now placed before the two
Houses of Parliament under Section
639(1) of the Companies Act, 1956,
That Act came into force on 1st April,
1956. The year 1956-57 was the first
financial year of account of BEL
which ended after the commencement
of the Companies Act, 1856. Hence
the first annual report of BEL to be
laid before the House under section
839(1) of the Companies Act was the
report for the year 1956-57. The an-
nual report for the year 1955-56 and
the connected audit report, etc., were
not placed before the House under
Section 639(1) of the Companies Act,
1956. They came before the House
only as a part of the Appropriation

Accounts of the Defence Services for
the year 1935-58.

As regards the delay in the placing
of the annual report of BEL for the
vear 1956-57 on the Table of the
House, it may be mentioned that under
Section 619 of the Companies  Act,
the Auditors' Report for the year has
to be submitted to the Comptroller
and Auditor-General of India who has
a right to comment upon or supple-
ment the audit report in such manner
as he may think fit Any such com-
ments upon or supplement to the
Audit report have to be placed be-
fore the annual general meeting of the
~ompany. After the comments of the
Comptroller and Auditor-General in
respect of the year 1956-57 were re-
ceived, the annual general meeting of
the company was held on 24th April,
1958, In the circumstances, it was
not possible to place the annual re-
port under Section 639(1) of the Com-
panies Act, 1956, for the year 1956-57
before the Lok Sabha during its last
gession which ended on 8th May, 1958.
It has, therefore, been placed on the
Table of the House in the current ses-
sion.

12174 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 764

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): In reply to
Starred Question No. 764 by Shri
Radha Raman and Shrimati Renu
Chakravartty, replied by Shri Mehr
Chand Khanna, Minister of Rehabili-
tation and Minority Affairs on  1st
September, 1958, the figure of 64,000
was used inadvertently in the first line
of the first paragraph of the statement
laid on the Table of the Lok Sabha,
This figure may be changed to 14,000,
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412,18 hri.
APPROPRIATION (NO. 4)* BILL

The Minister of Revente and Civil
Expenditure (Dr. B, Gopala Reddl): I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund
of India for the services of the fin-
ancial year 1958-59.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
services of the financial year
1958-59.”

The motion was adopted.

Dr. B. Gopala Reddi: I introduce®**
the Bill

Sir, I beg to move * o

“That the Bill to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the services of the financial
year 1958-59, be taken into con-
sideration.”

Mr. Speaker: The question is:

“That the Bill to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the services of the financial
year 1858-59, be taken into con-
sideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That Clauses 1, 2 and 3 and the
Schedule and the Enacting For-

mula and the Long Title stand
part of the Bill"”

The motion was adopted.

Clauses 1, 2 and 3 and the Schedule
and the Enacting Formula and the
Title were added to the Bill.

Dr. B. Gopala Reddi: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12,19 hrs.
BUSINESS OF THE HOUSE

Mr. Speaker: The House will now
resume further discussion . .

Shri Mohammed Imam (Chital-
drug): I seek some clarification from
you regarding the special motions we
have tabled so far, The original
Order Paper included discussion on a
Motion tabled by Shri Feroze Gandhi
who is unfortunately ill and so it can-
not be taken up today. We all sub-
mitted that another motion should
be taken up today between 3 p.M. and
5 p.Mm. No other motion has been
substituted for the motion that was
included. In this connection 1 seek
some clarification from you as to
the procedure to be adopted .. ..

Mr. Speaker: Is there no motion to-
day relating to the Public Service
Commission?

Shri Braj Singh (Firozabad): That
has to be there,

Mr. Speaker: Let me hear him.

*Published in the Gazette of India Extraordinary Part II—Section 2, dated

25-9-54.

seIntroduced and moved with the recommendation of the President.
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Shri Mohammed Imam: ... adopt-
ed for including in the Agenda motion;
which were tabled under Rules 184
and 183 which have been admitted by
you, We take great pains to table
these motions in order to bring to the
notice of the Government some urgent
problems. It is our experience that
most of these motions are not taken
up or lapse presumably because the
Government is not prepared to meet
them. I may quote one instance I
tabled one motion . , .

Mr. Speaker: We are going into a
general matter. All that I can say is,
s0 far as these No-day-yet-named
motions are concerned, we agreed in
the Business Advisory Committee that
one such motion will be taken up
every week. It was suggested that
instead of on Wednesday, it may be
taken up on a Thursday. The other
day, in the Businesg Advisory Com-
mittee it was decided that two motions
alone could be taken up in this ses-
sion before the session concludes.
Priority was given to the motion in
the name of Shri Feroze Gandhi relat-
ing to the late running of trains. The
other one was about safety in trains.
So far as the motion relating to the
report of the Textile Enquiry Com-
mittee ig concerned, it was not found
feasible. Suddently Shri Feroze
Gandhi fell {ll. In deference to his
wishes, we have put off his motion.
Therefore, it cannot be said that there
is absolutely no method. Every week
we have a no-day-yet-named motion
on & Thursday. That is the arrange-
ment. Suddenly they have not been
able to switch over.

Shri Braj Raj Singh: Seeing the
agenda which iz meant for today, we
may not be able to do any motion this
week, not even on Saturday, because
the statutory motion wunder article
320(5) of the Constitution has got to
be passed before the close of the ses-
sion—the motion on UPSC Consulta-
tion Regulations. Today the Bupreme
Court Judges (Conditions of Bervice)

Bill is going on, and after that the
High Court Judges (Conditicas - ‘of
Service) Amendment Bill will come
up. We may not be able to pass thess
two Bills today, and then on Saturday
only 2¢ hours will be at our disposal.
So, we may not be able to do amy
motion this week.

Mr, Speaker: Very well. If it is so,
it is so.

Shri V. P. Nayar (Quilon): I want
a clarification from you about another
matter.

Last session you were pleased to
allow a half-hour discussion in my
name in the matter of the Indian Ins-
titute of Medical Sclences, but becauss
we had no time during the last ses-
sion to have the discussion, you very
kindly ordered this would be taken
up in this session. As soon as I came
to Delhi for the session, 1 gave
notice. ...

Mr. Speaker: What shall 1 do now?

Shri V. P. Nayar: Can we
tomorrow?

have it

Mr. Speaker: Day after tomorrow?

Shri V. P. Nayar: May I submit that
the hon. Minister of Health with whom
1 had a discussion this mormng very
kindly agreed to have the discussion

ay after tomorrow provided you
consider it.

Shrimati Ia Palchoudhuri (Nabad-
wip): May I ask for a clarification?

Mr. Bpeaker: The House will not sit
beyond day after tomorrow.

Shri Nath Pai (Rajapur): The Busi-
ness Advisory Committee had given
2} hours for the consideration of the
Supreme Court Judges (Conditions of
Service) Bill, and yesterday the hom.
Minister consumed 48 minutes, a big
slice of it. I am afraid many  hom.



$663 Supreme Court Judges 25 SEPTEMBER 1858 (Conditions of Service)8664

Members want to speak on this very
important Bill. Will you, therefore,
kindly extend the time by an hour at
least?

Mr, Bpeaker: Let us see. Hon. Mem-
bers in the beginning of the day are
very anxious that we should dispose
of business and sit longer hours, but
as the day advances, all hon. Members,
one after the other, leave their place.

1223 hrs.

SUPREME COURT JUDGES (CONDI-
TIONS OF SERVICE) BILL—Contd.

Mr, Speaker: The House will now
resume further discussion of the fol-
lowing motion moved by Shri Datar
on the 24th September, 1958, namely:

“That the Bill to regulate cer-
tain conditions of service of the
judges of the Supreme Court, be
taken into consideration.”

and also the motion for reference to
Select Committee moved by Shri
Frank Anthony.

Out of the 2} hours allotted to this
Bill, one hour and 42 minutes now
remain. Shri Anthony may kindly
continue his speech.

8hri Frank Anthony (Nominated—
Anglo-Indians): I am glad that the
hon. Home Minister is in the House.
Yesterday in the very few minutes
during which I spoke in support of
my motion for refence to Select Com-
mittee, 1 had emphasized the fact that
this is a very vital Bill which deals
with the conditions of service of the
Supreme Court Judges; and the Sup-
reme Court is something in  respect
of which we must address ourselves
carefully; that the conditions of ser-
vice will depend on whether the Sup-
reme Court functions as we want it
to function in the vitally pivotal posi-
tion.

Bill

T was at the point where I mention-
ed that although Government may
take the position that the salaries
that have been set out in the Consti-
tution to be paid to the Supreme
Court Judges are sufficient in the con-
text of the resources of the country,
I could not accept this position. I
pointed out that the Federal Court
had much less work, had much nar-
rower jurisdiction, and yet the Chief
Justice of the Federal Court used to
get a salary of Rs. 7,000 whereas we
have fixed a salary to our Chief
Justice of Rs. 5,000. A Judge of the
Federal Court used to get Rs. 5,500
whereas we have fixed the salary of
a Supreme Court Judge at Rs. 4,000.
I know that the plea will be taken
that this thing has been fixed in the
Constitution, but I feel that this is a
matter . . .

The Minister of Home Affaira
(Pandit G. B. Pant); Just a word of
apology. I have to attend a meeting.
Shri Anthony was good enough to
refer to me. I shall certainly study
all that he has said or will be saying,
but he will excuse me if I go out now.

Mr. Speaker: Shri Datar will be
here.

Pandit G. B, Pant: Yes. [ may be
coming back.

Shri Frank Anthony: I feel that in
this very vital matter of the condi-
tions of service for our Supreme Court
Judges, to try and strike a comparison
even with the salaries of Ministers is
gquite wrong. Any economy here is
not only mis-conceived economy; to
my mind it is false; worse than that,
it is dangerous economy.

So far as the pension scales are
concerned, I feel strongly, as I men-
tioned yesterday, that they are not
only inadequate, they are grossly in-
adequate. I think they are grossly
niggardly. So far as the Chief Justice
is concerned, the maximum lmit of
pension for him is Rs. 26,000 per
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[Shri Frank Anthony]

annum. For a Judge it will. work out
to Rs. 20,000 per annum. After deduc-
tion of income-tax and all the other
taxes which we have recently evolved,
a Judge will get Rs. 1,000 or Rsa. 1,200
a month. Does the hon. Minister
seriously believe that a Supreme Court
Judge can live with the minimum of
dignity on a pension of about Rs. 1,000
a month?

It is a question of degree, a ques-
tion of comparison. A labourer works.
I do not say he cannot live, he lives
on Rs. 2 a day, but I do say that in
the context of the purchasing power
in the country today, a person like a
Supreme Court Judge will have to
live definitely in a shabby way, pro-
bably in a very shabby way.

But it is not so much a question
whether he can live at a certain level.
What I am trying to under-line is a
question of principle. What have been
the principles which have been adopt-
ed with regard to the Judges of the
highest. courts in the most progressive
democracies? What is the position in
Britain? There, there is no age of
retirement for the Judges. In Ame-
rica, the same practice is followed.
There may be conflicting points  of
view, but it is a good thing to allow
the Judge to continue to be a Judge
till 90. But what is the principle that
underlies this very salutary conven-
tion? It is the maxim: once a Judge,
always a Judge. This is the vital
maxim which underlies the principle,
and that is why in these progressive
democracies they have invested the
service of Judge with conditions which
ensure that at 60 or 85 his emolu-
ments do not suddenly go down to
half or one-third or a quarter of

what he wag getling till then.

I feel, and I say this with all res-
pect, that so far as our judiciary,
is concerned, the Government, pro-
bably unwittingly, is setting up one

only bad conventions; the Govern—
ment is setting up retrograde com-
ventions, because we are not prepar-
ed or willing to pay our Judges
generally an adequate salary; more
than that because we are not willing
to pay them an adequate pension.

Look at the pernicious conventions
that we have adopted. A High
Court Judge after retirement is
allowed to practise. I had to resist
this bitterly when the States’ reorga-
nisation was on the anvil because,
I said, we practising lawyers knew
what would happen, and what we
envisaged has happened. Judges who
should have maintained themselves
on a pedestal, come down into the
fierce hurly-burly of a highly com-
petitive profession. They are not
practising at the bar, they are mal-
practising at the bar. They are
bringing themselves and the judiciary
and the High Court into utter con-
tempt. Speak to any responsible law-
yer in any bar, speak to some of our
leading lawyers in the Supreme
Court bar. The High Court Judges,
since you have allowed them to prac-
tise—I know the Supreme Court
Judge«< are not allowed to practise—
are undercutting the most junior law-
yers, and some of the other malprac-
tices will not bear mention. I had re-
sisted this because I knew what
would happen. So far as Supreme
Court judges are concerned, we do
prevent them from practising, but in
common with the High Court judges,
we do not prevent them from accept-
ing jobs. This is not only a perni-
cious convention, but it is a malignant
convention. It is eating, and it has
already eaten into the vitalse of the
independence of the judiciary in the
High Courts. Because we have nol
maintained this convention “Once a
judge, always a judge’, two disastrous
consequences have already superven-
ed. Already, so far as most of our
High Courts are concerned, the in-
dependence of the judiclery is an in-
creasing casualty, and 1 sy this
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advisedly. Talk to the leading res-
ponsible members of any High Court
bar—not to the ordinary members—
and they will tell you—of course,
honourable exceptions are there—that
steadily, within the last few years,
there has been a rapid deterioration
in the independence of the judielary
in the High Courts,

Bhri Satyendra Narayan Sinha
(Aurangabad—Bihar): Why?

Shri Frank Anthony: Because
political considerations are becoming
a dominant factor in the appointment
of judges. And this is a fact in many
of our—I do not say all—High Courts.
Talk to anyone, and he will admit it.
Talk to some of your leading jurors,
and leading members of the Bench,
and they will tell you, and they say
it with regret, they say it with pain,
and they say it with shame.*** ***
It is because you are allowing judges
to seek Government patronage and
Government jobs, and Government
has converted them into job-seekers
that this is happening. Everyone s
talking about this. And if we were
to shirk a vital issue like this, we
would be guilty, as I say, of not
facing up to an issue which is des-
troying the independence of the judi-
ciary. Nobody is more disgusted, and
nobody is....

Mr. Speaker: The hon. Member's
point is that after retirement, it ought
not to be open to them to seek any
other job....

Shri Frank Anthony: Quite so.

Mr. Speaker: ....or to stand before
Government for any such jobs lest it
should interfere with the fairness of
their judgment.

Shri Dasappa (Bangalore): Ex-
cept jobs of a quasi-judicial type.

Shri Frank Antheny: That is what
I have said. It is Government's policy
that is corrupting our judiciary io
two ways. For, judges, particularly
of the High Court, feel now that they
have to be able to supplement their
inadequate pensions by getting Gov-
ernment jobs, and they can only get
jobs if they curry favour with the
politicians and the Ministers; and
that is what is happening. What is
the good of our shutting our eyes to
it? And because of this pernicious
and malignant convention of Govern-
ment, a High Court judge whether
he is in service or after he has re-
tired, becomes a Government-job-
seeker, 1 have set my face against
it, because nobody is more zealous
than 1 am that we should maintain
intact the position which they have
held. Put them on a pedestal; iso-
late them if you like, as they should
be isolated; and give them the maxi-
mum of confidence, and you can only
do it if you set the right conventions.
I am sorry to say this, but somebody
has got to say it. Everyone is talking
about it today. The Bar Associations,
and the litigating pub'ic are all talk-
ing about it, that in many of the High
Courts, the rot has set in; and they
say that in fifteen or twenty years'
time, because the same people will
ultimately come to the Supreme
Court, the Supreme Court will also
lose the semblance of its present
independence; and a leading member
of the Supreme Court Bar has said
that in fifteen or twenty years' time,
because of this rot having set in the
High Courts, that rot will ulti-
mately dominate the Supreme Court
and the Supreme Court will be
nothing more than an extension of the
North Block in another 20 years. That
is why I say it is a serious matter, and
I am pleading with Government not to
think that there is any conflict in
respect of this. Let us make a com-
mon cause and refer it to a Select
Committee. It is a vital matter which.
goes to the very basis of the main--
tenance of an incorrupt and an incor-
ruptible judiciary.

**Expunged as ordered by the Chair.
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I am not suggesting for one moment
that our judiciary is corruptible by
money. So far as the High Court
judges are concerned, they are not
corruptible, But there are other ways
of corrupting people. And this pros-
pect, this constant dangling of Govern-
ment patronage before them is
corrupting them, and is demoralising
them—not all; many of them are
incorruptible even from this point of
view. But what I am more aggrieved
about is this.

The second disastrous consequence of
allowing a judge, whether a judge of
the High Court or a judge of the
Supreme Court, to accept Government
patronage is that public confidence In
the judiciary is rapidly being destroy-
ed. What happens is this. We know
that many of our judges are absolutely
‘honest; most of them are. You get a
judge who is absolutely impeccable,
He gives a judgement. And judges
are also fallible. Somebody may
discern in it some bias in favour of
the executive or the legislature.
Immediately the Bar or the
says, ‘Why has he given this judgment?
‘Why is there this noticeable bias in
favour of the executive? It is there
because at the back of his judiclal
mind, he was thinking of some pre-
‘ferment’. You are exposing your
judges to this kind of attack by the
litigating public and the Bar.

Mr. Speaker: Is all that relevant so
dar as the Supreme Court Judges
(Conditions of Service) Bill is con-
-gerned?

Shrl Frank Anthony: Yes. They
also become Governors. They can
‘become Ambassadors. They may be
supremely fitted for it. But the con-
vention is utterly pernicous. You are
exposing your judges to criticism. You
are allowing the public, and you are
allowing the members of the Bar to
point their finger at them—even

public -

though they may not have done 3o~
and say that this judgement has been
written because this person had his
eye on some Governorship or some
ambassadorial appointment in the
tuture., I resent it. We are angered,
many of us are angered, at the fact
that this eriticism is current coin
today; and many of us feel that nobody
should be able to point a finger at the
judiciary, as it is being done today. We
resent it. How are you going to stop
it; when you yourself are doing all
these things? My hon. friend knows
that it is a priceless axiom that
justice should not only be done but
it must appear to be done, and it is
that appearance that Government are
interfering with today. Govern-
ment are investing that with the
appearance of job-seekers. Are
you not doing it? As [ say, it
is a tragic thing. I resisted this at the
time of the consideration of the States
Reorganisation Bill. I feel strongly
that no judge, whether a judge of the
Supreme Court or a judge of the High
Court, however estimable he may be,
and however flited he may be for
official preferment, should be allow-
ed to accept any appointment, ex-
cept as I have indicated in my amend-
ment, an appointment by the State to
a judicial or quasi-judicial appoint-
ment. For that certainly you require
that talent. Beyond that, they must
not on any account be allowed to
accept any appointment either private
or official.

In this respect, may I say that they
would not have this temptation, they
would not accept these jobs if you
give them adequate pension. I am
prepared to concede that with Ra. 4000
or Rs. 5000 a month, he can live at a
certain level, but I am not prepared
to concede thata judge of the Supreme
Court can live adequately on Rs. 1000.

‘My own view is that they must have

a special pension rate. They should
get at least Rs. 3000 a month. Then,
as I say, there would be no temptation
for them to look to government jobe,
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ffibte wolld be no temptation to accept
jovernmetit jobs.

In this connection, may I say that
1 & completely opposed to the pro-
vision allowing cértain High Court
Judges who do not qualify for a full
pension to get the pension of Rs. 7,56007
This is a completely wrong proviston.
If a person, whatever the reasons may
be, has not been long enough in the
High Court, do not raise him to the
Supreme Court Bench, if he cannot
qualify for a full pension. I feel on
this strongly. What will happen is
this, He will get as pension after
dedictions about Rs. 600 a month
Some person will point to him—he will
be living more shabbily than a member
of & Class II service—Look at the
former Supreme Court Judge. Look
at the way he is living’ You bring
the institution into contempt. That is
why I have tabled an amendment that
your rates are inadequate, that at
least you should make it free of
income tax. But do not on any
account have this provision for a mini-
mum pension of Rs. 7,500 per year for
4 Supreme Court Judge. If he is not
in lire, if he is not qualified for a tull
pension, do not raise him to the
Supreme Court Bench.

1 nearly wish to conclude by a few
observations on the question of leave.
The hon. Minister seemed to be very
happy when he told us that they had
cut down the long vacation. Now, 1
am going to enter a plea for an objec-
tive and a careful approach to this
matter of leave for all Judges, and
more especially for Supreme Court
Judges, There is an impression parti-
cularly in political circles that Judges
et too much leave, that the long vaca-
tion is too long, I say advisedly that
there is a real danger of political
standards being applied to this ques-
tion of leave.

What is the kind of work that a
Judge of the Supreme Court is reguir-
ed to do? He sits from 10 to 4 with a

209A LSD—6.
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bfeak for lunch. But his work is a
work which involves sustained unre-
mitting mental strain. The most
complicated questions of fact and law
are being canvassed before him every
minute of the day. He cannot get up
A minister can have a cigar, he can
have a chat, he can have coffee, and
go into the lobby; but a Judge does
not do that. It it amazing how they
do not go out between 10 and 4, except
for the lunch break, on any occasion
or anything. And it is not only the
work they do in courts; the work they
do over the week-end is as strenuous
as, perhaps more strenuous than, that
they do in courts. What happens? My
hon. friend knows that law and legal
precedent in this country are literally
growing every day and no Supreme
Court Judge, unless he wants w0
become a legal anachronism, can afford
not to study the law reports over
Saturday and Sunday. He won't
know the Indian law, much less the
law in the American and other courts.
He has to do it. On Saturday and
Sunday they write their judgments.
We have not given them any of the
facilities that the American Supreme
Court has. When Justice Warren was
here, I asked him. He told me that
they have a gpecial elaborate proce-
dure, When they write their judg-
ments, they retire to the countryside.
They have echelons of lawyers and
professional assistants assessing the
facts, studying the law and telling
them how a judgment should be writ-
ten. Our Judges on their own at
home have to write judgments on
Saturday and Sunday.

Then what happens? They come on
Monday. What is the amount of work
that iz done in the Supreme Court on
Monday? Special leave matters. A
Bench disposes of on an average bet-
ween 30—40 special leave matters in
three hours. Now most of these
special leave matters have voluminous
records involving fact and law. The
average time taken for the disposal
of a special leave petition is fve
minutes, A death sentence matter dis-
posed of in five minutes! W2 may not
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like the procedure. But the
judges can only do that because they
have studied all these voluminous
records and studied the law at home
on Saturday and Sunday. Saturday
and Sunday may be for the average
politician a day of aaraam, but they
are certainly not days of leisure for
Judges of the Supreme Court.

I know that on this question the
plea is entered that if you have shorter
vacation, your arrears will be cleared.
I have analysed this. I have discuss-
ed this with one of the most senior
of our Chief Justices of High Courts.
He says the position is impossible.
By cutting a few days or weeks, you
are not going to begin to touch this
problem of arrears.

What I feel is that this facile plea
is made by some people for speedy
justice. It is a dangerous plea to
apply to the Supreme Court. Already
many of us feel that the summary
procedure of disposing of death sen-
tence matters in five minutes in special
leave applications is not adequate.
But we cannot help it because there
are so many special leave matters and
comparatively so few Judges. But in
regard to constitutional matters, in
regard to appeals that are admitted,
there is always a full hearing and we
must ensure that there is a full hear-
ing. It is all very well to talk of
speedly justice. That may be all right
for people’s courts in Communist t{ota-
litarian countries. They may get
speed, it may be inexpensive, but what
they dispense is not justice. Here the
very hall-mark of justice in the
Supreme Court is a full and patient
and careful hearing, and I submit
with the greatest respect that if that
hall-mark is either ignorantly assailed
or ignorantly curtailed, you will
undermine and destroy public confl-
dence in the highest court of this
country.

For these reasons, I say that these
matters require the most careful con-
sideration by all sections of the House

and I earnestly request the Home
Minister not to reject my request but
accept it and let this matier be refer-
red to a Select Committee.

Mr. Speaker: Dr. Subbarayan. Hon.
Members will be brief.

An Hon. Member: The time may be
extended. .

Mr. Speaker: We will have half an
hour more.

Dr. P, Subbarayan (Tiruchengode):
[ have listened with very great care to
the remarks addressed by my hon.
friend, Shri Frank Anthony. In the
first place, he was objecting to the
Judges of the Supreme Court and
High Courts expecting to be appointed
to other places, May I remaind him
that in the middle of the first world
war, Lord Reading, who was then the
Chief Justice of England, was sent as
Ambassador to the United States? If
the State feels that a particular Judge
is capable of doing something for the
country in another country in a diplo-
matiec mission, I do not think you can
restrict that in the way Shri Frank
Anthony wants. I am as much for
the independence of the judiciary as
he stands for, but there are excep-
tional cases when people are wanted
for particular places and I think
Government should be given the liber-
ty of appointing such people to places
where they think they will do well
and be a credit to the country, though
1 generally agree with Shri Frank
Anthony that appointments are not to
be given in a haphazard fashion to
Judges except what he mentioned
himself, namely, labour tribunals ete.
which require work of a quasi-judicial
nature.

He was complaining about the pay.
I agree with him to a certain extent
because the pay must be such as to
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attract the tqpmuost :men at the ‘har,
because the pay has been reduced to
such an extent Yrom ‘what it «was in
the old days that it is no attraction for
a very ‘active practitioner-with a large
income to accept a Judgeship, ‘however
fitted he may be for it. Several
Chief Justices have told me that some
men woudld not accept +the place
because it was not attractive enough
for them. But of course, we are
always thirikKing of lower salaries, and
our standard of living ls not as high
‘ag it i3 in some other countries. There-
‘fore, the pay should be what is provid-
ed for in the Constitution. I agree
with that to a large extent, but 1 thirk
some method ought to be found for
attracting eminent men from the Bar
into the judiciary.

I ertirély agree with Shri Anthony
that we should not cut into their holl-
days. As he pointed out himseélf, most
of the Judges spend -their Saturday
and Sunday in writing judgments.
As he said, our Judges have not the
Hfacilities which Judges of the Supreme
Court have in the United States for
the purpose of writing judgments
‘because the latter have outside help.
But, on the whole, Mr. Anthony will
agree with me when I state that .our
Judges have done very well in spite
of the handicaps under which they
work. I do not think that our Bench-
«©8 will not stand comparison with
some of the Benches in other coun-
tries. We had some very eminent
judges. All the same, we got others
who were not s0 eminently qualifled.
But, when you have inctreased the
number of Judges as has happened in
most of the High Courts, you may not
always look for quality because quality
is not to be obtained. Therefore, you
have got to do with the best material
in your possession. And that is what
has happened.

But, still, I agree with Mr, Anthony
that the holidays should not be cut
into. And this demand that there
should be less holidays for the High

Courts and the Supreme Court will
not do at all because they do require
rest. As Mr. Anthony says, these
judges sit from 10 to 4 either in the
High Courts or in the Supreme Court;
and, as ke has pointed out, it is not
an ordinary mental strain because
they have got to listen to all the
arguments that are put forward.
They have got to be awake the whole
time. I know judges who have slept
on the Bench. But, still, I know of
judges who looked as if they slept
and all the time they were listening
to what was happening. Sometimes
they would wake up and ask a parti-
<cular question which you will find
refers to the matter on hand which
shows that even though they looked
agleep, they were following the argu-
ments that were put forward and
knew exactly to put their thumb on
a particular peint that had arisen,

There are judges and judges. Don't
you run away with the idea that they
are asleep on the Bench because their
eyes are closed. They are really
listening. The mental strain, as Mr.
Anthony said, is such that though they
ook asleep and tired, all the same
they are doing their duty and
paying attention to what is hap-
pening before them and they know
where exactly to put their finger.
Mr. Anthony has had larger ex-
perience than I have had because
it is a very long time since I left the
Bar and I have not ventured to go
back to it. But I know what is hap-
pening. There are judges and judges.
There are some judges who are very
quick on the uptake, I would say,
because I know a judge whom I do
not want to name. He would at once
put the finger on the point. Once he
said: ‘You are arguing all round; why
are you not referring to a particular
witness?’ He turmed round and told
the practitioner, ‘if you cannot knock
out this particular witness, you knock
‘yourself out of court’, because he =zaid
that according to_ him, everything
turned round in this case on this par-
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ticular witness. The Countwil conesrn-
ed was trying to avoid that witness
and going round other witnesses and
polrting eut what was the faw in the
evidence that had been given on
which the judge hmd come to a cer-
tain conclusion. He forgot that the
judge also reads the papers like bhe
does himself and this particular judge
fad read the papers and knew what
was involved in the case. He put his
fnger on the right spot when he
talked of the particular witness on
whom the whole case depended
because he was the only eye-witness
to this murder and the particular
practitioner was arguing round and
round.

Such things do happen and I am
sure Mr, Anthony will give ecredit
to our judges that they are awake,
that they know what is happening
and they can put the finger on the
right spot and come to the right con-
clisions, I would, however, venture
to suppart Mr. Anthony in the matter
of pensions. I think Rs. 7,500 for a
judge who has not completed his
period may be a very good solatium
ne doubt. At the same time, you are
putting them in & position that they
will not be able to keep up the stand-
ard they are accustomed to. I would,
therefore, plead with Mr. Anthony
that you should appoint judges in
such a manner that they will be able
to earn their full pension and lve in
comfort.

Of course, there are men at the Bar
who can be found young enough to
get on to the High Court and then to
the Supreme Court and earn their full
pensipn. Therefore, there i8 no need
to get people who are about to retire
after 3, 4 or 5 years at the most on
the Bench, though there may be ex-
ceptions and you want to get an ex-
ceptional man who is good enough
for this purpose. Then, you nmy pro-

ﬁdetmnpnrﬁcuhrpmdmmkﬁ
and not this Re. 7,580.

1 would therefore plead with the
hon. Minister to consider the aircum-
stances and come to right conclusions
80 that the judiciary would be kept
above party politics. I do not say thﬂ
party men cannot be appointed to the
High Court, There are cases on the
English Bench where people were
appainted because of party affiliations.
That you cannat help when there is
a party Government. [ will give yow
a particular instance, the instance of
Mr. Justice Bterling who was  first
appointed to the Kings Bench Diwi-
sion and afterwards became Lord
Justice Sterling. He happened to be
the Parliamentary Secretary to Mr,
Gladstone who was then the Prime
Minister. Mr, Gladstone was influenc-
ing the Lord Chancellor all the time
to appoint this gentlemmn to the
Bench. The Lord Chancellor turned
round to the Prime Minister and
said .

Shri Nath Pal (Rajapur): This
thing is being discontinued now i
Great Britain as the latest appoint-
ment of the Chief Justice of Great
Britain shows. This system of making
party appointments to judgeship is
being discontinued.

Dr, P. Subbarayan: I do not sty
that party men shoufd be appointed
to judge ships. But all I am saying is
that you cannot help appointment of
party men; not because they are party
men but because they are worthy of
the appointment, they are chosen, That
is the point I am making. I am not
saying that party mmen should be
appointed and Mr. Nath Pai need hot
run away with the idea that party
men should be appointed: (ITnterrup-
tion). What I am pleading for 13 . . .

Mr. Speaker: I am afraid that all
these observations regarding future
appointprents are not quite relevant—
eithet from Mr. Anthony of from Dr.
Subbarayan. They have ahswerst
enmch othet. Let us procesd. Even i the
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alome knows whit he may or

w,ny not like. 'I'herefore let us not
stray away. Whether it is adequate or
opt is the only point here, His liking
%o have another job may not neces-
sagily be for want of money merely
but may be Tor want of prestige also.

qu&tmﬂnm still a

Pr. B Sabwrayan: That is alwo
fpwolved ip it. But what Mr.
Anthony was wiming at was that you
should not place any temptation in
their way so that their judgment
wmay be hiassed because they are
Jooking up to Government for further
peeferment. That is how I understood
Mx Anthemy. [ say I agree with him,
though there are exceptional cases
when the State may require the ser-
wices of a particular person for a par-
ticular job. That is all I said I do
not see where the irrelevancy occur-
red, Mr. Speaker.

But, as I say, all these things
should be looked imte and Govern-
ment should take care to see that our
judiciary is placed above party poli-
tics and everybody thinks that our
judictary is of such a nature as to
inspire confidence in the public.

Pandit K. C. Sharma (Hapur): Mr.
‘Speaker, Sir, I very much appreciate
my hon. friend Mr. Anthony's solici~
tation about the comifort of life of the
Supreme Court Judges. I have all
respect for his views. But he did not
npte certain pertinent facts. One of
them is that when the Supreme Court
Judge is taken from the Bar he has
made enough of fortune,

Mr. Speaker: Enough of what?

Pandit K. C. Sharma: He bas made
-epough of fortune, enough of money
at the Bar. If he comes from the
High Court Bench, in the promotion
‘there ig no adverse effect upon him,
or his way of living. Therefore, to

ay that because lawyers are making
Jots of fortune so the best of lawyers
«do not come to the Bench is not a very

sound argument for the simple reason
that #t & not glways frué that the
lawyer who makes the best of fortuneg
is necessarily the most brilllant
lawyer. Because the legal profes-
sien in now turned into & private
trade—and all sorts of practices are
resorted to—where intellectualised
men cannot stand competition.

Even g good and sucoessful lgwyer
i* not negessarily a good Judge,
because the Qualities of mind and
character that ase necessary for A
Judge and a lawyer are quite different.
They @ifer in many respects. There-
fore, it isno good argument to say that
because a lawyer makes a good for-
tune, therefore, Judges should be
given as much as they can
earn at the Bar. That is
an impossible proposition. A
top lawyer in High Court Bar earns
something like Rs. 20,000 to Rs. 313000
& month. Such a fat salary no
State can give to the Judges or to any
functionary whatsoever.

13.00 bhra.

Sir, there is another factor which
has got a psychological bearing.

13,64 hes
[Mr. DeEpUTY-SPEAKER in the Chair]

Here are developments where the car-
dinal wvirtues of social evolution are
epifomised in the solemn and sub-
lime symbol of the majesty of law.
The hon. Judges—the My Lords—pro-
vide the agency of the rule of law
and: at this stage of developmant the
camfortg and luxuries of life pale
into insignificance and the dignity of
office and nobility of functions get the
better of them. Therefore, my res-
peotful subpmission is thatifaman ac-
cepis the office simply for the emo-
luments, in my judgment, he iz unfid
to sit on the exalted chair.
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Shri Nath Pat: It iz something
different from Bharat Sevak Samaj!

Pandit K.C. Sharma: But all the
same it requires human virtues and
a man who has oot much
respect for dignity of the office
would not make a good judge. He
better joins the Dalmia's office where
he could make money.

1 support Shri Anthony’s case about
the pension and I support his motion
for sending the Bill to the
Belect Committee, because there are
many important questions, many im-
portant aspects and it would be
much better if they are quietly and
carefully discussed before the Bill is
made into law.

Shri Nath Pal: Sir, I share the
anxiety expressed by my hon. friend
Mr. Frank Anthony though I very
fervently hope that we have not yet
reached that state of affairs to which
he wished to draw the attention of
the House and the country. [ think
it was more a reflection of his anxiety
than a description of the reality which
is prevailing today in our High Courts.
I hold, as he has eloquently been
borne testimony to, that the contri-
bution of the judiclary of India in
strengthening the citizen's liberty has
been very great. I hold, Sir, that the
High Courts and the Supreme Court
of India will have to play an even
greater role in strengthening and pre-
serving that liberty.

Sir, in a democracy like ours, in
order to check the excesses and the
enthusiasm of the executive, in order
{0 call a halt to that enthusiasm
which  often has the better
part of wisdom, the citizen
can depend upon only the High Court
and the Supreme Court in particular.
The High Court comes in not only
when there is a dispute between one
citizen and another; far more impor-
tant is its role when it is called upon
to arbitrate between the citizen and
the almighty executive.

The way our High Courts have
functioned so far is a matter of pride
for all of us. But there. are certalm
tendencies which we must guard
against and which must not be al-
lowed to escape our vigilance L
should at the very beginning like to
point out that the provisions that the
Bill seeks to make are very meagre,
very meagre indeed. Let there not
be any kind of economy in looking.
after a branch whicH is ciarged with
the very vital* task of preserving
the citizen’s Hberty. This Govern-
ment reminds one of the men who
was penny-wise and pound-foolish—
want to have an army on which we
are going to spend more than 50 per
cent. of the additional taxation which
we are going to raise, to defend our
freedom and liberty. The High Courts
have gut a very important part to
play in preserving that liberty and
freedom. I would like, therefore, tor
say that whereas we sirould be very
particular about every penny that we
spend, anything that we spend we
spend in maintaining the indepen-
dence, the objectivity and impartia-
lity of our judiciary, is the soundest
investment we can make. I should
therefore, like to point out some ten-
dencies which are likely to develop,
if not checkeq in time.

We have read in the papers about'
the announcement of the appointment-
of one of the finest judges: this coun-
try has as our envoy to Washington.
As an individual he is one who has‘
won the affection and admiration of”
his countrymen; so far as his ability
to discharge the duty he is called”
upon to perform ig concerned, we
have not the slightest doubt that
there are few more fitted then he.
But I want to ask you and the Minis-
try concerned: where are we going to.
land if these practices are continued?
Are these things, these favours which-
are within the bounty uf the execu-
tive, to be dangled before the eyes of”
the judiciary? It is a very sinister
thing to make any judge, something
which he can not reach because he is:
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a judge. No judges are in any way
to be encouraged to feel that by being
a good judge—and we know what
that means—he can reach any such
post like &n ambassadorial post. It
is a very dangerous thing. The inde-
pendence, the impartiality and the
objectivity of the judges will be very
seriously undermined.

I very seriously hope that no one
will misunderstand my reference to
this appointment. I have made
myself abundantly clear beyond tne
realms of any possible twist or mis-
understanding that so far as his ability
is concerned, we have no doubt .f
any kind. However, if jobs within the
bounty of the executive are to be
given to judges it is @ very serious
affair.

I would like to point out another
practice that iz developing. Whenever
there is a vacancy in a Governor’s post
the practice ig gradually developing to
make the Chief Justice the Governor.
How does he qualify himself to be a
Governor? 1 feel a judge must basi-
cally remain a judge, Mr, Anthony
has pointed out that one of the
cardinal tenets of an  independent
judiciary is that once a judge always
a judge he must remain. He will then
alone remain independent, But if the
executive can pick him up and make
him a Governor in the case of many
judges, I am  afraid, howsoever
impartial and good they may be, and
a majority of our judges are good,
efficient and impartial, there is a
little element of uncertainty, that is, a
temptation to surrender to it once in
a while. We often say: better to let a
thousand guilty men escape than
punish one innocent man. So stringent
is the law. The same applies here.
Now I want to point out one thing.
The executive, if it is tired of the
objectivity, impartiality and indepen-
dence of a judge, has one way—to
give him an ambassadorial post. This
can be a way of removing him-—it can
act ag a temptation in his case, or it
can be an instrument in their hands to
remove a judge. And then we cannot
condemn. After all they do not

. to see that his

victimise him; the¢ have only pro-
moted him,

No, Sir, these tendencies have got to
be checked, and very sternly checked.
A judge can be promoted only to a
higher post within the purview of the
judiciary of India, not to any post that
the executive has to give, We should
be vigilant and cry a  halt to this
practice. America could produce
Justice Holmes and create a law
which was something of course in
keeping with the law of the Congress
of the United States, but also some-
thing that reflected a conception of
social justice that the country was
building because care had been taken
independence and
impartiality was assured to him.

Let us be liberal to the judges and
ensure to them adeguate pay, more
liberal and generous pension. This is
no extravagance. There are many
departments in which economy can be
effected. It is not necessary to go on
sending forty-seven people to Geneva
to attend the Atom-for-Peace Confer-
ence, Save money wherever it s
possible, but don’t have this unwise
policy of being economical where
charity is required because here .we
put our money to its fullest value and
use. There will be clause-by-clause
discussion when I will have more
opportunity to have my say.

My final point is this, Oursis a
nascent democracy. People by their
restraint, Parliament by its wisdom
and judiciary by its independence—all
together can alone hope to lay the
foundations of democracy. At every
stage, at every level and strata, we
have to guard to see that we take the
proper step. So, my plea is this. Let
us not hastily rush through this piece
of legislation. Let there be mature
deliberation so that we. can march
ahead guarding against the things to
which I have already referred during
my brief talk. Let us refer the Bill to
the Select Committee so that we will
be properly advised and guided, so
that we can create the foundations on
which we can build the grand edifice
of our democracy. I may say ~"ln
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conclusion that if this tendency 1
allowed to grow, that adifice which we
ere working upon may begin to sink
in it most vital part, that is, the
independency of thé judiclary.

8hri Bhanja Dee (Keonjhar): Mr,
Deputy-apeuter Sir, I would request
the hon. Minister to aecept the sugges-
tion of Shri Authony to send it to the
Bélect Committee so that the matter
may be properly thrashed out there,
What should be the allowances, pen-
gion, leave, etc, granted to our
Supreme Court Judges? The Supreme
Court has a very important part in
our Constitution and ‘it is rather the
custodian of theé Constitution. When-
ever there is a danger to the Consti-
tution, we may have to refer to them
for their interpretation. For our
democracy to grow properly, it is
necessary that the Judges of the
Supreme Court should be of an inde-
pendent character. I do not say that
they are not s0. We are proud of our
judiciary and that is why they should
get the facilities which are not pro-
vided for properly in this Bill
Because much has been said about the
Judges, their pay and privileges, etc,,
I would like to come to this point.
Some of these points mentioned in the
Hill are very vital and they should be
thrashed oyt in the Select Committee.
The hon. Minister poipted out that
according to article 125 of our Consti-
tution, the Parliament should lay
down what should be the privileges,
allowances, ete. of the Supreme Court
Judges. It has not been done for the
last 84 years after we passed the
Constitution.  If this matter is refer-
red to the Select Committee and it is
delayed by another two months or a
little more, nothing untoward would
happen within this period. So, I urge
the hon. Minister to accept the amend-
ment of Shri Anthony.

There are certain matters where I
have some doubt. If a Judge from
the High Court comes to the Supreme
Court, will he be able to ecarry
forward. the leave that stands to  his
credit? When a Judge @goes an

medical leave, will that leave ba
counted towards his pension? Tha$
paint also is not very clear from the
BilL. The Minimum pension of &
Supreme Court Judge should be high-
er than that provided in the Bill and
it should be in conformity with the
dignity and the duty performed by
him. The pension should be ade-
quate for him. According to the
Constitution, the Judges are entitled
to official residence. But it is not very
clear whether electricity, water and
furniture will be provided to them
free of cost as in the case of Minis-
ters. When a Judge goes on tour, we
do not know whether he can take
with him his wife. If the hon. Minjs-
ter is granted that privilege and while
going on tour he can take his wife
with him, I do not see the reason why
the hon. Judge, when he goes on duty
to a far off place, should be denied
the facility of taking his wife with
him.

Shri V. B. Nayar (Quilon): Why
not M.Ps. also? (Interruptions.)

An Hen. Member: We welcome this
privilege.

Shri Bhanja Deo: It has come to
my notice that when some of our
Supreme Court Judges retired,
they happened to face certain even-
tualities. One of our Chief Justices
of the Supreme Court, when he retir=-
ed, could not get travelling allow-
ance to go home as he is entitled to
it only when he comes to take office
or join the post. That particular
Chief Justice had to sell his car here
before leaving his office to go to the
place of his residence. That is why
he should be given travelling allow-
ance as is allowed to him while join-
ing duty. When he vacates office, he
should not be put to any extra hard-
ship and shoyld be allowed the same
tr;velliqg allowance when privy
office.

This Bill is of a very important
nature. It involves financial matters,
which has not been well enunciated
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tn the bill. Therefore, 1 would urge
e hon. Minister to accept this
it and send the Bill to the
dlglwl se 50 that after due
deliberation and mature cons:de;e
tion it can be brought before
Hoyse again. It relates to a very
impartant limb of our Constitution
and we should not pass this Bill In a
hutymammthmmhms and I
would, therefore, request him again
to, accept the gmendment of Shrl
Anthony.

Shri  Satyendra Narayan Sinha:
After the very eloquent gpeeches of
Shri Frank Anthony and my hon.
friend Shri Nath Pai I feel a certain
amount of diffidence in participating
in this discussion. They have made
very eloquent pleas for raising the
galaries of the Judges and also the
scales of pension. The maln argu-
ment placed before the House is that
unless we raise the salary and we
make the conditions of service attrac-
tive, we will not be getting first-rate
men. My hon. friend said that In a
particular High Court as many as
nine persans declined the offer of
judgeship. It is really unfortunate
that anybody should decline an
offer of judgeship.

So far as the importance of the
judiciary is concerned, so far as the
need for having an independent, im-
partial and incorruptible judiciary is
concerned, I do not suppose there
will be any difference of opinifon in
this House. We all agree that judi-
ciary is the bulwark of democracy.
But the great emphasis that has been
placed upon the pecuniary considera-
tions for attracting men to the Bench
is somewhat misplaced. I for one do
not subscribe to this view.

I sincerely regret that some persons
really refused to accept the call to
serve as judges rely on grounds of
financial loss, is necessary that
we should develop some sort of a con-
vention, some sort of a tradition that
when a call i3 made to serve as a
Judge it should not be refused on
this ground alone. 1 concede that

members of the Bar are earning much
more than what a judge gets, but
whatever a person loses, when he
becomesajudge,mtermsof money,

is amply oy more than #ully compen-
sated in tetms of dignjty, honour,
Qusltm-n security and, gbove all,
opportunity to serve the State and the
people. This aspect of the matter
Kas also to be taken into account, and
I do not believe that members of the
Bar, who alone are eligible for
appointment as judges, place so much
emphasis on the pecuniary aspect of
the ‘whole question.

Shri Shree Narayan Das (Darbhan-
§8): Lawyers should be debarred
from being appointed as judges.

Shri Satyendra Narayan Singh:
Members of the Bar, which represent
the most noble profession in this
country, have had a wvery illustrious
record We find that most of our
leaders are drawn from that noble
profession. During the freedom
fight we found that the vanguard of
fighters of freedom came from this
noble profession. 1 do not think that
circumstances have altered so much
that members of the Bar have sudden-
ly started thinking in terms of
monetary considerations, or mercenary
motive is the dominant factor in their
mind. Therefore, I have a feeling
that in assuming that financial loss
or gain or mercenary motive is the
dominant factor in their mind we are
being very unfair to members of
that noble profession, and I would not
be surprised if this kind of attitude
towards the members of that profes-
sion is going to evoke a very great
protest, indignant protest, from that
noble profession.

We are trying to evolve a socialistic
pattern of society. We are trying to
aréate an integrated, harmogious pic-
ture of society. I cannot believe that
members of that noble profession
would like to be kept out of that
picture. Even judges as a class would
like to be kept out of that picture.
We cannot tregt them as g
class by themselves and sgy that what-
ever happens in the socity, it has ng
relevance to them, tha economie life
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of our country has nothing to do with
them. Therefore, this undue em-
phasis upon pecuniary considerations
or mercenary motive is almost sicken-
ing to me. I have listened to their
speeches with very gteat respect, and
with very great respect I have to say
that I do not subscribe to their views.

Even from the point of view of my
regard to members of the profession,
I wish to enter my humble protest,
because at one time I also happened
to belong to that profession. In line
with the maxim: “once a judge al-
ways a jude”, 1 would say: “once an
advocate always an advocate”. As
an advocate, I do not agree that you
will not attract the best men if you
are not going to raise the salary or
pension scale.

My learned friend, Pandit K. C.
Sharma, said that the age of retire-
ment of Supreme Court Judges is 65
when the number of competing ones
is much less and they have very few
requirements to satisfy. For a Sup-
reme Court Judge to look forward to
Rs. 3000 per month to permit him to
lead a way of life in the context of the
existing society, to say the least, is
something which is hardly in con-
sonance with the existing position. I
for one do not subscribe to this view.
I strongly deprecate the tendency to
place the emphasis only upon this as-
pect of life and no other. Their
pecuniary loss is amply compensated
in terms of prestige in society and
dignity. I do not think they will re-
fuse to serve the country due to any
pecuniary loss. I think they are pat-
riotic enough.

Sir, while framing the Constitution
the President of India was given the
top-most position. The Constitution
laid down certain scales for different
posts in this country. The President of
India was given Rs. 10,000, the Chief
Justice of Supreme Court was given
Rs. 5000, Supreme Court Judges were
given Rs, 4000 each and so on. There-
fore, certain considerations were there

and a certain amount of dignity, posi-
tion and honour was atiached to parti-

cular posts.

You have provided for Rs. 15,0000
per annum as pension to be payable
to a President who retires. Now, I
cannot understand why you should
pay more than Rs. 15,000 to any one
else? That does not appear to me to-
be reasonable. Therefore, from this
aspect also I want to enter my pro-
test. You should not pay more than.
Rs. 15,000 as pension to any func-
tionary in India. Rs. 15,000 ghould be
the maximum limit.

Of course, you cannot alter the
conditions of service of those who are
already on the Bench, but for new
entrants you can do so. I would
request the hon. Minister to take this
into consideration and bring an
amending Bill or, if possible, incorpo-
rate in this Bill itself a different seale
of pension for new entrants,

After having heard the speeches of
so many hon, Members I feel that =
controversy hag almost arisen on this
Bill. Therefore, it is necessary that
this measure should he sent to a
Select Committee where a calmer
deliberation can take place, and ‘where:
you can meet all the different view
points and bring forward a measure
which will satisfy us all.

With these words, Sir, I support the
amendment moved by Shri Frank
Anthony.

ot Fergrerr Ferg (e « gameas
agrEa, 1 §F GUAT FT AT G K
T wTEd gur | IR 2w F Ty
#t 79g qz ateT € | St W wwar
i faw w9 & ) Errerdy
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Shri Tangamanl (Madurai): Mr.
‘Deputy-Speaker, Sir, I am very glad
that a Bill like this is being discussed
today. It has come to this House
under article 125(2) whereby we are
legislating to provide for the allow-
ances, privileges and rights in respect
«of leave, pension, etc. for the Supreme
Oourt Judges. But as the Bill makes
it very clear, certain things like the
travelling allowance, medical facilities,
etc, are only those which are already
in existence. Two specific things
have been included, namely, pension
and leave facilities,

I do agree with some of my learned
friends who have spoken before me
that thiz is a matter which has got
10 be canvassed in a calmer atmos-
phere. So, a Select Committee will
be a proper place for taking up this
issue, because there are so many
things which are also incidental to the
provisions of this Bill.

I find that notice has been given of
two amendments Nos, 5 and 9. One
«0f the amendments reads as follows:

“A Judge who has held office as
a Judge of the Supreme Court
shall not accept any political
appointment or take up political
career, except any Government
job of a judicial nature.”

Several Members have already spoken
about this. Reference was made to
the appointment of Governors and
ambassadors from the cadre of
Judges. I would add another appoint-
ment, which is also an alluring one,
namely, Judges of the Supreme Court
on their retirement being made the
Vice-Chancellors of certain universi-
ties. We have had occasion to know
how the Vice-Chancellor of a parti-
cular university can be a controver-
sial figure. Very recently, on several
occasions, we discussed the Banaras
University.

My submission is that those Judges
who have presided over the highest
judiciary in this country should not
fait for favours from anybody, to take
up the position of Governor, Ambas-
sador, Vive-Chancellor or any other
position, however alluring it may be.

Another point I would like to men-
tion is, I do not agree that our Judges
are carried away only by the question
of mometary emoluments. There are
talents and we also know that Judges
are appointed to the High Court and
Supreme Court from amongst
the cadre of men who have had a
very lucrative practice either in the
High Court or Supreme Court. In
many cases I know that accepting
Judgeship of the Supreme Court or
High Court is more in the nature of
a sacrifice. So, this pecuniary attrac-
tion is not the main thing, so far as
Judges are concerned. So, I do not
think we are donig justice to the Sup-
reme Court Judges when we say that
the emoluments must be increased.

Our Constitution-makers have seen
to it that the salaries of the Supreme
Court Judges and the Chief Justice
of the Supreme Court should be fixed
in the Constitution itself, According
to the Constitution, the Chief Justice
gets Rs. 5,000 per mensem and the
other Judges of the Supreme Court
get Rs. 4,000. We are now asked to
legislate for the other facilities. Com-
ing to the provisions of this Bill, I find
that clause 14 deals with the Judges
from ICS cadre. I do not think the
ICS cadre Judges should have any
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discriminatory treatment from the
nan~-ICS Judges. I do not think these
Judges should be treated differently.
‘They have to merge; otherwise, the
old imperialist hang-over of past will
be still lurking. 1 find that the ICS
Judges are allowed to have the old
ICS scale of pension or leave facilities
and they can also, if they want, ac-
<ept the terms which are conferred
on them by this legislation. I think
it is high time the distinction between
ICS and non-ICS in the judiciary was
dispensed with.

My next point is, now specialisation
is taking place all round the country.
‘The other day we had occasion to deal
with industrial tribunals. We had
also occasion to deal with election
tribunals. So far as industrial tribu-
nals are concerned, there is, of course,
mo right of appeal to the Supreme
Court direct. But in many cases, we
find that under article 136, appeals
are preferred to the Supreme Court.
‘S0, my submission is, however em-
inent a Judge may be, it is diffcult for
us to conceive of a Judge who will
know everything about industrial law,
income-tax law, criminal law, civil
law, election law or any specialised
kind of law. So, we will have to
have special Benches in the same way
as we are having the Constitution
Bench. There must be a special
Industrial Bench, special Election
Bench, special Military Bench, ecte.
We must have also an Income-tax
Bench, Railway Bench, Water Trans-
port Bench and so on. Probably it
may be something in the air today.
But after a few years, we ourselves
will realise that unless such depart-
mentalisation comes up in the judi-
ciary itself, we are not going to have
efficiency in the matter of disposal of
cases.

After independence, we find that
there are more and more cases pend-
ing year after year. Several ques-
tions have been tabled in this House
as to the number of cases pending be-
fore the Supreme Court and the High
Courts. I do agree with some of the
¥riends who mentioned that we are
opposed to any kind of summacy

disposal. We want a proper hearing.
But, at the same time, what is the
point in giving matters to a particular
judge or particular Bench which has
been dealing with constitutional mat-
ters? A matter which has been can-
vassed for nearly three years before
an industrial tribunal is placed be-
fore a judge who has been dealing
with constitutional matters. If it is.
referred to a particular Bench which
has been specialising in industrial dis-
putes, I am certain that they will be
able to grasp the points much quicker
than the other judges. That kind of
division of labour will have to take
place.

Another suggestion I would like to
make is that the rules governing the
Supreme Court need some change in
relation to what is happening in the
country today. Many people find
that it is very expensive to go to the
Supreme Court now. I can speak
from my own experience about indus-
trial disputes. Whenever an award
is given in an industrial dispute, it
is more the employers who are in a
position to go to the Supreme Court,

Shri V. P. Nayar: Equal protection
of the law.

Shri Tangamani: This is the equal
protection that is given. I am not go-
ing to give any figures. But I will
say that the amount of deposit for
certain kinds of appeals will certainly
have to be reduced. I know that in
the Strait Settlements, they have sta-
tutorily fixed that whenever a suit is
filed s0o many weeks will have to
elapse before the matter has been dis-
posed of. It may be a very big suit
and it may involve lakhs and lakhs of
rupees. But within three months he
suit will have to be disposed of. Then,
from the moment the appeal is flled
it will have to be disposed within
four weeks. We have also got our
legislation. The Representation of the
People Act provides that the election
tribunals should dispose of the ques-
tion within six months and after the
appeal is preferred to the High Court,
the High Court has to dispose of it
within one month. But that never
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[Shirl Tangémani]
happens. We are told that :ome
muthemtmrispmdiu e the
1

election tribunal for more _tm.n
months. Then when the matter is
referred to the High Court, it is not
able to dispose of the case within one
month.

This is a matter which will have to
be taken up, though not by us, but
by the Law Commission seriously.
What is the use of the Law Commis-
sion going ad infinitum into certain
items of detail instead of going into
the real difficulties which face us in
actual practice? So, that has to be
looked into.

Then I come to the question of the
age of retirement. I am of the opinion
that there should not be any discri-
mination in the matter of retirement
in the judiclary. Here I must say
with respect that some of the judges
of the district courts are very eminent
ten and it is very unfortunate that
they are not elevated to the High
Court. It is unfortunate that they have
not come to the Centre. There are
various considerations which are taken
into account in a party government.
Whether they are judges of the dis-
trict court, High Court or Supreme
Court, the age of retirement should
be the same. Why should it be 55,
80 and 65 in the case of these three
categories? Let there be some
unanimity about the age of retire-
ment of judges.

One or two more points and I am
done. One hon. Member referred to
Mr. Justice Oliver Wendell Holmes.
Any student of law who wanted to
know the elementary priciples of law
used to read the judgments of Justice
Holmes. I remember, every time the
famous Marxist, Harold Laski, referred
to any judiciary, he always made it a
point to bring Justice Holmes into the
picture. Justice Holmes was a judge
of the United States. He was humane
and he has seen the limitations of

judiciary. I remember he said—I just
quote from memory—

“Afry articulabe wgl‘mm
‘of 1aw \irder capitaliith s that yod

retain the class strietiure of soclety
and other things incifental there-
to.”

It may be the samée in a Boclalist
Stite also. We have now dedicate
ourselves t6 a sbcidlist pattern
society. That is the declared policy of
the government and different parties
have actepted it with, maybe,
different understandings. Now it is &
changed country. It is no longer under
the British imperialism. It is a chang-
ed country, but it will certainly
absorb the  best in the British
jurisprudence without being a slave to
Anglo-Saxon jurisprudence.

This country must have the correct
interpretation of this Constitution. So
my submission is that the major pre-
mise of law has also got to change.
There were many eminent and talented
personages, not only in the High
Courts but also in the Federal Court,
not only judges of British origin but
also Indian judges. I may be excused
if I mention one of the judges who is
=till living, a judge of the Federal
Court, who was also a member of the
first Pay Commission, Mr. Justice
Varadachari. I might say that he will
satisfy almost all the criteria which I
have mentioned here. I do not think
he will accept a post, even if it is
offered, from whomsoever it may be.
The only thing that he now deals with
in his life is the subject of the unity
of Indian culture and how with the
Indian culture we were able to develop
British jurisprudence. These are the
two things in which he is very much
interested. Then there are Chief
Justice Mukherjee, Justice Bhashyam
Ayyangar, Justice Mchammad, Justice
Ashutosh Mukherjee and others. These
are very great names, and their tradi-
tions must be maintained.

Having said this, I submit that if we
want these judges to really defend us
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interpret the Constitution,
then it bas to be discussed in a much
<calmer atmosphere. I do not agree
that monetary consideration alone is a
thing which weighs with judges. Seve-
ral considerations will weigh with
them. There are some judges who,
like one judge of a particular commis-
sion, are prepared to work without
any pay. A fear was expressed by
8hri Anthony that the judges will be
forced to go behind important Minis-
ters to get favours. I hope it will not
come true. I know the case of one
or two judges, whom I should not
mention, very eminent judges, because
they are not in the good books of cer-
tain powers that be they are not ele-
vated to higher posts. So, their talents
are not being utilized.

1 will end by coming back to clause
21-A, which has been moved as an
amendment, which says that a judge
who has held office as a judge
of the Supreme Court shall
not accept any political appointment
or take up political career except any
Government job of a judicial nature,
It is self-explanatory.

“few s arw Wi ;. (fzae)
wrre fedt oiwe wgw, & @ #
w1f oF 7 § v gitw 912 afosr £
gfam sy & a1 & ag faw d<-
AT wgfia wa § /1 oa & qe-
fow vHiwzg o R & ¥ far g
wedt § fe w8 s o fore qafea
&, 38T O fwgr 9@ 1 faome -
Al whar A g faw & fo Y )
g€ S wrwea faar g, G @ A @
figeamR ) Fdwaaa @
famr ¥ ganfessr ardr sed a9
wsgt ag & o fwar o awar @
xafaq 7 afew oy § 1w fam o 9w
fadwe w32 § Fom orar wifgd 1 @ H
w Th 413 §aT wgw & 5 97 Y g
fad s Y A8 wgy wn &, afes srd)-
o 77T SR A oY 37 71 qfe ger
209 ‘A’ LSD-T.

qr e ot R A A fy wwd
Forarey fir & 9 ey oY, oy fi e 3 ot
G AT av | ® AW g
o & e & & oF frawar gy
o fawfad & & ag wof w0 Ty §
fr ot oo % 7w gty £ w1 o @)
g, 38 & fawr 7 ag @y wnar fos fee
retfows wg v, ar fedy @9 g
9%, it fis fads sfearae 1 ¢y, 1 e sat
awg @ A8, I fe pirn A & o
® T } , W & qu Gz & aFdt
g emifed o femm gmw I 30
g fafrar gl A s a@ &
AN T E 1 EH F B %
g & gat e ww dfew o
foramat &) o€ 1 F @Y 9 foreme & anfes
Agr g, SfeT § awwar § e amag g
€9 aXg A1 wahenr fara g

14 hrs.

oft &0 qo wTaT : AR Fw H A
ol wft qET T §

qfaw sTge T Wyt ¢ uTo w7

TR s

ot §o qo AT : FE, W@ H |

dfa s o Wi 2§ Fwe
g e 7g ama gardy Afewdy &t {fedvm
Y HUA TAA & e faegT wEHH
2 s 7 @Y maie ag =@ w e ag
gt 1 & o o ®7 T TN
gAY 3, q1 WE  CRETT T FC WY
awdt ¢, a1 A et Qe R qER
wT AR § A o e ¥
fdt oror & fewr 7 7y =™ @AT WfgR
fe & ¢t fedt smg o oz &
FFATE ) WET ARG, IW ¥
aft A7 anfes § 1 X fea O/ ot wY
oI E, WY GO S 47 grE W ¥
ww Agr afew fefigae o @ | 7@ 0w
% ¥ & Q@ @, § a8 fAvRrQ ¥ s
Q@ @, e 9w § fem T awy
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[dfex s T i)
€, & =x %Y warer wre § fir ww o
oI | 39 v & wex dwd & fin ey
w frdt AT o o W wrd | gt
o fie &3 foad f Fomae wfor Wy
fezwgs o & O G st &
ford $iferer v dwT §, Fawifed v
tar}, fefrffa Tew sa Far o
I ¥ a1 gww § o1 9%y ¥ 1 e
giw e & afow & am i
WN Ig ATHET SRS @A §
qr, @& 3 W far a1 fe & Ao
Nragd i wmaww s &N
T §-0F AY ag ifemmie 9 g0
ot ®¢ | qiferarie & W gw A A
feernfafede= & at 7 @& faa @1
SAALLEECER i CROR AL
grafea ¥ et fver ) qurede o
T w2 w7 gafan fs afearae &
a7 o RafEd, @ ok -
F¥w agelt S , o s 2 ) frwtfe
wrofm | S e A segwd
FEHEH UL aME WIT TH a@ ¥

A g B 6 g€ &% 9 A
m s g 0 fng d A gErd
g wrardt & wfew & 9fow §
AT Fat Fgwaga arfw
ot & faat F 3q A ofifas oy wEe
wdt df, Fur e far SEfema w1
feefy qow 9 9 e AgraT &1 F wwman
Firamwwawd o gfaw da
e T fifag, ¥feT ¥ i fernfcdt
o faedt & 3% qerfes =8 &Y a9
t 54 fr git A2 & oo woeht oorg)
93 gu g guw  qEfea E d
v gw A giw W § afaw & ag
g 24, Y f aamfval & avax
O gW 7 I9 %1 woAr faadf &1 qoas
wifaa, AT gEF A fom §
qF 2% A qg W wren feogw W
wif WY ong faw gwdt § grd

Cfadie ¥ fd oo o foradf & Frd ft,
afew Wit du o Pt & P, et arge
¥ ww Y & 1 36y frw T & wiker oy
amtz fis & iy wff gz f @
ar 7, ol TR 1 ¢ fe
Iu ¥ fod ¢ faw Y fede &% &
Far oAy wifgd, o e xa feafa® F
ardr g & figedt 3 o ah qaedy
w

A oo g art ¥ frgm e 4
q TGN ¥ €@ AT 97 T gk ff
i € T amew ferm g s wwr
s arad), aw & & st fovay ov s gardy
Rz g w2 & frdy o Y feedy
O TE—TAT & AR T—{F
R, R A g gl g ¥
rEarg | gua Ha N FiE e
fedt 7 eRgEO TR AT WA
ff ar @ 99 WTEEAW T S | TH B
wft fedlt gl g qaviz @ e
T wfed R 7 £ 39 w1 O g
g oifed 1 ou & few & o g &
7€ v wfgw fy femy €3 o
? wré e &1 g, @Y qF ®Y BEg §
%ar § )

S & &7 ¥ for% wmar § f 97
Na@gagrdrod | Fgmaga 7
T qe www £ ) 6T fagge #
foan g @ 5 w7 @1 Foa aveng
grft | 7 aeatg wfewssrara ),
IF Y TUTAT EH TEATE 61 & T )
Wik feeft oo & forg sarer aweng T
e g1 a1 & 39 Y o A w@T g,
wfegwd gz fv g a1 &
weil w1 A foe Siqdye ¥ o <@
LA AN § @A g ) ww
TR R AW F A TR ITH
&Y f5% 7 T & w9R w IR 67 ged
a<E ¥ Y w< aRT W F w7 v
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ax g s wft S wft it 1 o o
sk § e oft wrvn § Wi ag
frli & fag g it wlgied &
wfnw 3T & farr o Hiew wger ooy
gor weeft o o el wedy e v
o fr vk fowmm fr 7t 1 37 W oy
oy frerft § 3w & sarer @ A
Yo ofy dar < ¥ar § 1 Sfiww fwe oy
TR A woi Heg Srq a st ®
¥ ¥ ¥ arwfa o | o AR G AR
vt @ whrgEd frorwd ¥
gy e A O fad g« AT
& Y Feyar ¥, aot Hzw ) wra AT
W oE IE BT AATHT WTHC EHT &
AR THATHF FT | @ W ET
Tg & f Gar wwwT o § e @ % WY
HYRT & 2 7 ¥ F €7, TG FR
¥ T | ¥ A4 gwar e o ofr
ekt CEn i o el xu il
% Ot AT AT N EFAT & T
uid wits 37 & fad wrq faperft ey
QAT | Wy fE wvAE g f w7
A amae & Aawd | 3few N e
=i § WX Y 99q BA BT aRaT §
Tg T Y T WIHT A ZHTE AG
WY A A A gE § 99 B A
T TgE A Mg & frew v

£

agl o &g Tar 2 i 7Y grefgi A
& ATET F AT A g w faar 3
q7 aa ¥ fF #F I R A%
faar Wik g8 wvd 7w w5 gw feaw
#fwr woer waww ag T8 & fis 9 Y
¥ g ¢ fF 7 aax 79 & ™ w1 |
o forg o o1 dar 7 g 1 Sy
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U FAT a1 ] 1 W A% Ty w1
AT AT EH A FTATZLAT AT AN
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WA A AT N frar ek T Wi

ayy T vk FoeY g7 & A | g
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§E WX EUTX W WX 919 6F 5 §
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7 @ g dheY Wi ST R § Wi
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oft % A T 7 £ aF T Y
X I & I facgw agwa § WK
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tafmbami TN T el o &
i § e fre aog ¥ I geamge-
Wew gt § W ot wfegde wf W
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§ 7 s @ flt oeg & O W ot
o ow@ § 1 P oF el e
@ g fos mremy & ww A Qe
k|t TRy gt fafaed ¥
s yAeTg oy § e  gad oy
R aff ¥ 5 ot fafred  Sad
T (2T ST 63 § a1 97 ¥ feey
UHT w0 F@ § a1 w7 favife-
faferdy w7 e < § 1 ag T "
wr s aff &

#fwa angw o amr o s .
grocgimeE g oo
o v R S s @
# e w3, N g www w Hm
W ue aad #1 aex § 1 e
FAWY  Soo Tqqy aAfkwr famr W@r §
& frg @%@ ¥ & 9T I WI AT
a5 & frw aw & wod a9 &= A7
o @Y § 1 g A ¥ A afw
s v ddfr s a ¢
S FT goar Y &, @9 ot 37 ¥ §,
afafadie o 37 @ & 1 T
FeagTNsgaE I ar<d fim @
T TR A @ER | A A § fw
g 7 & fomd & wfaw aga &
fareer &, aga § wifa® g & W
g wefeaew & qarfas § | afew
qEA F gAAIC At ,  IARY S
fawifefafeda §, 37 & A a5 &
£ I q9T 7€ &9 ¢ 5 sm wf
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frfaaw & s wore w1 sgoiw faw
A AT T R A A
ax § o 39 & gl v )
Wy garq fed ag w1 e ag
o, afer g B2 oY gt o
¥ w33, A g% ¥, WPHW w0 ag
qT 3 &1 figmr wraT 8, a7 A@ra faay
sk far ot 81 o9 gw F #0ie
T &, @ g7 T gt w wfgd
QP PR AT T IW ¥ AR
W A A Y a1 qw-
fors qgast 9 Mk % a7 19 faw
®r wrgar gat & wer ArfEd |

Some Hon. Members rose—

TR WP | FGFI ¥ AAIT
g3 A1 I &, Sfwa wiar
grga 7 ar fas  ga¥ fag 3f 92
f&a & | @ a1 § w7 fafazeg qga
wraar g ?

Some Hon., Members: A time limit
may be fixed.

Mr. Deputy-Speaker: Why should I
fix another time limit when there is
no time?

Shri Braj Raj Singh (Firozabad):
We have been under the impression
that the time would be extended.

Mr. Deputy-Speaker: ‘That, the
Speaker has done in deference to the
wishes of the House. He had extended
it by half an hour. The House agreed.
It would be realised that it would be
difficult for me to override that.

Shri Braj Raj Singh: The House can
do it.

Mr. Deputy-Speaker: There are at
least half a dozen Members. If I give
ten minutes to each, it means one hour,
Now, the hon. Minister, I will try to
accommodate during the discussion of
the clauses, some of the hon. Mambers
who want to speak.

Shri Braj Raj Bingh: He may acoept
the proposed motion for Select Com-
mittee. Then, the clauses may not
come up.

Mr. Deputy-Speaker: That is good.
No turther speeches might be neces-
sary.

Shrl Braj Raj Singh: We will be
debarred from expressing our views.

Mr. Depnty-Speaker: If he accepts
that would be all right,

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, a number of
points have been raised. The point to
which I would first reply would be
whether this Bill should be referred
to a Select Committee or a Joint Com-
mittee, So far as reference to a
Select Committee is concerned, a
reference arises or would be proper
where there are any controversial
matters. So far as this Bill is con-
cerned, in respect of a number of
mat'ers like leave and others, you will
find that whatever had been decided
by the Constitution......

Mr. Deputy-Speaker: Hon. Members
want more time to discuss, Yet, the
hon. Minister says there is no contro-
Versy.

Shrl Datar: That is what I am reply-
ing to. I am pointing out......

Shri Braj Raj Singh: That is why
we should be allowed to express our
views.

8hri Datar: That controversy has
been settled.

Shri V. P, Nayar: As many views
as the number of Members who have
taken part have been expressed. He
says, there is no controversy.

Shri Datar: A controversy has been
raised where there iz no controversy
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Mr. Deputy-Speaker: The hon
Minister says that the more Members
we allow, the meore the view pointa.

Shri Bra) Raj Singh: It is not for
the Minister to say.

Mr. Deputy-Speaker: We might not
come to any agreement. Let us hear
the hon, Minister,

Shri Harlsh Chandra Mathur (Pali):
You will be satisfied only by listening
to the other controversies.

Shri Datar: But I have already
heard, and I was pointing out that we
have liberalised the provisions regard-
ing leave. So far as the pension
question is concerned, we have made
no departure at all.

Two other questions have been
raised. One question was raised by
Shri An‘hony complaining that the
present pay scales are not proper and
they ought to be enhanced. He also
felt that this question was beyond the
purview of the present discussion
because the pay scales were fixed by
the Constituent Assembly after con-
sidering all the circumstances, and we
find that they have been incorporated
in the Constitution itself, As Pandit
Thakur Das Bhargava, who was a
Member of the Constituent Assembly,
has pointed out, all the questions were
considered and after considering the
whole matter the Constituent Assembly
came to certain decisions of which one
rélated to the pay scales. The salary
of the Supreme Court Judges is not a
matter which is before us at all. and
it can be referred to only indirectly.

I am coming back to the question of
pension again because that was raised
by my hon. friend 8hri Anthony, and
he stated that the pensions that we
have given ought to be further
increased, and he has pointed out cer-
tain grounds to which I shall reply
almost immediately., But at present 1
am dealing with the question of refer-
ence to a Joint Committee.

As 1 have stated, the question of pay
scales has nothing to de with the Bill
So far as leave is concerned, we have
followed a liberalising policy, we are
giving more benefits under the new
rules. In regard to pensions, we are
following the same practice. Under
the circumstances, I fail to understand
what controversy there 1s.

Shri Sinhasan Singh rose—

8hrl Datar: Let the hon. Member
wait for one minute.

Another question was raised, and
there are certain amendments to that
effect, viz.,, that the Supreme Court
Judges, while they are in service or
after retirement, should not be appoint-
ed to other posts, except posts which
are judicial or quasi-judicial. Most of
the hon. Members made certain
observations regarding the desirability
of not allowing retired Supreme Court
Judges to accept any posts under the
executive, especially political posts—
that is how it was put.

This question also was discussed at
great length by the Constituent
Assembly. In the first place, a point
was raised, while this question was
going on before the Constituent Assem-
bly, that they might be allowed to
practice. That was negatived. Next
the question was raised whether a
restriction or a prohibition should be
placed on the Judges of the Supreme
Court in the same way as the Members
of the Public Bervice Commission
were prohibited from accepting any
office under Government. That was
also discussed at great length, and
that is why I am pointing out that all
the arguments that were advanced
today were advanced before the Con-
stituent Assembly, and the Consti-
tuent Assembly came to the conclusion
after going through the whole thing,
that no such restrictions ought to be
placed upon the retired Supreme Court
Judges. Here, we are not considering
the question of the High Court Judges,
but so far as the Bupreme Court
Judges are concerned, this question
was fully considered, and I did not
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find & aingle argument that was urged
by hon. Members which was not con-
sidered by the Constituent Assembly,
1 have got here a long extract of the
made by the hon, Members
snd the reply by Dr. Ambedkar, and
there he has pointed out how it would
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that sometimes it becomes necessary
and advisable to take their services
for certain national purposes.

I was happy to find that most of
the hon. Members stated that the
Indian judiciary or the Supreme Court
Judges are known for their independ-
ence, they are above corruption, they
wre above approach. I fully agree
and pay my tribute of appreciation to
the Supreme Court Judges because
they have been carrying on their work
very well, and the Supreme Court
that was established under the Con-
stitution has lived a life of great use-
fulness and has gathered a reputation
which is worthy of any High Court or
any Supreme Court in the whole
world. After pointing thig out, may 1
submit that the question of their pay
should not be considered in the context
of this independence? If the Judges
are independent, above approach,
absolutely impartial, then no question
can arise so far as the payment of
pensions is concerned. May I also
point out that the salaries as well as
the pensiong that we have offered are
fairly satisfactory. Take for instance
the pay scales that were settled and
accepted by the first Central Pay Com-
mission. Immediately the pay was
reduced for certain higher classes of
officers. Take the 1.C.S. and certain
other services where the Central Pay
Commisgion gave a report in 1947 and
their pay scales were reduced by about
25 per cent. Even there also they
have got a certain margin, but we
have purposely given the Supreme
Court and High Court Judges far
better and more benevolent conditions
than Government servants in other
categories. The age of superannua-
tion has been kept at 65 for the

Bupreme Court and at 60 for the High
Court Judges purposely, while in the
case of the gazetted officers iz you
are aware, it iz 85 and it is Dbeing
retained ‘all along. We also consider
that they should be given very good
pay, but I fail to understand why the
question of pay should be brought in
such a way as to place them above
temptation. I cannot understand how
such extremely high officers of inte-
grity would fall a prey to temptations
because they are offered certain other
posts.

Secondly, as Shri Sinhasan Singh
and others rightly pointed out, it is
not a question of pay all along. After
all, we are giving fair conditions. The
figure of Rs. 7,500 is the minimum
pension, not the maximum. The maxi-
mum pension is Rs. 28,000 per year for
the Chief Justice of the Supreme Court
when he retires, and Rs. 20,000 for an
ordinary Judge of the Supreme Court.

Let us take into account the econo-
mic conditions of the country, and
further the high tradition of public
service that we have in India. If a
Supreme Court Judge retires, of course
he has to live a fairly satisfactory
style of life, but after all, what is most
important is not a very high standard
of life, but simplicity; and simplicity
coupled with high thinking is the ideal
that India has been following all
along. Therefore, I fail to understand
how all these monetary considerations
were brought in when a plea was
made that the pension should be
increased. In fact, this is the highest
pension that we are giving. The other
Government servants are getting
almost less than half or just in the
neighbourhood of half, as the highest.

Now, two grounds have been urged
a5 to why they should be given more
pensions. One of the grounds urged
was that otherwise they are likely to
fall a prey to temptation. This is an
argument which I refuse to accept. . I
tully agree with my hon. friends that
our judges are absolutely independent
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After all, India is a poor country.
That has to be taken into account.
And if India is & poor country, then
this sum of Ra 7,500 per year to
Rs. 20,000 or Rs. 26,000 per year which

and, therefore, there can be no ques-
tion about it that they are already
getting what iz necessary, and we have
given them more than what other
Government servants are getting.

As my hon. friend Pandit Thakur
Das Bhargava has pointed out, the
whole argument for and against was
considered in a proper and balanced
manner, and then a certain arrange-
ment was come to. Under these
circumstances, I would point out that
monetary considerations should not be
raised here, and much less the ques-
tion of temptation. The Judges are
entitled to live & very good life, and
a very high life, but that high life
must be taken into account in the
context of India's poor economic con-
dition. We cannot forget that ques-
tion. That should be taken into
account. And I am confident that
whatever has been done for the
Supreme Court judges, and whatever
we propose to do is not only fully
in keeping with India’s economic con-
dition but is perhaps more; and the
conditions that we have given them
are quite satisfactory and are more
than what any other country would
have done in this respect.

This argument also applies so far
ag the other contentions that have been
ralsed here are concerned, namely that
High Court judges should have no
temptations before them, and High
Court judges should not look to the
executive for certain advantages or for
certain posts or assignments after
retirement. Now, there are two con-
#Mderations that have to be taken into
account. So far as these judges are

concerned, they are judges known for
their competency and more especially
for their judicial decision. There are
occasions in the life of the country,
when we require judges, because a
judicial outlook has to be brought to
bear on certain guestions that have to
be decided. In fact, on a number of
occasions, hon, Membery from all
sides of the House have sald that a
particular committee or a commission
should be appointed with a High
Court judge or a Supreme Court
judge as the chairman.

Shri Frank Anthony: We have
allowed for that. That is why I have
said ‘quasi-judicial’.

Bhri Datar: If, for example, we
require the services of a judicial officer
or a retired judicial officer, that is &
compliment to him, and may I tell
you from the experience that I have
of High Court judges, that my hon.
friend Shri Frank Anthony's remarks
were not correct at all.

Bhri Frank Anthony: I know more
about them than the hon. Minister.

Bhri Datar: No High Court judge,
and much less a Supreme Court judge,
would hanker after any post or
assignment. In fact, it is we who
have to be afer them; we request
them to accept certain appointments
and certain assignments, and it is a
privilege for us to have their services,
It is not a favour for them at all. In
purporting to do justice to the judges,
some of the hon. Members who used
such arguments were unfair to the
very judges in whose favour they pur-
ported to speak. Therefore, I would
not deal with that at greater length.
1 would mention only ocne or two other
points that hon. Members have raised
in this respect,

So far as the leave rules are con-
cerned, they are also fair. In this
connection, may I point out that two

months and a halt is a fairly good
period for the vacation?

Bhri V. P. Nayar: Too long
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Shri Datar: It may be too long,
according to my hon. friend

We have given them certain kinds
of leave; we have given them facility
for leave on medical certificate, leave
otherwise than on medical certificate,
and in extraordinary circumstances if
at all they have to go on leave they
can go, and we have given them good
terms also. When they go on full pay,
we have given a fairly good pay also.
Under these circumstances, I would
submit that so far as this aspect of
the question is concerned, we have
erred more on the side of generosity
than on the side of taking away what
was given to them.

Pandit Thakur Das Bhargava: May
1 rise to a point of order, because the
hon. Minister says that Government
have been more generous? Accocd-
ing to paragraph 9 (5) in Part D of
the Second Schedule of the Constitu-
tion, our hands and feet are bound.
That paragraph reads:

“The rights in respect of leave
of absence (including leave
allowances) and pension of the
Judges...."”

Mr. Deputy-Speaker: This argu-
ment is addressed only to those who
say that something more should be
given, not to the others.

Pandit Thakur Das Bhargava: 1
am submitting that we are not com-
petent to give less, in the face of this
provision. The Constitution has  de-
cided what will be the rules regard-
ing leave of absence, and pensions.
So, we can neither be generous nor
be parsimonious.

Shri Datar: May I point out that
we have been generous, so far as the
leave rules are concerned?

Paadit Thakur Das Bhargava:
Under the Constitution, we cannot be.
That is exactly my point. That s
exactly my submission. Will you
kindly allow me to read the relevant
paragraph?

Mr. Deputy-Bpeaker: I without be-
ing generous and without doing any-
thing further, he only says that “We
have been generous’, where is the
harm?

Pandit Thakur Das Bhargava: But
I want to place the proper perspective
before the House. Everything was
considered here, and then the pro=
vision was laid down in the Second
Schedule. So, we cannot be gene-
rous. Of course, I agree with my hon,
friend, and I want that he may be
generous. But, at the same time,
when the Constitution binds our hands,
I do not know how we can be gene-
rous.

Shri Datar: It only says that we are
not to do anything to their disadvant~
ege. We can do something to thelr
a;ivantage. There is no difficulty at
all.

Pandit Thakur Das Bhargava: That
is not the point at dispute at all. I
know that rule that we cannot vary
any condition to the disadvantage of
the person holding the post now. That
is given in this Bill also. At the
same paragraph 9 (5) of Part D of
the Second Schedule runs thus:

“The rights in respect of leave
of absence (including leave allow-
ances) and pension of the Judges
of the Supreme Court sha be
governed by the provisions which,
immediately before the commence-
ment of this Constitution, were
applicable to the judges of the
Federal Court.”

Now, the hon, Minister should have
circulated to us the provisions which
were applicable to the judges of the
Federal Court before the commence-
ment of the Constitution; and those
conditions regarding leave of absence
and pensions should have governed
the judges of the Supreme Court also,
Unless and until we get over that
hurdle, I do not see haw we can be
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generous or even be frugal or par-
simonious or take away those rights.

Shri Datar: Bo far as this point is
concerned, there is no substance at all
in it. What was done at the time of
the Constitution was that until Parlia-
ment made a change, the rules that
were then existent would continue.

Pandit Thakur Das  Bhargava:
Where is that stated?

Shri Datar: May I point out to my
hon. friend the provision in article 125
(2) which reads thus:

“Every Judge shall be entitled
to such privileges and such rights
in respect of leave of absence and
pension as may from time to time
be determined by or under law
made by Parliament..... -

This process of determination is now
going on. So there is no substance in
the point of order.

Pandit Thakur Das Bhargava: 1f
that is the interpretation, then the
question of change of pay is also
relevant.

Shri Datar: One hon. Member
wanted to know how provision was
made for their contribution to the
provident fund. Whenever any officer
gets pension. naturally, it is open to
him to contribute to the provident
fund, but the contribution is  only
unilateral; he himself contributes to
it, and there is no contribution by
Government at all. In fact, the
amount is kept with us; some interest
is paid, but after all, it is his own
contribution and nothing more. There-
fore, I submit that whatever has been
done has been more in the interests
of the Supreme Court judges than
otherwise.

There is one other controversial
question, so-called controversial ques-
tion, that has been raised.

Shst Fraak Anthoay: May I rise to
a point of order that the point of order

has not been clariied? The proviso
to article 125 (2) says:

“Provided that neither the pri-
vileges nor the allowances » a
Judge nor his rights in respect of
leave of absence or pension shall
be varied to  his disadvantage
after his appointment.”.

Shri Datar:
them.

We are not varying

Bhri Frank Anthony: He was en-
titled to all the leave and privileges
as were given to a Judge of the
Federal Court. We do not know what
those privileges were. Are the pro-
visions we are making more advant-
ageous provisions than the provisicis
concerning Federal Court Judges'
privileges?

Mr. Deputy-Speaker: I do not quite
appreciate the point raised. Article
125(2) says:

“Every Judge shall be entitled
to such privileges and allowances
and to such rights in respect of
leave of absence or pension as
may from time to time be deter-
mined by or under law made by
Parliament....".

This is Parliament's sovereign right—

“and until so determined, to
such privileges, allowances and
rights as are specified in the
Second Schedule”.

This is the second provision. The
first provision is that Parliament
shall be supreme and competent to
determine the privileges, pay and other
things, by law whenever it wants
to. According to the second pro-
vision, until they are so determined
by Parliament, by law, they would be
entitied to such privileges, allow-
ances and rights as are specified in
the Second Schedule. The Second
Schedule applies to these rights, but
Parliament may at any time it likes
determine them. Therefore, we are
taking up this legislation at this
moment.
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Pandit Thaker Das Bhargava: That
is right, but so far as the provisions
regarding the Federal Court Judges
are concerned, they must be appl-
cable. Anything more can be given,
but anything less cannot be given
because of the proviso to article 128
which says:

“Provided that neither the pri-
vileges nor the allowances of a
Judge nor his rights in respect of
leave of absence or pension shall
be varied to his disadvantage after

his appointment”,

B0 they cannot be varied to the dis-
advantage of the present incumbents.

Mr. Deputy-Speaker: When a Judge
is in service and so long as he is in
service, that is the provision, that
nothing shall be done to detract or
take away anything during his life
time; otherwise, he would not have
that security. The intention was that
when once he has been appointed,
nothing would be done to take away
or minimise any of the allowances that
bhad been promised. That is how I
read it.

Pandit Thakor Das Bhargava: But
we should know what the privileges
of the Federal Court Judges were,
then compare them and see that they
are not varied to the disadvantage of
the present incumbents. This is the
least we can do.

Shri Datar: May 1 refer you to
clause 25 of the Bill? We have been

very careful. Clause 25 reads:

“Nothing contained in this Act
shall have effect 80 8s to give ‘o a
Judge who is serving as such at
the commencement of this  Act
less favourable terms in  respect
of his privileges end allowances
or his right in respect of leave of
absence (including leave allow-
ances) or pension than those to
which he would have been entitl-
ed, it this Act had not been
passed”.

Mir. Deputy-Bpeaker: That has basn
provided for,

Shbri Datar: So I submit that on all
the points, there is no need for re-
ference to a Select Committes. I do
not want to take any more time. All
these questions were fully considered
and right decisions arrived at in
respect of all of them by the Consti-
tuent Assembly, and no new argu-
ments have been advanced.

Shri Braj Raj Singh: How many
years back?

Shri Datar: Conditions are the same
30 far as this is concerned.

S8hri Braj Raj Singh: Conditions
have changed.

Shri Datar: There are no changes,
Shri Braj Raj Singh rose—

lll_r. D_emt;-Spe-.ker: I will give
Shri Braj Zﬁ‘.u Singh an opportunity to
speak during the clause by clause
stage.

Shri Datar: I therefore oppose the
motion for reference to Select Com-
mittee and commend my motion for
acceptance of the House.,

Mr. Deputy-Speaker: I will first
put the motion for reference to
Select Committee.

The question is;

“That the Bill be referred to a
Select Committee consisting of
Shri B. N. Datar, Sardar Hukam
Singh, Shri Naushir Bharucha,
Shri Surendra Mahanty, Shri H.
C. Heda, Shri Jaipal Singh, Shri
Hem Barus, Shri M. R. Krishna,
Shri Ramanathan Chettiar, Shri-
mati  Sucheta Kripalani, Rani
Manjula Devi, Shrimati Parvathi
M. Krishnan, Shri Narendrabhat
Nathwani, Shri A. E. T Barrow
and the Mover, with instructions
to report by the first day of the
next session”,
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I shall now put the motion for re-
ference of the Bill to a Belect Com-
mittee moved by Shri Frank Anthony
again. The question is:

Those in favour of this motion will
kindly say ‘Aye’.
Some Hem. Membors: ‘Aye’.

Mr, Deputy-Speaker: Those against

will kindly say 'No' “That the Bill be referred to a

Select Commi‘tee consieting of
Shri B. N. Datar, Sardar Hukam
Singh, Shri Naushir Bharucha,
Shri Surendra Mahanty, Shri H.
C. Heda, Shri Jaipal Singh, Shri
Hem Barua, Shri M. R. Krishna,
Shri Ramanathan Chettiar, Shri-
mati Sucheta Kripalani, Ranl
Manjula Devi, Shrimati Parvathi
M. Krishna, Shri Narendrabhai
Nathwani, Shri A. E. T. Barrow
and Shri Frank Anthony, with in-
structions to report by the first
day of the next session".

Several Hon, Members: No.

Mr. Deputy-Speaker: The ‘Noes'
have it. The ‘Noes' have it.

Shri Frank Anthony: ‘Ayes’ have it.
1 want division.

Shri Nath Pai: All the Members who
have spoken have supported it ex-
cept the Minister.

Mr. Deputy-Speaker: Shall I go

by the voice or by the speeches that

were made?
[Division No. T]

Anthony, Shr Frank

Barrow, Shri

Beck, Shri Ignace

Bhanjs Deo, Shri

Bhargava, Pandit Thakur Das
+ Bharuchs, Shri Nawshlr

Braj Raj Siogh, Shrl

Deb, Shri P. G.

Dige, Shri

Gaikwad , Shri B. K.

Gopalan, Shri A. K.

Goundar, Shri Shanmugs

Hynniewts, Shri

Achar, Shr
Agadi, Shrl

Ambalum, Skri Subblah
Anirudh Sinha, Shri
Arumugham, Shri R. 8.
Arumugham, Shri §. R.
Bahadur Singh, Shri
Baperiji, Shri P. B,
Bangshi Thakur, Shri
Barman, Shri
Basumatari, Shri
Ehogli Bhal, Shri
Bidari, Shri

Birbal Singh, Shri
Blmndrs Singhijl, Shri

AYES

Jadhav, Shri
Kamble, Dr.
Kodiyen, Shrl
Mahanty, Shri
Matin, Qazl

Mare, Shri
Mukerjee, Shri H. N,
Mullick, Shri®. C.
Nair, Shri Vasudevan
Nath Pai, Shri
Nayar, Shri V. P.
Parvathi Krishnan, Shrimati
Patel, Shri P.R.

NOES

Chandak, Shri
Chaturvedi, Shri

D, Shri K. K.

Das, ShriN. T

Das, Shri Shree Narayan
Dasappa, Shri

Datar, Shri

Deb, Sbri P. G.
Dube, Sbri Mulchang
Dwivedi, Shri M. L.
Gandhl, Shri M. M.
Ganga Devi, Shrimat
Ganpatl, Ram, Shei
Ghosh, Shri M. K.
Jain, Shri M. C.

The Lok Sabha divided: Ayes 40;
Noes 107.

14.47 hrs.

Patel, Shri Rejeshwar
Patil, Shri Balassheb
Pillsi, Shri Anthony
Prodhan, Shri B. C.
Rao, ShriD. V.
Reddy, Shri Nagi
Sinhs, Shri Satyendra Narsyan
Sinhasan Singh, Shri
Siva Raj, Shri
Sonule, Shri H. N,
Sugandbi, Shri
Supakar, Shri
Tangamani, Shri
Valvi, Shri

Jyotishi, Pandit J. P.
Kotoki, Shri Liladbar
Kesar Kumari, Shrimsti
Kerhawa, Shri

Khedkar, Dr. G. B.
Krishns Chandrs, Shri
Kureel, Shri B. N.
Lachhi Ram, Shri
Lahiri, Shri

Laxmi Bal, Shrimati
Maiti, Shri N.B.
Malaviyx, Pandit Govind
Mansen, Shri

Mandal, Shri J.
Masuriys Din, Shri
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Mietets, Shei T R, Refish, ghat Sharma, Sbri D, C.
Minimats, Sheimati Rem Sublag Singh, Dr. Siddsnseriupps, Shri
Mishre, Shri B, D, PRamapand Shescri, Swami Siddish, Shri

Mists, Skri R. D. Rane, Shri Siogh, ShriD. N.
Miars, Shri R. R. Ranga Reo, Shri Singh, Shri H. P.
Morarka, Shri . R0, Shri Jagenatha Singh, Shri M. N.
Munisamy, Shvi N. R. Raut, Shri Bhola Binha, Sari B. P.
Murmu, Shri Paika Rungrung Suise, Shei Snatak, Shri Nardeo
Murti, Shri M., §. Rup Narain, Shri Subbarwyan, Dr. P,
Muthukrishnan, Shri Sabodrabal, Shrimet Sunder Lal, Shri

Wair, Shri C. K. Sahu, Shri Bhagabat Tahir, Shri Mobammed
Nalr, Shri Kuttikrishaan Sahu, Shri Ramethwar Tariq, Shri A- M.
Naldurgker, Shri Salam, Shri Abdul Tewarl, Shri Dwatlkanath
Narssienhen, Shri Samants, Shri S, C. Thirumals Rao, Skl
Negd, Shri Nek Ram Sanganna, Shri Tula Ram, Shri

Padaly, ShriK. V. Sardax, Shri Bhell Ulke, Shri

Padam Dev, Shri Satyabhama Devi, Shrimat Umrso Singh, Shri
Pabadia, Shri Sstysnarayans, Shri Upadhysya Pandit Munislrwar Dutt
Panna Lal, Shei Selku, Shri Vedakumssi, Kumari M.
Pillai, Shri Thanu Sen, ShriP. G. Vyas, Shri Radhelal
Prabbakar, Shri Navel Shah, Shrimati Jaysben

The motion was negatived

An Hon, Member: Morally the ‘Ayes’
have it,

Mr. Deputy-Speaker: I shall now
put the original motion.

The question is:

“That the Bill to regulate cer-
tain conditions of service of the
Judges of the Supreme Court be
taken into consideration”.

The motion was adopted.
Mr. Deputy-Speaker: Now we shall

proceed with the clause by clause dis-
cussion.

Shri V. P. Nayar: And now the
exodus!

Mr. Deputy-Speaker: The question
“That clause 2 stand part of the
Bil”.
The motion was adopted.
Clause 2 was added to the Bill

Mr Deputy-Speaker: The question
is:

“That clause 3 stand part of the
Bill”
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4— (Leave account showing
amount of leave due.

Pandit Thakur Das Bhargava: I
want to speak on clause 4. As I
pointed out to you, Sir, reading rule
9(5) of the Second Schedule along
with article 125 of the Constitution,
1 feel that the right course for us is to
find out first of all what the rules in
regard to leave of absence and pen-
sions were in respect of the Federal
Court Judges before the commence-
ment of this Constitution, Accord-
ing to me, unless and until article 125
a change is made we are bound
hand and foot by the provisions of
the Second Schedule, rule 9(5).
According to the proviso to article 126,
we are not competent to change those
rules if they are to the detriment of
those persons who were actually
governed by rule 9(5) of the Sccond
Schedule. Up to the present dav, I
believe, every Supreme Court Judge
is, so far as the question of leave ot
absence and pension is concerned,
bound by the rules which were appli-
cable to the judges of the Federal
Court at the commencement of the
Constitution.
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Now, with a view to see that the
proviso to article I28 is fully given
effect {0, I am bound to see whether
the provisions made in this Bill are
the same or better or worse off. If
they are better, I have nothing to say.
But, if they are worse off, then, I
can certainly say that we cannot
change the rules relating to leave ard
pension so that they are less favour-
able than what they were to the
Judges of the Federal Court before
the commencement of this Con-
stitution. This necessitates that we
should be furnished with the material
about the Federal Court Judges which
existed then. In the absence of such
material before us, I am sorry I am
not in a position to give my vote in
favour of clause 4. I cannot do so0
unless I have compared those rules
with the present ones and find that
in these rules we have not made any
change which is to the detriment of
the present incumbents of the Supreme
Court judgeship.

I would, therefore, request that be-
fore you put the question, you wiil be
pleased to direct the Home Minister
to furnish us with the provisions of
law relating to the Judges of the
~ Federal Court just before the com-
mencement of this Constitution. Un-
less that is done we will be ziving a
blind vote. I would, therefore, re-
quest you to direct the Home M'nis-
ter to give us those provisions so
that we may be able to find out whe-
ther these provisions have changed
them for the worse or for the batter.

Shri Datar: On this point, may I
point out, 8ir, that before the
Supreme Court was established, we
had the Federal Court. In my open-
ing speech I pointed out that an Order
was issued by the British Administra-
tion in 1837 and that Order dealt with
all the circumstances till the Supreme
Court was established. So far as that
Order is concerned, it is available in
the Parliament Library. It was open
to the hon. Member to have Jooked
into that.

Secondly, in the Statement of
Objects and Reasons, we have definite-
ly stated that the conditions which
are now offered are more liberal than
the conditions that were there under
the Federal Court Order of 1987.

Pandi¢ Thaknr Das Bhargava: 1
know the opinion of the hon. Minis-
ter. 1 want that I should be able to
compare. That is the difficulty. I do
not say his opinion is wrong.

Mr. Deputy-Speaker: The hon.
Minister advises the hon. Member to
go to the Library. Then, what can I
do?

The question is:

“That clause 4 stand part of the
BilL”
The motion was adopted.
Clause 4 was added to the Bill

Mr. Deputy-Speaker: The question

“That clauses 5 to 21 stand part
of the BillL”

The motion was adopted.

Clauses 5 to 21 were added to the
Bill,

New Clause 21-A.

Mr. Deputy-Speaker: New clause
21-A; is it going to be moved?

Shri Frank Anthomy: Yes Sir. I
want to move it.

8hri M. C. Jain (Kaithal): Sir, this
new clause is out of order because....

Mr. Deputy-Speaker: Let us know
what it 1s.

Shri Datar: Let him move 1L first.
Shri Frank Anthony: Sir, I move:
Page 6,—

after line 39, insert—

“21A. The pension payable to a
Judge of the Supreme Court shall
not be subject to Income-tax.,”
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Mr. Deputy-Spesker: Now, the
hon. Member may raise his point of
arder.

Shri M, C. Jain: Sir, in the papers
which have been circulated, new
clause 21A is—

“No person who has held office
as a Judge of the Supreme Court
shall accept any appointment,
either private or official, except
an appointment by the State of a
judicial or quasi-judicial charac-
ter.”

I am referring to this clause and
that is what I want to object to.

Mr, Deputy-Speaker: There are two
amendments, amendments Nos. 4 and
§ regarding clause 21A.

Bhri M. C. Jain: I say the clause 1
was reading is out of order.

Mr. Deputy-Speaker: One amend-
ment is No. 4 and the other is No. 5.
Mr. Anthony had only moved No. 4.
Has the hon. Member to say any-
thing about this?

8hri M. C. Jain: No, Sir.

Shri Prank Anthony: Sir, I want to
make just a few observations. One or
two of my hon. friends on this side
who agreed with me that the Bill
must be referred to a Select Com-
mittee, however, do not feel that there
was any need for any kind of con-
cession being given to the Supreme
Court Judges in the matter of pension.
I am not going to reply to that except
to say that it is all very well for poli-
ticians who are inclined to sermonise
and to adopt an attitude as if every-
one in this country is or should be a
senyasi. I refuse to accept that prin-
ciple. It is a normal human feature
that a person will....

r. Deputy-Speaker: Nobody is ask-
ed to become a sanyasi. It is only
suggested that they might have a dhoti
and kurte; not all other paraphernalia
but simplicity,

Shri Frank Antheny: Perhaps g0,
1 was not talking in terms of clothing
or the lack of clothing, But my hon.
friend suggested that I was placing
undue emphasis on mercenary motives.

May I say with a great deal of res-
pect that this undue emphasis on self-
sacrifice and service is, so far as an
average politician is concerned, a pose
which is almost indistinguishable from
hypocracy. The main fact is this
that one of the buffers against cor-
ruption—it is not the only consider-
ation—is to pay people adequately,

One of the main disquieting facts
about our whole administrative fabrie
today is that every aspect of the
administration is being increasingly
corroded by corruption. What is the
main reason? The main reason is the
increasing pressure of the increasing
cost of living. That is why in every
aspect of the administration corruption
is rampant and increasingly rampant.
I only suggested that in thiz context
let us do all we can to give our
people the maximum amount, parti-
cularly by way of pension, so tiat
they won't be tempted to look for-
ward to accept appointments,

My amendment does not seek to
increase the amount of pension. I say
that if Government insists on giving
what I call a niggardly scale, at least
let Government make this concession
that it will accept that because of the
special circumstances attaching to the
position that these people occupy and
the fact that we feel in no circums-
stances should they accept any kind of
Government patronage except appoint-
ment of a judicial or a quasi-judicial
character.......... g

15 hrs.

Mr. Deputy-Speaker: Have any
other pensions been free from income-
tax?

Shri Frank Anthony: I am suggest-
ing that because these people occupy &
unique position, we treat them uni.
quely.
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Mr. Deputy-Bpedker: But that
would be a departure from the general
principle and we may find ourselves
in difficulties, These questions would
be raised. If he had brought a direct
increase in the pension, that would
wertainly have been considered but
tthis would be a departure.

Bhrl Frank Anthony: They would
not then do that also. We cannot give
them Rs. 3,000; that wonld also have
been a departure because it means that
they would be entitled to Rs. 3,000
‘pension when their salary is Rs 4,000
“That agein would not be according to
the normal pensionary valuation.

Pandit Thakur Das Bhargava: We
thad passed the President’s Salary Act
or some thing like that and we put
in there that the President's salary
will be subject to income-tax. It is a
general rule. We cannot depart from
that rule in the case of the Supreme
‘Court Judges or any Judges. They
are all citizens of India and so they
'must be subject to this tax.

Mr. Deputy-Speaker: The hon. Mem-
‘ber, Shri Frank Anthony, wants some
increase,

Pandil Thikur Das Bhargava: I am
in favour of increasing the minimum
pension but I cannot shut my eyes to
‘what we have already done. I do not
‘want to treat fhem as separate from
the other citizens of India. When we
considered the Bill which I referred
to, the Goverrmment brought the Bill
and it was said that the President's
salary will not be subject to any in
come-tax but Parliament did not
agree and put in that clause that it
shall be subject to income-tax; they
have said so Tar as the President is
concerned. So, I do not think that we
ure justified in making a special law
in regard to the Supreme Court
Judges.

Mr. Depuiy-Speaker: The hon.
Minister wants to reply?

Ehri Datar: 8ir, you have already
Practicaily to the contemtion
200 A LD,

raised by my hon. friend as also
Pandit Thakur Das Bhargava. This
would create a very awkward situa-
tion. As Pandit Thakur Das Bhargava
has pointed out, it would be like giv-
ing a preferential treatment which
even Shri Frank Anthony would not
like.

Mr. Deputy-Speaker: So, I shall now
put amendment No. 4 to the vote of
the House

The question is:

Page 6,—
after line 39, insert—

“21A. The pension payable to a
Judge of the Supreme Court shall
not be subject to Income-tax.”

The motion was negatived.

Shri Frank Anthony: Sir, I have got
another amendment—No. 5. I beg to
move:

Page 6,—

after line 39, insert—

“21A. No person who has held
office as a Judge of the Supreme
Court shall accept any appoint-
ment, either private or official,
except an appointment by the
Btate of a judicial or quasi-judi-
cial character.”

Sir, may 1 say with very great res-
pect that after hearing what the hon.
Minister has said, I was reminded of
the maxim that those whom the Gods
wish to destroy, they make mad first.
Every hon. Member belonging to
every Party in this House and more
especially hon. Members of the ruling
Party underline the need for a special
provision any they put it differently;
all agree that we should not give the
appearance of corrupting the judi-
¢ary. My hon, friend said that deli-
berately but he seems to misinterpret
or misunderstand what has been said
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was lack of independence. But I did
say and I repeat that in many of our
High Courts, there is an increasing
public criticism of this increasing ero-
sion of the independence of the High
Courts. My hon. friend, Pandit
Thakur Das Bhargava, supported me,
But apart from this feeling that the
independence of the judiciary wvis-g
vig the High Courts is being gradually
undermined there is the fact that
gratuitously our Government is ex-
posing the whole judiciary, including
the members of the Supreme Court,
to public criticism. That is my grie-
vance. The Judges may, as I say, be
persons of the most unquestionable
integrity; at no time is it remotely
questioned or said that political pat-
ronage in the future enters into their
considerations. But the moment judg-
ments are given—I say this with re-
gret and sadness—people are openly
criticising the judgments of the
Supreme Court. It is not because the
Judges are in any way open to be in-
fluenced, not because the Judges are
accessible but merely because of this
pernicious convention that the Judges
of the Supreme Court may at some
future time be given political pre-
ference. 1 am grieved at this but it is
happening. How is the Minister going
to check this increasing public eriti-
cism of the fact that because the Gov-
ernment chooses to enable the Judges
of the Supreme Court as also the
Judges of the High Court to accept
political patronage or Government
praferment,—how are you going to
prevent the public litigant or even
members of the Bar from pointing out
a finger at your Supreme Court
Judges and saying this although it is
wrong and even immoral—because a
Judge is hoping to get a judgeship or
an ambassadorial appointment, this
judgement seems to lean towards the
executive? How do you answer it?
You are giving a complete handle to
the public. I am not talking in terms
of the Judges; they may be absolute
sxints; probably they are. But how
do you stop members of the bar and
the litigant public from saying this
‘sort of a judgment was given because

the Judge is hoping to get some kind
of a patronage later? Every hom.
Member of this House has, without
qualification, condemned this con-
vention because you have exposed gra-
tuitously every part of your judiclary
to public criticism. I would ask the
hon. Minister to consider this matter.

He has said that this has been decl-
ded under the Constitution, But
what is so sacrosanct about the Con-
stitution? In what part of your Con-
stitution have you said that there shall
be no embargo? It is not in the
Fundamental Rights, The hon. Minis-
ter, as a member of the Government,
hag chosen in seven years to tamper
with the Fundamental Rights seven
times. When the experience of the
Government shows that the Funda-
mental Rights could be tampered with,
what is there so invioclable about some
other part of the Constitution, when
your actual working and actual ex-
perience shows otherwise? I ask the
hon. Minister to go and talk privately
to almost any member of the Supreme
Court or to talk to the senior mem-
bers of the High Court Bars. Let him
ask them privately as to what is hap-
pening with regard to the public.
opinion in the High Courts. I may say
that every one of them will tell him
that so far as the High Courts are
concerned, the public confidence and
the public respect for the High Court
is being gradually undermined. What
is the good of closing the eyes to the
facts. What do you think we can de
80 long as these things are allowed to
continue?! Nothing at all We are
grieved at this growing tendency
every where. Speak to any of them.
They will tell you from their private
experience as to what is actually
happening. I just do not understand
this attitude on the part of the Gov-
ernment. We are trying to stop some-
thing which ig going to destroy this
country. But yet the Minister refuses
to see; he has his eyes to see and
know but they are blind and will not
see. Let him consult his own collea-
gues about this matter and hit cwn
Party people also,
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Mr. Depuiy-Speaker: He wants to
raise & point of arder.

Shri M. C, Jatn: Sir, in principle 1
support the point which has been
made through this amendment by
Shri Frank Anthony but I think the
amendment is out of order according
to the Constitution. We have brought
forward this Bill under the powers
given to us under article 125(2) which
says:

“Every Judge shall be entitled
to such privileges and allowances
and to such rights in respect of
leave of absence and pension as
may from time to time be deter-
mined by or under law made by
Parliament...."

That is to say, we can only provide
regulations with regard to the privi-
"leges and allowances and pensions, etc.
So, in this Bill we cannot provide
anything else than these which come
under article 125 (2).

Moreover, this Bill is only to provide
conditions of service and not condi-
tions of appointment. This amend-
ment is, I feel, as a condition of
appointment of Supreme Court

* Judges. Therefore, this is outside the
scope of this Bill.

So far as the principle underlying
this amendment is concerned, 1 entire-
ly agree with the statement made by
my hon. friend. We are trying to es-
tablish a parliamentary democracy in
our country.

Shri Braj Raj Singh: Is the hon.
Member speaking on his point of
order, Sir?

Mr. Deputy-Speaker: If the hon
Member has finished with his point of
order, let that be decided first,

Shri M. C. Jain: Our democracy....

Mr. Deputy-Speaker: Is it the ex-
planation of his point of order? Ig it
in support of his point of order that
he wants to speak?

Shri Frank Anthony: He is support-
ing the amendment.

Mr. Deputy-Speaker: Has he finish-
ed with the point of order that he
wanted to raise?

8hri M. C. Jain: So far as the con-
stitutional aspect of it is concernea,
Sir, I have made my submission.

Pandit Thakur Das Bhargava: I
would like to say a word, Sir, on this
point of order. My hon. friend has
raised the point of order basing it on
article 125 where it is said:

“Every Judge shall be entitled
to such privileges and allowances
and to such rights in respect of
leave of absence and pension as
may from time to time be deter-
mined by or under law made by
Parliament . . .”

May I respectfully ask whether it is
one of the rights that a Supreme
Court Judge be appointed as an Am-
bassador or a Governor?

An Hon. Member: Fundamental
Right,

Pandit Thakur Das Bhargava: Whose
Fundamental Right is it? My humble
submission is, article 125 specifically
says that in respect of leave of ab-
sence, pension etc, the privileges shall
be determined by or under law made
by Parliament. This was left open at
that time. Every other thing not
covered by the then existing service
conditions, privileges and allowances
in respect of Federal Court Judges was
left open to be determined by Parlia-
ment when it chose to do so. Today
we are doing it. That is why we also
say that a condition of service shall
be that after retirement a Judge will
not be able to hold any other post.
Therefore, it cannot be out of order.
It is perfectly within the competence
of Parliament to make a law under
article 125. Article 125 is itself a
warrant for this kind of amendment,
what to say that this barg it. There-
fore, my humble submission is that
the amendment ig in order,
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Pamdit G. B. Pant: Sir, the Bill pro-
vides that no Judge of the Supreme
Court will practise in any court in
India after retirement. It would not
befit the dignity of a Judge to sppesar
before any such court in our own
country, but I do not understand why
a Judge who has served the country
gallantly, truly and justly for the best
part of his life should be deprived of
the opportunity........

Shri Braj Raj Singh: Is the hon.
Minister speaking on the point of
order?

Mr, Depuiy-Speaker: A point of
order was raised; perhaps the hon.
Ministey came a little later. 1 will
first give my ruling on that.

I do not think that there jg any bar
to the incorporation of this provision.
I agree with Pandit Thakur Das
Bhargava that thig also would be one
of the conditions of service. When-
ever a Judge is appointed he has to
see what conditions are being offered
to him, and he should come in with
open eyes. After all, if you say that
he cannot accept any other appoint-
ment it will not be outside thosc
conditions. It is perfectly legitimate
to lay down that no person who has
held office as a Judge of the Supreme
Court shall accept any appointment,
either private or official, except an
appointment by the State of a judicial
or quasi-judicial character. This would
be included in those conditions of
service. There is nothing overriding
in the Constitution or any other law.
Therefore, I do not think the point of
order has any wvalidity.
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Pandit G. B. Pant: Sir, I was not
present here when the point of order
was raised; so I was referring to the
merits of the amendment when I dis-
covered my mistake. The position
seems to me to be a simple one. The
Judges of the Supreme Court are, and
should undoubtedly be, men of great
distinction who have risen to the
highest rungs in the judicial ladder.
They should be deemed to be men of
probity, integrity, character and
ability. Now, should the couniry be
deprived of the services and of the
contribution that such eminent men
can make o its development and wel-
fare after their retirement if they are
in a position to do so? Every person
who is in service, a District Magis-
trate, a Distriet Judge, a Sub-Judge
and a Puisne Judge, has the liberty
to do what he likes after his retire-
ment. It seems to me somewhat
tragic that there should be such sort
of suspicion about the character of
of our people.

Shri Frank Anthony: The Minister
was not here when we spoke. We may
Assume that they are all saints. But
you are giving the public the oppor-
tunity of thinking that those people
can be influenced by prospects of pre-
ferment and nobody can stop them.

Pandit G. B. Pant: Ifitis accepted
by all that so far as their character,
their ability, and their capacity to re-
sist temptations are concerned there is
no difference of opinion in this House,
then 1 welcome this assurance. Then,
what is the basis for this invidious
discrimination to be made against
these people? If their attitude cannot
be open to suspicion in anyway, then,
why should they or th.e country suﬂeﬂ
1 personally feel..
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Shri Frank Anthony: If the public,
the people are not allowed?

Pandit G. B. Pant: I do not under-
stand, when the term ‘people’ iz used,
when the representatives of the people
are all satisfied that these men are
men of character, just in their atti-
tude, fair and impartial in their deal-
ings and capable of resisting all sorts
of enticements from every quarter,
why should the people suspect any-
one?

8hri Frank Anthony: They are sus-
pecting.

Pandit G. B. Pant: [ hope they are
guided by their representatives and
they share their feelings. Otherwise,
they would not be representing them
but perhaps misrepresenting them
which I would not assume under any
circumstances. So, what I say is this.
There are rights, and freedoms which
every citizen, howsoever handicapped
he may be in other ways, is entitled
to enjoy. Would it be fair to deprive
the Judges of the Supreme Court of
guch freedom and of exercising their
option after their retirement? Are
they less reliable than a district magis-
trate, than a deputy commissioner,
than a sub-judge or a munsiff?

An Hon. Member: They are more
eminent.

Pandit G. B. Pant: Everyone has to
deal with things that are of great mo-
ment. A sub-judge disposes of cases
of unlimited valuation; a case worth a
crore of rupees may be disposed of
by a sub-judge, So, everyone who is
in the judicial line has to weigh the
scales and do justice. In fact, I go
further. I submit that even those who
areg In the executive act justly and
have to act justly not on the basis
of any evidence that is recorded but
in spite of many odds that they may
have to face. Otherwise, if we were
not to rely on the character of our
people, then, the whole structure of
ours would be a very feeble one and
e Soundations; wiliid. BE ey Siay.

I might remind Shri Frank Anthony
that this question was raised in the
Constituent Asgembly too. So far as
1 remember, he did not support any
proposal of this type. I wonder if he
has grown wiser since,

Shri Frank Anthony: Very much;
more experienced

Pandit G. B. Pant: Very much. Well,
I wish then that the wisdom earned
in earlier years was not spoiled by
the advance of age.

Shri Frank Anthony: May I inform
the Home Minister that every Mem-
ber of the Congress Party has sup-
ported me on this. They also have
grown wise in the interval—every
Member.

Mr. Deputy-Speaker: They might be
converted after the speech of the
Home Minister,

Pandit G_ B. Pant: I do not dispute
that. Shri Frank Anthony is a very
eloguent speaker and can present &
case in & very cogent and convincing
way, and that is why he succeeds in
courts so aften. So, if the hon. Mem-
bers have been impressed by what he
may have said, that is not news to
me. That is what I would expect.

So far ag the simple facts of the
case go, it would hardly be in con-
sonance with the dignity of the Judges
of the Supreme Court to have a rule
like that. If you cannot depend even
on their discretion that they will do
what is right and refrain from doing
what is wrong, then who else in the
country can be trusted? Is everyone
to be bound by laws and rules as to
what he should do and what he should
not do? And these esteemed and
estimable men....

Bhri Sinhasan BSingh: There are
similar rules for the Comptroller and
Awditor-General and the members of
the Public Service Commission.



8747 Supreme Court Judges 235 SEPTEMBER 1838 wmm%«:zsm) 8748

Pandit G. B. Paat: Exactly, that
Question was argued in the Consti-
tuent Assembly, and it was then zaid
ihat so far as the Public Service Com-
mission is concerned, they have agreed
to be in close contact with the Gov-
ernment, and all their dealings are
with Government and every case that
goes to them concerns the Govern-
ment, But so far as the judiciary Is
concerned, the Government is not a
direct party. It is only very rarely
that a case goes to the judiciary, So,
there ig an obvious difference between
d¢he two, and the Constituent Assem-
bly, ofter weighing these two.pro-
blems, came to the conclusion that
wwhile such a restriction would be ad-
visable in the case of the members of
the Public Service Commission, it
-would not be desirable, advisable or
proper in the case of judges. So,
-where the judges of the Supreme
Court are concerned, it becomes all
the more undesirable; I would not use
a stronger expression. So, my sub-
mission is that I would like our people
10 be more sturdy in their faith in
themselves and in the character of
their people. The suspicion of the
olden days should be shed off. We
must remember that we live in a free
country and if we cannot trust even
the best of our people here, then the
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wery bage of democracy will be badly
shaken. So, I hope that this amend-
ment will not be pressed.

Shri Frank Anthony: I am pressing
it.

Mr. Deputy-Speaker: The question
is:

Page 6,—

after line 39, insert—

“21A. No person who has held
office as a Judge of the Supreme
Court shall accept any appoint-
ment, either private or official, ex-
cept an appointment by the State
of a judicial or quasi-judicial
character.”

The Lok Sabha divided:

ofmat wardw g () : 7
Tt awdy AEd &

Shri Kalika Singh (Azamgarh): I
also forgot to press the button.

Mr. Deputy-Speaker: I will add
two more. The result of the division
is:

Ayes 31; Noes 109.

[15.31 hrs.
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Dus, Shri Shres Narayan
Dusppa, Shri

Datar, Shri
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Kotoki, Shri Liladhar
Keshava, Shri

Kban, Shii Sadath Ali
Lahiri, Shei

Laskar, 8hri N. C.

Mishrs, S3ri B.D.

Misrs, Shri R. D.

Misrs, Shri R, R.
Morarka, Shei

Murmu, Shri Paiks
‘Muthukrishnan, Shri
Niidu, Shri Govindrarajalu
Nudr, Shri C. K.
Naldargker, Shri
Narayanusamy, Shei R,
Padam Dev, Shri
Pabadia, Shri

Patel, Sushri Maniben
Pillai, Shri Thanu
Prabhakar, Shri Naval
Pragi Lal, Ch.

‘Ram Subhag Singh, Dr.
Ramanand Shastri, Swami
Ranbir Singh, Ch.

Soatak, Shrl Nardeo
Subbarayan Dr. P.
Sunder Lal, Shri

Tahir, Shri Mohammed
Tantia, Shri Ramethwar
Tariq, Shri A- M.
Tewan, Shei Dwarikanath.
Twwary, Pandit D, N.
Ulke, Shti

Umrso Singh, Shri
Vedakumari, Kumari M.

Rase, Shri
Mafida Abmed, Shrimati Rangs, Shri
Maiti, Shri N, B. Rangarao, Shri
Mandal, Shri J. Rao, Shri Jaganatha
Musuriya Din, Shri Raut, Shr Bhaola
Mathur, Shri Harish Chandra Rungwung Suiss, Shri
Muathur, Shri M. D. Rup Narain, Shri
Mehuw, Shri J. R. Sahu, Shri Bhagabat
Mishra, Shri Bibbuti

Sahu, Shri Remeshwar

‘Vyas, Shri Radhelal
Wilson, Shri L N -

The motion was negativeq

Mr, Deputy-Speaker: The question
is:

“That clause 22 stand part of
the Bill.”

The motion was adopted.
Clause 22 was added to the Bill.

Mr, Deputy-Speaker: The question
is:

“That clause 23 stand part of
the BillL.”

The motion was adopted.
Clause 23 was added to the Bill.
Clause 24—(Power to make rules)

Shri Braj Raj Slogh: 1 beg to move:
Page 7,
omit lines 30 to 32

& s § e qwana (9) 6

(f)srga femr md, &Y 5 w
weTT §-

“(d) use of official residence by
a Judge:

(e) facilities for medical treat-
ment and other conditions of
service of a Judge”.

¥ gg #amT gwiva ™ @ g
fr g & fauql & @t F fraq a9 &1
F1E &7 7 I3 | AT A qA9 T qAS
¢, dfawm 7 o 2 fafeag sc ST @
W T & 9A T AT w AAw
fasmar & 1 w% gy S WK faaw
gfaarg 37 & g9 @& | & I97 5
farerr gfawrd feg o9 =7 w1 g0 awr
Tt gwwar g, afeT A oy wF v
argat § 6 faviw gfawd 37 & T
fafreed & qe g€ § W agdt w @
ot oy § 1 afx g w o faew gl
el R AW F R, A awr § e
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7g A oz w1 il o s A
wig o g @ iy g f ww
€ 1 F W § fw ooy whwerf
T ar-Bael Y W gy A Fuw fewn
MR, T AT W AR | 9 6
ot a ¥ W 1 fF wE afe
W gaAT ¥ow frar wmw ¥ W™
feafy oz § 1% ag frarmr Wt & 1%
fedfy fafaeex #r daw faar omr &
g gwe, |fFT 3aw Ay P gl
€ ol &, & 0 sHT AT F AW W
¥t ws wrelt § | & a7 A AT 5
gftw w12 & oo} oY fasiy giaard +f
ot &3 ariefy, ¥few wfesy & fag
g OF T IFME EnT ) xafEw
# wawT frw weaT § 1 W awTe
& fedt fafrees & 9w #7 froar
8o o TIGT KA1 §, T F7
{oXo ggr gar 2, Afey % AT
Ree, We T FET ¥
AfeT o Ik Wadw & fog w9 &,
it st &, 3 w1 o e w09
ATHL T g FC dza1 § 1 W
Wt €F 7 ¥ W § faw & foaad o
g 999 ST A% WEE Aqr
wiFaT &7 feTm g arar &, g2 sarEr
a1 ) @i @ aw & awl
Y AL FH AFET AT THEHT AAT T
g o A e @ W A, o ams
% A mifaw &, O7F &7 @t g
forerd a1 9% gw qF T ¥ §, 7
®X R w7y §, foat wfafafy gzt
e ¥ g, fomd am o) giftw w1
& o afgsr & § A FEAT w7 O
¥ § AR wEAT # T RO §
IAH WY W LAIG AL w47 | ofx
FeH! I W 7 9% 5 gur aww
R ¥ foam st WX fom & & fog
o7 T 4, A IaW &% w7 A aw g,
gk #aw b1 et § g
fir srre vy o e w6 e

faan § gitw w1 & ofr & fod
foryt o fafewsr foar mr &, o
g ofcfenfodt & w0 &, & my
fawmr w1 st ¥ @1 I Wi
FET qoF & | dfeq €@ aw IAwr
Hede & 7O g ot o gl
o @w § g Afeww  dewe
) ww gfawrd 0 Srw G grm
&t @ & W ¥ fag Wi gfew
2 & o =9t @ § 9 F awwar
gaealarr & | OuT v wr & fag
77 gt am & fod o glramad €
M AH W TN @ @ §,
AN 3w AR R A e
gfaardl & TE & 9 gen @
ug fufrees & € wior § gl ofed
¥4 wwi guT 7 w@ o § f5
Leoo & FATH Yo F7 Afew w1
& smw qz At =7 e arfwag
TAEn-dw W gRf | e ag 9%
w1 mar ¢ 5 pfim #1 & ot o
T § a7 TrendE ¥ W ) A
ifed | 3T A ¥ wEER E | wA-
su-iww ¥ uT % arq 4T £ graedt
# it 7Y gt afeq o

it & gEE faY 5T @1 § e
Wi ag I E 5 AR I faeme
€ fowrgg & | F T AT fE
I & 3T w9 &Y 7l g0 ¥ Faw
A A | F AW 5 g a1
¥ @G TR TR AW g o
FRTHATEY EHIW A AT ¥ 9T @
% | IEW AW T ¥ 9ZA GO A
ST 9T & 1 ¥W A I ) 97
ww fr piw #8 & ofew & fag
Nt o Wadw € qar o glreey
W I R, T SwEe
M e et § o woae W
qa gfasmd s A i Wi Ry
Tg¥ ¥ ff sT=v § I g it
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[ wx ox fae]
o ¥ N Wi € ag 's A
LRI CIE R ARC R L RO E Tl
wTh A EATT AT T TATL T TF AT
& fear I w1 97w gIR FEd 1w
 gigaml & w7 § yrr T forr
o 1

Wil & amgar § f5 (@) ok
(€) # gaF ¥ frwrer fagr ang

Shri Dasappa: I am afraid this
amendment, even if accepted, is
wholly infructuous and would serve
no purpose at all, because this clause
24 relates to the power to make rules
to carry out the purposes of the Act
and even if the whole of sub-clause
(2) is omitted, nothing would be lost,
because sub-clause (1) of clause 24
gives ample powers to the Govern-
ment to make rules to carry out the
purposes of the Act. In the first
place, the mere omission of sub-
<lauses (c), (d) or (e) is not going
to take away the power or right of
the Government to frame rules con-
sistent with this Act. Secondly, if the
rules are not desirable or acceptable
in themselves, it is certainly open to
the Parliament to bring in such
amendments as they choose, because
under sub-clause (3) they will have
to be laid before Parliament and Par-
liament is at liberty to amend them
if they so choose. So, in either case,
it serves no purpose,

Pandit G. B. Pant: The position
seems to me to be plain emough so
far as the provision in the Bill is con~
cerned. It only seeks to regularise
the present practice. At present,
under the order that is applicable to
the judges of the Supreme Court, as
given in the Second Schedule, every
judge of the Supreme Court is entitled
to the use of an official residence
without payment of rent. So the
Constitution contains thiz provision
and nothing which is inconsistent with
that can be passed here. But, not
only is it necessary that there should
be such a provision, but I feel that so

far as possible official residence should
be provided also for others in a place
like Delhi where there is such a
scarcity of accommodation. It would
relieve the pressure if official regi-
dences could be provided for public
servants. So far as Ministers are con-
cerned, well, whatever they get, 1t Is
by way of the enjoyment of the
benefits and amenities conferred on
thern by this House. They cannot
have anything which is not passed by
this House itself. So, while some of
my friends may feel somewhat
annoyed, I would not say frustrated.

Shri Nath Pal: We are not annoy-
ed; we are amused.

Pandit G. B, Pant: Yeu did not
say anything.

Shri Braj Raj Singh: So you want
to divide?

Pandit G. B. Pant: I do not know.
Well, we need not enter into any con-
flict. I think some have views which
are more balanced and some have
more of enthusiasm in them. Seo,
there are emotional qualities and
there are also rational qualities, and
these by themselves divide people into
two groups. But I am not concerned
with it here,

So far as this particular provision
goes, it is a simple one; medical
facilities are provided for everyone.
We think it necessary that the
Supreme Court Judges should have
that privilege, if you call it so, which
others enjoy. Even if these clauses
were omitted, that will make no differ-
ence whatsoever, because these sub-
clauses are subject to sub-clause (1).
So long as sub-clause (1) is there,
there will be no bar to any sort of
rules being framed by Government
which could come within the purview
of sub-clause (1). Sub-clause (2)
only seeks to elucidate the general
principle which has been laid down in
sub-clause (1). So, I do not think
there is much force in the ameadment.

Mr., Deputy-Speaker: I do not think
Shri Braj Raj Singh will press his
amendment., After all, clause 24 will
not confer any substantial right.
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Bhrl Braj Raj Singh: No. I do not
want to presg it

The amendment was, by leave,
withdrawn.

Mr, Deputy-Speaker: The question
is:

“That clause 24 stand part of
B,

The motion was adopted,
Clause 24 was added to the Bill.
Mr. Deputy Speaker: The question
is.

“That clause 25 stand part of
the Bill”.

The motion was adopted.

Clause 25 was added to the Bill.
‘The Schedule (Pension of Judges)
Shri Braj Raj Singh: 1 beg to move-

Page 9, line 31,—

jor  “Rs. 20,000"

“Rs, 10,000".
W ¥ g ¥ faew F sman 3y
gl wgar @1 fach AT FgAT e
g f% wror gew #7 oy ofefenfa §, <@
@A g 20,000 F TATA 0,000 THAT
W q A BT qOOU & WA
ol i)

Mr, Deputy-Speaker: Has the hon.
Minister anything to say about it?

substitute

Pandit G. B. Pant: No.

Mr, Deputy-Speaker: The question
is:

Page 9, line 31—

for  “Rs. 20,000”
“Rs. 10,000".

The motion was negatived,

substitute

Mr. Deputy-Speaker: The question
is:

“That the Schedule do stand
part of the Bill”,

The motion was adopted.
The Schedule was added to the Bil,

) Mr. Deputy-Speaker: The question
is:

“That clause 1, Enacting For-
mula and the Title stand part of
the Bill".

The motion was adopted.

Clause 1, Enacting Formula and the
Title were added to the Bill.

Pandit G. B, Pant: I move:
“That the Bill be passed”.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”,
The motion was adopted.

BUSINESS OF THE HOUSE
15.48 hrs,

Shri Braj Raj Singh (Firozabad):
Before the next business is taken up,
may I submit that we have got oaly
one hour and some minutes today and
two and a half hours on Saturday for
official business. There is a motion
which has got to be passed before the
close of this session. If this Bill is
taken up and then the motion, the
time gliotted for non-official business
on Saturday will be encroached upon.
So, 1 submit that if we now take up
the motion and hold this over for the
next session, there will be no harm.

Mr. Deputy-Speaker: I do not think
[ have competence to do that.

The Minister of Home Affalrs
(Pandit G. B. Pant): This Bill has to
be passed and then it has to be sub-
mitted to the Upper House so that it
may be finalised before they disperse.
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1549 hrs.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) BILL

The Minister of State In the Minils-
try of Home Aflairs (Shri Datar):
I beg to move:*

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1854, be
taken into consideration.”

Bir, you are aware that befare tane
Constitution we had an order passed
by the then British Government in
1937 which governs the conditions of
service of the High Court judges.
Thereafter, the Constitution was pass-
ed and under the Constitution certain
rules were framed and laid down in
the Constitution itself. When we hrst
made provision with regard to Part
A States, naturally some provision
was made also fcr Fart B Statex
Thereafter, an order was issued
regarding Part B States also in 1953.
In 1854, a detailed enactment was
passed by Parliament. It was then
known as High Court Judges (Part
A States) Act.

That governed only the High Courts
in the Part A States until the Part A
States remained as such. Thereafter
as the House iz aware the States
Re-organisation Act was passed and
all the distinctions between Part A
States and Part B States were remov-
ed. By an adaptation, this Act, viz,
the Act of 1954, governed all the
High Courts on and from 1st Novem-
ber, 1856. Thereafter it was consi-
dered that certain amendments
should be made specially so far as the
judges in the former Part B States
were concerned inasmuch as the order
passed in 1953 had lapsed on the 1st
November, 1856, because Part B States
themselves ceased to exist. There-
fore, certain changes had to be made
in the law and that is one of the
main purposes for which the present

Judgsr B9
(Conditions of Service)
Bill

amending Bill has been brought
forward.

One more point in this conmection
may be noted and that is that this Act
would ceme into force as from the
1st November, 1958. So far as Part B
States High Court judges are con-
cerned, a very large number of them
were appointed to the new High
Courts because under the States
Re-organisation Act, the former Part B-
High Courts were technically abolish-
ed and the new High Courts were
established in these States. Now in alk
the 14 States we have got High Courts
of the same category which are now
governed by the Act of 1954,

15.52 hrs,
[SHRI BARMAN in the Chair]

But some difficulties remained espe-
cially so far as the conditions of ser-
vice and question of pension were
concerned in respect of the judges
who were formerly judges of Part B
States Hizh Courts and who continued
to be judges in the various High
Courts after the States’ Re-erganisa-
tion. As I pointed out, they had cer-
tain leave to their credit under the
old rules. The question of pension
also was to be considered and, as I
pointed out, the Part A States High
Court Judges Act of 1854 could not
apply to them. Therefore, certain
changes had to be made and that is
one of the principal objects for which
this particular Bill has been brought
forward.

As I stated the question of their
pension had to be taken into account
and while the question of pension was
being taken into account their ser-
vice in the former Part B States ITigh
Courts had to be considered as to
whether the whole period was to be
inclided or whether something elss
should be done. Similarly, there was
a certain amount of leave to their
credit. What was to happen to that
leave after they became judges of the
present High Courts in the various

*Moved with the recommendation of the President.
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StatesT These Were the two principal
questions which we had to consider.

Then, incidentally, other difficulties
were also felt. For example, under
the Constitution, as it existed before
the change came over on the 1st Nov-
«amber, 1956, there were ad hoc judges
also but now under the Constitution,
88 it is amended, we have got acting

judges and we have got additional
udges. So, with regard to them also
certain provisions have got to be
made. Therefore, all these gquestions
were considered and the present Bill
has been brought forward.

So far as the first question is con-
cerned, viz,, the question of leave and
pension, regarding both these points
Government took into account what-
ever had happened and after full con-
sideration they came to the conclusion
that in the case of those High Court
judges who are now in the High
Courts in the various States but who
were formerly in a Part B State High
Court all the actual service that they
had rendered should be taken into
account and should be added on to
the actual service that they have been
rendering since the 1st November,
1856. So, this is the first thing that
has been provided for in this Bill so
that there would be a continuity and
-all the amount of their service could
be taken into account for pension or
the former period of service could be
added on to the latter period of ser-
vice so as to qualify them for pension
whenever they retire from service.

Secondly, as I have pointed out,
provision has also been made so far as
the unexpfred or the unenjoyed period
of leave is concerned, es, it might be
noted, certain principles had been laid
down in the principal Act of 1054
according to which the High Court
judges are entitled to a certain period
of leave. Now that also has to be
added on, i.e., whatever leave accrued
to them by putting in certain periods
of service will be taken into account,

in the High Court Judges Act of

a provision had been made for
calculating the total amount of leave

25 SEPTEMBER 1958 (Candtﬁo;l of Service) 8760
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to which they would be entitled or
which' they would esrn and the
amount of leave that they would take.
In other words, as I pointed out yes
terday, in this Act a provision
been made for having, what is kn
as, a leave account and in the leave
account on the credit side will be
mentioned that period according to
the principles laid down, which I
mentioned only yesterday because
they have been taken from the prin-
cipal Act of 1954. All the amount of
leave that would be to their credit
will be reckoned in terms of half
allowances leave. That is what has
been laid down. Then they would be
entitled to separate periods of leave.

Now, the leave would be of three
kinds. One would be leave on medi-
cal certificate. Naturally that also has
to be provided for. Then there would
be leave other than on medical certi-
ficate. So far as these two kinds of
leave are concerned, they are entitled
to take or enjoy periods of leave
subject to the credit that they have in
the leave account. Now, in this case,
there is also extraordinary leave
that they are entitled to. In respect
of all these periods of leave, which
have been prescribed, the maximum
amount of leave that could be takem
was laid down, viz., six moaths. Now,
the question was whether the six
months’ leave could be taken all at
once or whether it could be taken in
smaller periods subject to the maxi-
mum of six months, That was the
question which required some con-
sideration.

hu
own

Under the Act of 1954, the whole
leave had to be taken once and the
maximum amount of leave was six
months. That was considered a hard-
ship because sometimes a partlcular
High Court judge who wants to go on
leave may not like to have the whale
leave at one time as his need might
be for a shorter period. Thersfore,
it has been considered and aI:mﬂu:r

h.llhamindu.ded e
m‘:‘ Court Judges Act, ie, In
respect of these of leave when
themmmumhubmhﬂduﬂﬁ



$781 High Cowrt Judges 35 SEPTEMBRER 1958 (M:mumxm

[Shri Datar}

six months, it is open to the judges to
take leave for a shorter period, but
subject to the principle that the
aggregate amount of leave would be
only six months and not more. Seo,
that also has been made clear.

Then, as 1 have pointed out, other
points have also been made clear in
this case and it has been pownted out
that so far as pension is concerned, the
same principles have to be taken into
account.

Now, one question also arises. There
were Chief Justices of former Part B
States High Courts. We have laid it
down that the amount of leave that
they have to their credit or the
amount of actual service that they
put in should be taken into account
when, for example, they come under
the new Act, subject to the rule that
naturally they would be governed by
the provisions of the present Bill
That also has been laid down here.

In respect of vacations, there is a
provision here though the exact term
or period or periods of vacation need
not be incorporated in the Act itself.
In keeping with the dignity of the
HMigh Court, it would be better if, for
example, provisions are mada regard-
ing the exact amount of vacation in
the Rules. Naturally, these rules
have to come into force only after the
President has expressed his approval
Therefore, provision has been made
to that effect also.

16 hrs.

These are the main provisions. 1t
will be geen that this is only &n
amending Act, not an Act containing
all the necessary provisions so far as
Judges are concerned. We have got
the principal Act of 1854. We have
made only such changes as are abso-
lutely essential. I, therefore, feel that

to the hon. Members of this House.

Mr, Chairman: Motion moved:

“That the Bill further to amend
the High Court Judges (Condi=-.
tions of Service) Act, 1934, be
taken into consideration.”

Shri Nath Pai (Rajapur): Sir, thh
morning, I availed myself of the
opportunity to express some of the
anxieties that have been exercising
our mind. We then thought that the
Home Ministry, loaded as it is with
two eminent jurists of the country,
would really give serious considera-
tion to the fears that we are led to
entertain in the light of certamn deve-
lopments in the country. We did not
find that we had succeeded irn pro-
ducing such an effect upon them.
Whereas one would not like to quar-
rel with the provisions of the Act to
which he has just now relerred, 1
without wanting in any way to inflict
for a second time, the views to which
I gave expression this morning, at
this stage again, would very earnestly
like to plead with the Government
that, even if they cannot incorporate
in the body of the amending Act, at
least in practice, they should try to
follow the principles which I think, .
on other occasions, they themselves
try to uphold.

These principles have been, I beg
leave of the House for appearmg to
repeat slightly, that the executive
shall do everything in its power to
refrain from using such honours as it
can confer in the exercise of its exe-
cutive power, from bestowing them
upon the members of the judiciary.
The patent plea that they have raised
times without number is that we did
not have qualified personnel except
the Judge whom they happened to
promote. No one is going to accept
this plea as a serious defence of their
act. I am not going to attribute
motives to the act of the Government.
But, the Home Minister said that we
were challenging the integrity of the
Judges. Nothing is farther from our
minds than to challenge it.
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An Hon, Member: From their mind
00,

Shri Nath Pal: I am very happy to
have that assurance. I wigh it came
from the Treasury Benches,

But, I am afraid, while they are
protesting like this, the steps they are
taking may lead to that integrity, per-
haps indirecly, perhaps unconsciously,
perhaps inadvertently, but definitely
being undermined. We have instances
of the executive showing a tendency
to confer favours of an executiva
nature upon members of the judiciary.
We will never tire of making our
strongest protest against this ten-
dency. They should be the one peo-
ple who should not have the possibi-
lity of rising to a post which comes
to them by way of a favour conferred
by the executive. The only post to
which a Judge should expect to rise
as a matter of his own right, based on
his merit, is a higher post in the judi-
ciary, a quasi judicial post, on a judi-
cial commission, but no other post, as
is the growing tendency. I should
have liked to hear from him to allay
our fears by way of clarification, a
statement showing how many such
posts have been filled during the past
ten years at the instance or at the
behest of our executive. I should still
like him in his reply to tell us how
many Judges of the High Courts have
been promoted to posts of Governors,
to ambassadorial posts and to other
executive posts. If, in the case of the
Union Public Service Commission, the
Constitution lays it down categori-
cally that after being a member of the
Union Public Service Commissicn,
they will be not eligible for certain
posts within the purview ‘and bounty
of the executive, why are we not
extending it to the judiciary? I know
the House has rejected an amend-
ment which has sought to be made
applicable to Judges of the Supreme
Court. I am pleading that, whatever
be the law,—we may not be able to
incorporate into the Act today—at
least the executive shall zealously
guard this principle in practice and
pee to it that this bounty is not
sxercised in this form.

This morning, I made two refer-
ences to the appointment of Judges as
Ambassadors, appointment of Jolges
as Governors. This practice, it seems,
the Government is intent on follow-
ing. Whatever the motive in domg
this, the only patent argument that
the Government has put forward,
when challenged by the press and the
public in justification of it, the only
excuse that the Government has rais
ed so far is the excuse that the person-
concerned was eminently suited. Il
there such a dearth of competent per-
sons in this country that we are to-
look for the jobs of Governors only to-
the Bench? Are we just so niggard
in the production of talent in this-
country that the executive has, times.
without number, to depend entirely
for replenishing our diplomatic corps
through the supply that the Bench
can make? Now and then, the reply
given is, this was an exceptional
case. I should very humbly plead
with him, it is the exception that is
very important. Once you make this.
little loophole, we do not know, the
sinister camel of general practice may
find its way. It is against this that
once again, at this late stage, I would
like to plead with the Minister who
will be piloting the Bill, that he gives
a categorical assurance to the House
that the executive shall not use such-
honours as it has in its bounty to
confer them on the members of the-
judiciary, that Judges shall net, in-
any case, be appointed as Ambassa-
dors. Not because they are not qua--
lified. Many of them are qualified.
Juetice Chagla is most eminently
qualified. I now mention it because
we are dealing with High Court
Judges this time. I repeat, so far as
his qualifications are comcerned, so far-
as his deserving the job is concerned,
I think there cannot be two opinions:
in this country, either this side or
that. He is eminently suited for dis-
charging the duties which he I3 called’
upon as our envoy to the United
States. But, what about othei people-
who may be tempted, and then, how
do we know what has qualified them®™
One does not know, a Judge may be
tempted. He may be eme. But how
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muach harm will be done to our
whele 5ysiera? One may be tempted,
it only I behave, I may get such an
hanour, I am not accusing the parli-
cular Judge who has been appointed.
He has a flawless record of great and
-distinguished service in our judiciary.
But, if Judges begin to note that they
‘chn be promoted like that, we do not
know what course justice may take in
«our courts. I, therefore, plead with
him that neither the post of a Gover-
nor, nor the post of an Ambassador
nor any such executive post within
his bounty shall be available %0 a
Judge. Make any liberal provisions
as you are seeking to make today
regarding leave. No one will quarrel
with that. That, I repeat, is the
-safest investment we have. There-
fore, I sought the indulgence o! the
‘House to slightly appear repetitive
‘because jt is our earnest hope that
jurists as they are, they would also
share our concern to maintain the
independence of our judiciary.

Shri Vasudevan Nair (Thiruvella):
‘Sir, I too agree that it is a non-con-
troversial Bill. This Bill mainly deals
with the conditions of service of High
‘Court Judges, especially those who
were taken into the High Courts after
the reorganisation of the States. I
will come to that point because I
think, there is a patent injustice done
"to the Judges selected from the old
Part B State High Courts to the reor-
:ganised High Courts of our States
today. But, before taking up that
point, let me make some general
-gbservations.

1 was very careful in listening to
:some of the speeches made on the
-occasion of the debate on the Supreme
'Court Judges (Conditions of Service)
Bill. Now, I was listening to my hon.
friend Shri Nath Pai. I am afraid. we
-are talking too much about remunera-
tion, conditions of service etc. I am
-Quite sure nobody will blame us,
"blame the Treasury Benches too, that
our Judges are not getting a goed
:salary, that their service conditions

are not good Nobody can blame the
Government for that, that is my view.
The hon. Minister has made that very
clear in his reply to the previous
debate, Our High Court Judges, our
Supreme Court Judges and our
Judges in the lower courts are,
according to me, getting substantially
good salaries, Their service condi-
tions are tolerably good. I cannot
agree with my hon, friend Shri
Anthony that we are not able to get
eminent people as Judges because In
the bar they are getting huge
amounts and if they take up the post
of a Judge they are deprived of that
privilege of earning money. That is
another question. We should view the
entire question from a different angle.
I feel the approach to this question
made by Shri Anthony and some
other hon. Members is basically falla-
cious. You cannot satisfy anybody by
paying him a fabulous amount. Man
cannot be satisfied like that. If you
do not view the task of a Judge from
a different angle, as one of service te
humanity, as one of service to the
country, then we cannot have a judi-
ciary, we cannot have courts which
can do justice o our people, to our
country.

Our Supreme Court Judges are get-
ting something like Rs. 60,000 per
year apart from the allowances, apart
from other amenities, apart from free
housing etc. Compare it with the
most advanced country in the world.
Take the U.S.A. I hear the Judges in
that country get something like
Rs. 1,25,000. Of course, it is almost
double the amount that our Judges
are getting, but look at the difference
in the per capita income between
India and the US.A. It is something
like 1:200. I believe, taking into con-
sideration our difficulties, the back-
wardness of the country and the low
pay given to large numbers of our
employees, we are paying a substan-
tially good salary to our Judges, and
I believe you can never matiafy
people like that by paying and payiag:
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There is a mad race after money.
1 am not blaming our Judges, but in
our society today there is almost a
mad race after money, and I am
afraid it is seen too much in the
higher circles than in the lower
circles. That has become a disease in
soclety today. I am not boasting, but
we should consider the fact that in
this very country today there are
Ministers who are satisfied with
Rs. 350 a month. If a Chief Minister
can carry on his duties with dignity
on Rs. 350 a month, I cannot under-
stand why people talk so much about
raising the salaries of Judges who
draw salaries ranging from Rs. 3,000
to Rs. 5000, A Minister may get
Rs. 350, but I do not think any harm
is done to the dignity of his office, to
his integrity; nothing happens.

So, it should be approached as a
question of service to the country,
service i{o the people. The judiciary
should be seen as part and parcel of
our society. We are immersed in a
big job; that consciousness should be
injected into the judiciary too. That
is my point.

In the speeches that were made in
this House  unfortunately that
approach was not made, and I should
say in the selection of Judges that
approach is not made by the Govern-
ment too. Of course, we are running
after legal pundits. I do not object
to that. Our Judges should be very
good at law, but they should be
human beings I should say. They
should have an understanding of what
is going on in this country today, the
momentous changes that are taking
place in this country, the different
phase that we are passing through.
That kind of understanding should be
in them. I am afraid that is not
seen today.

I can substantiate that by the func-
tioning of many of our High Courts,—
[ am not speaking about any parti-
cular High Court—and by the func-
tioning of the Supreme Court also to
a certain extent. For example, in this
very House several times we have

200A LSD.-8.

drawn attention to the fact that in the
cases relating to labour disputes the
Bupreme Court is very often taking
a stand which people consider to be
reactionary. They fail to understand
the new spirit that has come to stay
in the country. I do not want to deal
with that point very much now. 8o,
the poimnt is that in the selection of
Judges, this attitude or this approach
should be there, and we should try
to inspire our Judges too with the
new ideals that are before us, with the
new task which is before us.

Now I wish to dilate on another
point. In this Bill there are some
provisions with regard to the condi-
tions of service of additional Judges
and acting Judges. The number of
Judges in our High Courts has in-
creased. Of late, in almost every
High Court more Judges have been
appointed. Still what is the position
with regard to the disposal of cases?
I am afraid in almost all the High
Courts there are a number of cases
sleeping in the files. It takes not
months but years for the High Courts
to dispose of very urgent, very impor-
tant cases. Stay orders are issued,
but the case is not disposed of for two
or three years. I know of cases like
that.

Shri V. P. Nayar (Quilon): Five or
six,

Shri Vasadevan Nair: Even for five
or six years. The stay is there for
yvears together. Why this delay? I
believe in the Law Ministers' Confe-
rence held last year the main discus-
sion centred round this topic of delay
in the disposal of cases. I  would
like the hon. Minister to explain what
steps ‘have been taken after the Law
Ministers’ Conference to expedite the
disposal of cases, what concrete sug-
gestions were sent out to the High
Courts by the Law Ministry or the
Home Ministry to expedite the dis-
posal of cases. It ig really a deplor-
able situation that exists in almost
every High Court.
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1 know a particniar High Court
where the Judges decided to work for
more hours a day. Instead of from
11 AM. t0 § .M. they decided to work
from 10-30 Am. to 5 P.M.  The poor
clerks and other officers in the High
Court had naturally to come to the
Court at least by 10-15 ax. I the
Judges are coming at 10.30 then natu-
raily the office should function at 10.15
at least. Till now the Judges have not
begun to function at 10.30. The order
is there on paper, and the officers and
the clerks and other people are coming
at 10.15 or 10 in the morning, but the
Judges still come at 11. This change
in the working hours was made in
order to expedite the disposal of cases.
8till, the position remains as before.
I feel there is no use in appointing
Judges after judges and spending
money on additional judges, acting
judges and what not, if the position
is to remain the same as before. There
should be some substantial improve-
ment. I hope the Ministers would not
wait for the coming conference again
to make speeches on this issue. We
are hearing so many speeches. Our
Prime Minister himself spoke in that
conference, and he said that our
judges were living in ivory towers,
divorced from practical life, practical
experience etc. There is no use
making speeches like that, unless you
are able to turn the corner, unless you
are gble to do something concrete. I
would like the Minister to explain the
present position as to what steps they
bave taken.

The third point to which I wish to
refer ig the question of the judges who
were taken into the reorganised High
Courts, on the reorganisation of the
States. As a matter of fact, I think
the most important provision in this
Bill is on that question. Government
will be doing an injustice to a large
number of judges, if they are pressing
the clause as it is put down in this
BilL

There was the High Court of the
Travancore-Cochin State, which was
a part B State. Now, we have got the

High Court of Xerala which is a Part
A State, or rather, which is now on a
par with the former Part A States.
Almost all the judges in the Part B
State High Court have now been taken
in into the Kerala High Court. But
certain other judges have come fram
Madras High Court. I would like to
know what the position is with re-
gard to the service of those judges
who were serving in the erstwrule
Travancore-Cochin High Court vis-a-
vis the service of those judges who
have come from Madras. In some
cases, the Jjudges from the former
Part B State of Travancore-Cochin
might have put in more service than
the judges coming from the Madras
High Court. But according to the pro-
vision in this Bill, I am afraid those
judges will be junior to those who
have come from the Madras High
Court.

Similarly, there is the former Part
B State of Hyderabad where also there
was a High Court. As a result of
integration, there is now the High
Court of Andhra Pradesh. There too,
this question has arisen, I learn, in an
acute form. If the Minister is going
to push forward this Bill as it is, I am
quite sure he is doing injustice to
those judges. After all, what is the
difference between the judgment pro-
nounced by a previous Part B State
High Court and that pronounced by a
Part A State High Court? I believe
we are giving the same value to the
interpretation of law by the High
Court of a previoug Part B State as to
that by the High Court of a Part A
State, Or, [ would like to know
whether there is any difference In
welght attached to the interpretation
of law or the judgments pronounced
by the Part B State High Court and
those by the Part A State High Courts.
Or else, why is there this difference
in the calculation of the service of the:
judges who served in the old Part B
State High Courts and those who
gerved in the Part A State High
Courts. I would like the Minister to
remedv this situation and to take
away that part of the provision, and



allow the judges of the previous Part
B State High Courts also to count
their previous service on the guestion
of promotion, if any, or transfer to
other States. I hope the Minister will
give consideration to this aspect,

Bhri Heda (Nizamabad): So far as
the general problem, namely the
salary and other conditions of service
of the High Court Judges, is concern-
ed, there is general agreement in
the House that the salary should be
adequate, and they should be able to
live comfortably. Of course, a dis-
senting note was struck by the pre-
vious speaker, who said that the pre-
sent salaries were quite fat ones, and
he made a comparison with an alto-
gether different category, namely
Ministers and said that there were
people who lived quite well with
Rs. 350 p.m. I think the comparison
was uncalled for. The two categories
live in entirely different worlds. and
the motive forces for these two cate-
gories are quite different. I do not
know to what State the hon. Member
was referring to . . .

Shri Vasudevan Nair: The Kerala
State,

Shri Heda: It may be that a parti-
cular category might have taken this
step for some other purposes, not that
more than Rs. 350 is a big sum or a
fat salary; it might be to gather public
sentiment or to win what is generally
termed as popularity.

The point is that so far as Ministers
are concerned, the salary forms a very
small part, because there are other
amenities that they get, such as travel-
ling allowance and other things. I
have no firsthand knowledge of the
State which the hon. Member was
naming now.

Shrl Vasudevan Nalr: I am glving
facts,

Shri Heda: I think there is no parti-
cylar  difference. Ministers from
aother Btates have visited my State,
and I do not find any difference either
in thelr dress or in their way of life,
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or in their place of habitation, and so
on; I do not find any difference algo
between these Ministers and even the
Central Ministers who come to my
State. So, a little difference in salary
might not go very far, and, therefore,
let us not bank upon it.

The other point that was referred
t0 wag that in other countries, the
salaries might be a little more; but the
per capita income is also much more.
Therefore, the salaries that we smre
paying are more than adequate. It is
true that the per capita income in our
country is much less; we belong to a
poor country, and poverty itself has
ite own demands. When somebody is
in a good position, he getz quite a lot
of his nephews, nieces and in-law's,
and so on, a&nd because of our
traditional joint family system or
natural affection many times we have
to support our near relations who are
not so well-placed. However, that is
a small point.

Besides, there are also the general
welfare activities undertaken by other
countries in the West. And however
much we may like such activites to be
undertaken by Government in  our
country, there is great disparity still,
in regard to medical aid, general
housing condition, communication
facilities, facilities for education and
8o on. There are so many things
which make a vital difference. If we
take into consideration all these
things, 1 think the salaries that we
are paying are quite adequate and not
fat.

There is one other point which the
previous speaker has touched, and
which I also would like to touch. He
comes from Travancore or Cochin.
Similarly, I also happen to come from
a former Part B State, the Hydera-
bad State, which was the biggest Part
B State, It was provided in the States
Reorganisation Bill that consequent on
reorganisation of States, the High
Courts of the Part B States would be
abolished. And there were reasons
for it, and we could appreciate the
reasons. There were so many Part
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B States, and there was such a big
variety, small ones and big ones,
States with very good administrative
standards, and States with very low
standards and so on. There was such
a big disparity between a judge in
a big disparity between a judge in
another Part B State, varying in gene-
ral standards, and with wvarying
salaries and so on. Therefore, it was
not possible, nor was it desirable, to
accept all the judges of the Part B
States on a par with or equal to the
judges in what were at that time
the Part A States, But I think the
Government were wise and they made
a judicious provision. The provision
was that though the High Courts of
Part B States were abolished under
section 50(1) of the States Reorgani-
sation Act, under sub-section (3) of
the same section, the President was
empowered to appoint as Judges or
continue as Judges of the successor
High Courts such of the Judges whom
he chooses and who are recommended
by the Supreme Court. This was a
very judicious provision and at least
so far as the former Hyderabad State
was concerned—I do not know about
other States—this was used. In fact,
it d-lighted our hearts, because the
High Court of the former Hyderabad
State was well known for the merit of
the Judges, the standard that it
maintained and the quality of work it
produced. So when before the aboli-
tion of the Hyderabad High Court, the
Judges of that Court were appointed
as Judges of the High Courts of either
Andhra Pradesh or Bombay or
Mysore, we felt that justice was dona.
But then a lacuna arose in calculating
their service or seniority. I do not
know what constitutional orovizion or
what intelligent interpretation of any
rule was made use of. I have tried to
understand this problem and, unless
one says that what I say is incorrect,
no rules provide that, once the service
of a Judee is a continuing service and
he has been appointed as a Judge
before the High Court to which he
belonged was abolished, it is a fresh
appointment, It is not a fresh appoint-
ment; it is not a re-appointment.

Therefore, his seniority should have
been calculated from the date of his
appointment in the High Court of the
former ‘B' State, This has not beea
done, and I think {itisa grave
injustice.

I am raising this not because I know
most of the Judges but because mos*
cf the Judges—rather all of them—
had been held in great respect. Even
in those black days when a communal
army was ruling over Hyderabad
State, the behaviour of the Judges,

irrespective of their caste, was
exemplary. They tried to help the
establishment of liberties and tried

to uphold the dignity and impartiality
of the High Court,

Therefore, I would ask the Minister
why this departure was made in the
case of certain Part B States, how the
appointment of Judges of these Courts
in the successor High Courts before
the abolition of the former High
Courts was taken as fresh appointment
or reappointment, and why their
seniority has becn moved down as if
they were appointed yesterday.
Justice demands that they should be
dealt with on par with others. 1 hope
that this aspect would be svmpatheti-
cally considered by the hon Minister

o i fag (Tzaw) : w-
ofs =gy, & 77 faa @7 7wiT 794
¥ e aergm g 7 awwen 7
fam aza Aar mam & A7 AR A
grafa @1=Y &\ = A

A T WA AT T A
gerq ag Ad § 6 erd A F oy
FTHr &% 747 & A vAfad A gfas
qAT F A F FEIF g & 0%
T ITHY ANA FT WIASAFA & Ar
gt @t afew &, ag w6 7 fer
g =Y fora avg A 220 /1Ew F wAT
fis o womw TZ@ F A WG W,
gAY oft ARG 77 I o fifae
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Shri Satyendra Narayan Sinha
(Aurangabad-Bihar): Is he speaking
on the previous Bill?

Sh. Ranbir Singh: I am speaking
on this Bill and I have ar absolute
right to refer ta anv other provision
which is relevant to this Bill,
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Mr. Chairman: Shri Achar, The
hon. Member may be brief and need
not repeat what others have said.

8hri Achar (Mangalore): Sir, I
will be very brief,

Mr. Chairman: What 1 say is this.
Only two hours have been allotted to
this Bill. At least the consideration
motion should be passed today.

Shri Achar: Sir, I welcome this
measure so far as it concerns ques-
tions regarding the problems relaiing
tc the reoganisation of States. Beforn
the reorganisation of the States we
had several High Courts and the
splary and pension conditions were
different and several problems had
arisen on account of that. I find that
the provisions in this Bill are quite
atisfactory. And, so far as that is
voncerned, I welcome this measure.

But I have grave doubt: as to the
idequacy of the conditions and the
Yemuneration that is provided for the
High Court judges. Of cou-se, befor>
e, arguments were addrosced stating
that we are in a socialistic State and
generally, pay must be reduced and
so0, w1y not tue pay of ti.- II gh Court
Judges also? Not only that. I find
from the Kerala State one hon. Mem-
ber even went to the extent of stating
that the Chief Minister is getting only
Rs. 350|- or so. I do not know what
exactly his suggestion is—whether
he wants the salaries of these Judges
must also berreduced like that.
I am afraid the comparison is rather
odious. The position of the Minister
or other politicians stands on an
entirely different footing, It may
be that a  particular party is more
anxious to get popular and it may be
willing to work without any
remuneration. In a neighbouring
State, though the salary of the Minis-
ter is only Rs. 350, I am reliably
informed that the remuneration the

Ministers got in other methods is
much more than the saslary. In fact
one of the papers published facts
stating that the present Ministers who
are getting only Rs. 350/- as salary
get, as a matter of fact, much more
than what the previous Ministers of
the other parties were getting. (Amn
Hon. Member: How?) [ was saying
that the Ministers and the Judges
cou!d not be put on the same
footing . . . (Interruptions.)

An Hon, Member: There is nobody
there; that bench is empty.

Shri Achar: I am sorry that nobody
is there, I thought they were there
then I will leave the point there. My
grave doubt is with regard to the
adequacy of even the remuneration as
provided in the Bill. It is not merely
from the point of view of comparisun
with the remuneration of the others
that we should view this. We have to
consider it from the point of view of
efficiency. Are we getting the best
men from the profession? In fact, in
the course of the debate today it was
argued, quite correctly, that our best
men, our best lawyers who are practi-
sing there are unwilling to accept the
jobs on the remuneration offered to
them. We know the best of them are
not coming forward. It is very good
to say that you must make sacrifice
and scrve the country. But are we a
nation of =sanyasis as Shri Anthony
put it? Who is prepared to be a
sanyasi? If we want the best of men
in the legal profession, we must offer
them sufficient remuneration. That is
the point to be considered more than
anything else,

From my neighbouring State, from
the Communist Party, we hear that
there is a lot of delay. I know there is
a lot of delay, Many suggestions were
given. But we know that the addition
of Judges does not improve matters
very much. Whatever may be the
position in the original courts,
whether it is the munsif court, sub-
court or district court, there is the
excuse . . .

Mr, Chairman: That point i3 not
covered in this Bill and those points
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{Mr. Chairman]
which were raised were already refer-
red to by him.

Shri Achar: 1 will finish in some
three minutes or so. I was submitting
that expeditious disposal of cases
depends upon the efficiency of the
persons appointed. Efficient members
of the bar know how they can dispose
of the cases. An efficient man is able
to dispose of ten or fifteen cases. It
is not enough to have more Judges., It
depends upon the efficiency also. From
the point of view of the efficiency of
the judiciary, it is necessary to attract
the best men in the profession. Now,

what is the position? Let us take
the income. What is the income
of the people at the top and

comoare it with what we are offering.
It is not even one-fourth. The salary
of a High Court Judge is not even
one-fourth of the earning of a top man
in the bar,

Shri Harish Chandra Mathur
(Pali): What should be the salary?
What do you suggesi?

Shri Achar: That point is not here:
1 would certainly say that elsewhere.
So far as the High Court Judges are
concerned, it is not merely the salary
that we have 1o take into considera-
tion; there is also the question of
prestige and there may also be people
who are at their old age and who may
be willing to come forward. All the

same, we should not grudge paying
them an adequate salary. 1 wanted
to point out this aspect of the

question, especially when it was
pointed out that Ministers of a parti-
cular State were getting only Rs. 350.
It may be that we may not be able to
pay adeguate probably, it may not be
necessary also as some men may be
coming forward because of the status
given to High Court Judges and may
be willing to work on a salary much
less than what the people at the top
are getting. All the same, if we grudge
to pay them a proper salary and give
them proper conditions of service, I
am afraid efficient men will not be
coming forward. From that point of
view also I felt that the provisions in
the Bill may not be quite adequate.

Shri Satyendra Naraysn Binha: Sir,
the limited objects of the Bill are two-
fold—one is to include the service
rendered by the acting Judges and
additional Judges in the sexrvice
rendred by them as High Court
Judges for calculating their pensions,
and, secondly, to take into considera-
tion the service of Part B State Judges
for computing their pensions as High
Court Judges, These are the two
objects of the Bill, and I am not going
to take up the general question which
has been raised by many hon. friends
because it is not germane to the issue
under consideration.

A point has been raised by my hon.
{riend there from Kerala and also by
my hon. friend, Shri Heda, that when
you are going to consider the Judges
of Part B States as full-fledged Judges
of the new reorganised High Court
and you are going to treat them as
continuing Judges, the question of
seniority assumes a serious proportion-
and you cunnot lightly ignore it. If
you arc going to trcat them as
continuing Judges, the scrvice render=
cd by them as Part B State Judges has
got to be taken into consideration in
determining their seniority as Judees
of this High Court. This bccomes,
therefore, very important from that
point of view.

My own fecling is that Governmant
is wrong here in treating the service
rendered by them as Judges of Part B
States equal to the service rendrered
by them as Judges of the  present
High Court for purposes of calculation
of their pension, as also length  of
service as Judges of this High Court,
because as Judges of Part B States
they would not have bcen getting
more than Rs. 2000 at the most, and
more or less they were holding posts
almost equal to District Judges in Part
A States. 1 am not disparaging them;
that is not my intention. My only
point is that they were almost on oar
with District Judges in Part A States,
and when on the reorganisation of
High Courts in those States their
position was suddenly elevated to the
judgeship of full-fledged Part A
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states, to that extent it should be
considered as a promotion in their
ChRBes.

Shri Achar: These Courts became
very much bigger when more areas
were added to their States,

Shri Satyendra Narayan Sinha: I
am coming to that. When District
Judges, Munsiffs and others are
elevated to the Bench their previous
service is not counted towards
seniority as High Court Judges or
towards their pension. In the same
way, service rendered as Judges of
Part B States should not be treated as
on par with the service rendered as
judges of the Part A States. They
could have been given credit for the
service rendered as judges of Part B
States on the basis of say, 50.50. Their
length of service there divided by two
should be considered to be the service
rendered by them as Judges of the
present High Courts in order to deter-
mine their pension. Perhaps that will
remove the serious anomaly that has
arisen today. I hope the hon. Minis-
ter will take this into consideration
while replying to the debate. and I
believe he will move an amendment to
this effect, so that this anomaly is
removed, That is all 1 have to say.

Mr. Chairman: I just want to

ascertain whether the House is going
to sit longer?

Some Hon. Members: No, no.

Mr. Chairman: In that case, I will
call the hon. Minister.

Shrl Harish Chandra Mathar: I

would like to speak and take about
ten minutes.

Mr. Chairman: But that would be
past the time.

Shri Harish Chandra Mathur: We
have got another half an hour the day
after tomorrow for this Bill I think

a point has been raised which affects
us 2

Mr. Chairman: Very well 5hri
Harish Chandra Mathur,

Shri Harish Chandra Mathur: 1
think the hon. Member who has just
spoken before I rose has done less
than justice to the Judges from Part B
States. I think by no criterian and by
no standard that such an attitude
could be adopted. If the suggestion
as made by the hon, Member were to
be accepted, 1 think you will create
such an anomaly which will be almost
ridiculous.

In the first instance, I do not think
that we should mix up the question of
seniority with the question of reckon-
ing the period for the sake of pension
and leave, Even in respect of the
question of seniarity, I think the Gov-
ernment will have to give it proper
consideration and reach a decision. I
am absolutely one with the two hon.
Members who had already spoken and
made a gricvance and had made a
comnplaint that the Judges of Part B
States have not been fairly treated.
The argument advanced by my hon.
friends that these honourable Judges
were not getting the salary which
their brothers elsewhere were getting
is absolutely not relevant to the issue,
and I cannot understand how, if they
are found fit to he on the Bench of the
High Court of a Part A State, they
should be considered as having been
promoted. I would like to know from
the hon. Minister, and would like him
to explain to us whether he considers
the appointment of these Judges as a
new appointment and as an appoint~-
ment on promotion.

So far as I know it was not taken or
accepted that all the Judges who were
in Part B States and functioning as
such were to be taken over to the
Bench of Part A States irrespective of
their meritt If I am not wrongly
informed, the Chief Justice of the
Supreme Court went round almost all
the States, discussing with the Chief
Justices of the High Courts of the
wvarious States, and there was almost
a screening which was done, and %
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was only after that screening that
they came to a definite conclusion that
a particular gentleman sitting on
the Bench was absolutely worthy of
that seat and that he could be taken
over. Even after putting the honour-
able judges to that position, and even
after the scrutiny and the screening,
if you want just to differentiate
between a judge and a judge, I do not
know where we stand, I think it was
a very uncharitable view which has
been taken.

1 think my hon. friend should have
stopped there. But he goes a  step
further and suggests that certain
modifications should be made even in
reckoning the privileges for leave,
gservices and all that. I see no justi-
fication for such a view, and I hove
the hon. Minister when speaks on this
point will give a reassuring answer
and will not give any credence to a

solitary view which has been express-
ed on the floor of the House.

17 hra.

Apart from this, I may also be
permitted to make another submis-
sion.

Mr. Chairman: How much time
does the hon. Member require?

Shri Harish Chandra Mathar:
Another 5 or 7 minutes.

Mr. Chalrman: The hon, Member
may continue on the next day. The
House will stand adjourned till
Saturday.

17.0% hrs,
The Lok Sabha then edjourned tli

Eleven of the Clock on Saturday, the
27th September, 1958,
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ORAL ANSWERS -
TIONS: . -'FD (.}UES.

U, 8. Q. Subject CovLvmus
No.

1584 Mrs. Joshiin Goa Jail 8511-13
1585 Pricesof cloth 8514—16

1586 D:x=at-alisition of Al-

ministration 8516—1°%
1587 Indian nationals in Ccy-
lon 8519
1633 Repatriates i‘rom Ccy[on 8519—23
1588 Nrgi hostiles . Rg524-25
580 Raw matericls  for Ind-
sutrics . B525—29
1590 W:g=+ Board for Cotion
Tex:ile Industry 8529—32
1592 Non-ferrous metals . Bs533—35
1593 Verification of claims 5<35-36
1594 Confererce on Rc]’ug'c
Rchabiliration 85:6—38
1595 Cardemom Bo.id £53 =40
1596 Raw Film Factory 85.j0—42
1508 Twre manufucturing
companics . 8542—44
1600 Supply of water in lh‘
Bapu Park #544-45
SNO.
No.
15 Closing down of ferry
services by  Bombay
S.cam Navig itiva Com-
paay, limied . v 854548
16 Vacation of residential
buildings in Jharia 8548—50
WRITTEN ANSWLRS TO
QUESTIONS: &550—1653
5.0,
No.
1591 Productionof cement . 8550-51
1597 Import of avtomobile
tyres . . 8551
1599 Landformhabn]::aum 8551-52
1601 Faridabad Towaship 8552-53
1602 Dhsplaced  persoas in
Tihar Colony s 8553
1603 Decline in  Textile ex-
ports f . . 8553-54
1604 Jungpura Bridge 8554-55
1605 Supply of arms by U.S. A.
to Pakistan 8555
1606 Paper mills in Madhyn
Pradesh . . 8555-56

1606-A Exportofironore .

WRITTEN ANSWERS TO
QUESTIONS—contd.

U, S. Q. Subject
No.

1607 Khadi Weaversin Jaiastha
1608  Allotment of Raw Films

r609 Hindustan Mo:ors Limi-
ted, Cucutta . g

1610 Tea girden labouir

1611 Bicyle ficraries  in
Ludhiana (Punjab)

1612 Import of Labacco .
1613 Films Divisions
1614 Shortage of X-Ray ‘F:!ms
1615 “‘India 1958 Exhibi io1"”
1616 Industrialisatioain Kerala
State . . .
1617 Installation of statutes
1617-A Manufa ture of gliders .

1618 Closure of tea estates in
Assam .

1619 Handloom I*xdustr}r

1620 Impart of furmigints

1521  Strike of Workers of Sec-
thirama  Mica Munng
Cumpany . e

1622 Geneva  Atomic Conf-
erence . . .

1623 Report of Shulapur Spin-
ning  and \M.wmg
Muil, Lid.

1624 Khadi Gramodyog Bha-
wany, New Dol .

1625 Tiruvannoor Cuwon Mlll
(Nerala)

1626 Lransport congustion

1627 Raw Film Faciory

1628 Naga hostiles . .

162y MNon-ferrous metals

1630 Nungal Ferdlizers and
Cuemicds (Kovate)
Lud. .

1631 Expor of alcohol

1632 Cement

1634 Tea propaganda abrmd

1635 Tin plate requirements .

1636 Rauioalisation in textile

mills, Kanpur
16 State Trading Corpora-
L :ma of Ladsa (Private)
Lud.
1637 Works Committees

CoLumNg

Bss7-58
8558

8558-59
8s553-60

85661
8561
862
8563
2563

8563-64
8564-65
8565
8565-66
866
8566-67

8567

8567-68

8568
8569

8569-70
8570
8571

8571-72
8572

8573
8573
8574
8574-75
857576

8576

8576-77
8577
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO

QUESTIONS—conud, QUESTIONS—contd.
U, §. Q. Subject CoLuMws U. 8. Q. Subject CoLumMNs
No. No.
1637A Stete Treding Corpora- -
tion of India (Private) 2767 Non-ferrous metals y 8s91-92
Ltd, . \ . $577-78 2768 Mmmcture of sunrmd _—
gur .
1638 Central Information Ser- 2969 Industrial Pmdumon
vice : . : 8578 Uhnit, Tripura . : 8592
1639 Cement Industry . 8578-79 2770 Delhi Land Reforms Act 8593
2771 Hospitals for displaced
1640 Centrel Zonal Council . 9 persons . . 8593-94
1641 Acquistion of land in 2772 Small-scale Industries . 8594
Delhi i . 8579-80
2773 Automobile tyres . 85094-95
1642 Industrial Estatc at Dar- 2774 Displaced perso-ns in
bhanga . . 8580 Assam ) 8595-06
1643 Contonment Board em- 2775 Fxport of iron ore . 8596
ployees . . : 8580-81 2776 Goa . . 8596
2742 Folk dences . . 8581 2777 Pubiic Cmpcmtion Cen-
tres . . 8597
2743 Handloom Industry . 8581 2778 Bhoodan Movemems ) 8508
2744 Local development works 8581-82 2779 Employment Exchanges 8598
2745 Dethi shops and Estnb- 2780 Loans to displaced persons E5¢
lishment Act . 8582 2781 Zircon . . . 8500
2746 Displaced  persons evlo- 2782 Expor:of mangineseore  8555-8600
nies in Delhi . 858 2783 Indion _ fishermen in
2747 AR, . . 8582-83 Piyan River . . ¥600
2748 Stecl for smull-scale 1,1. 2784 Land reforms . . 8600-01
dustniesin Andhra . 8583 2785 Zecinand super Zeta . 8601
5
2749 Licences for wine . 8583-84 2786 Beryllium Oxide . . 8601
2750 Catile breeding pmgfa.m- 2787 Hindustan Machine Tools
mees : 58 4 (Private) Lad. 8601-02
275z Saw and hosiery t‘acmms 2788 Incidents on Indm-Goa
in Manipur R . B_ b4 Border . . 5602
- i 2789 F.xport of hand:craf(s
2753 Dﬂiﬂ;' Da'dn C.'crncm’ 8584 guods . . B 8602-03
2954 Forcign trade missions. 8584—16 2790 Coir Enquiry Committee 5603
2755 Development of Industries B586 2791 Ashoka Howel : : 8604
" 2792 Free-lance news photo-
ol f:uf}:;nnth ampa‘mcs- 856 graphers . . . 8604-05
2757 Chemicel Industries 8587 2793 Populm:::;'loiB:ngal'ore-. 86os
L. . 2 Smuall-scale Industries in
-2758 N'ew Indusmcsu:. Punjab 8587 794 Orissa . . 8605-06
2759 Wigemepoflndia . 8567-8g 2795 Stafl in the Ministry of
296¢ Fiench Togolund . . 8588 Labour and hmploy-
2761 Hastirzpir Township 8588-£9 meat h.r: P. 8606
i i i i 2796 Staff in t l.nm:uns
2762 Pa:::sn; patiorals  in isis 79 ission . 8606—o8
ia . .
the Ministry of
2763 At%“i:: fuel xulmcmon b585-00 2797 s‘g&uimio n X 8607
t N . . . .
2764 Indian nationels in Aus- 2798 Rew material for medi- 8
tralia ; ; 8500 cines - & = 60708
Import of ucal innru-— 2 High Explosives Pl:mry
2765 o 8591 ™ N aPugd . 8608

2766 Bri-l:kprm . e 8591 2800 Dandaksrenya Scheme 8608-9
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WRITTEN ANEWERS TO
QUESTIONS—consd.
U. S. Q. Subject CoLumMNs
No.
2801, Out-of turn allotments . B6og
2802, Manuficture of wine o 860510
2803. Librariesin Nepal . 8610
2804, Exportoffoodgraine 8610
280s5. Landsto displaced persons 8611
2B06. PersoLs declared per-
jona nongrata . . B611-12
2807. Newspapers . 8613-14
2808. Food Product Factory
at Madhepur (Bihar) . 8614
2809. Lakhimpur border in-
cidents . . 8615
2810. Training Oentrcs 'ua
Tripura - 861§
2811, Industrial Esme in
Agartala (Tripura) . B615-16
2812, Partition of South
Wes" Africa . . R616-17
2%13. Porwird Trading in
Qilseeds - . . 8617-18
2814. Films on reconstruction
of a village . . 8618
2815, Bhoomidari rights in
Dethi . . 8618-19
2816. Gita Refugee Colony . 8619
2817. Extraction of Uranium
from Sea water - 8619 20
2818. Residential Quarters on
Minto Road . . 8620-21
2819. Demolition of a buil-
ding near Krishi Bha-
van . . . . 8621-22
2820, Demolition of a buil~
ding ncar Knsm Bha-
van . . . 8622
2821, National Small In-
dustries  Corporation
(Private) Ltd. . . 8622-24
2822, Industrial  Extension
Centre in Kerala. 8623-24
2823, Export of Indian sew-
ing machincs . . 8624
2824. Housingin Orissa 8625
2825. Renaming of Delm
colonies .« 8625
2826, Harijans in occupa-
tion of evacuee houses 8625-26
2827] Employee in All India
Ralio . . 8626
2828, Refugee colony at Bhn-
rat Nagar . 8627
2829. Dm.reewme-(‘itnetﬁ of
Supplies and Disposals. B627-39

WRITTEN ANSWERS TO
QUESTIONS—comntd.

U.S. Q. Subject

No.

2830,
2831,

2832,
2833,
2834.

2835.
2836,
2837,
2838,
2839,

2840.
2841,

2842,
2843.
2844.
2845,
2846.

2847.

2848.
2849.
2850,

2851,
2852,

2853.

2854.
2856.

28s7.
2858,

2859.

Titanium Dioxide, .
Swing Credit Facii-

ties Asr::mmt wlth
Poland .

Tea . . . R
State plans f .
Finance for tea gnr-
ders . 5
Demolition of huts near
AshokaHotel . "
Export of Indian films
National Small Indus-
tries Corporation (Pri-
vate) Lid. . . .
Export of teato Iran
Auctioning of Evacuee
buildings. . . .
Government buildings
Evacuee Interests (Se -
paration) Act, 1951 .
Cheap Housing Scheme
All IrdiaRadio . .
Brassware industry .

Annual Report of the
Chief Inspector of Mi-
nes -« . ]
Staff of the Indian Hlsh
Commissioner in U.K.
Remittances to  Iidia
from Heads of Indisi,

Mission abroad. .
Foreigr Service Ins-
pectors . . .
Foreign Service Allow-
ance . . .
Mining sirdars snd
quermen . . .
Closure of mines .

Bicycle ur.its in Mnd-
ras. .
X-Ray films

Songs ir. Indiar Films
Yaluers and Peons in
Regional Sertlemer,t
Commissioner’s Office
&t Jullur dur, . .
Import licences for con-
sumer goods . .
Licence for manufac-
ture of medicines. .
State Trading Corpo-
i:t(éﬂt‘. ot India (Private)

. . L]

-

B629~30

863~
8631
8631-32

8632

8632-33

£633-34
£634

8634-35
8635

8635-36
8636-37
8637-38
8638-39

8639

8639-40
8640
8640

8641
8641-43
8643
8643
8643

8643-44
8644-45
8645

8646
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QUESTIONS—con
U, 8 Q. Subject
No.

2860, Swme Tradirg Corpo-
Ettou of I1.d:ll (Pume)

2861, BExportquots . .
2863. Supply of causticsoda
2863, Ex'pctrt of mmmm

1864, Sme Tﬂding Corpo-

ration of India (Prie
vate) Ltd, . B .
State Tradir.g Corpo-

i.lttdm of India (Prwate)

. .

3865.

2866, State Trading Corpo-
ratior. of L dia (Pri\fllte}

2867. State 'I‘ndmt Corpo-
ration of India (annte}

Limited -

State Trading Cnrpo-

ration of India (anl:c)

Limjted, - .

2869. Export of iron ore )

2868,

3869A. Arms and ammunitions”

imports . .

PAPERS LAID ON THE
TABLE .

. L .

The following papers were laid
on the Tablig-—- per

(1) A copy of the Report of
the Admu.istrative Vigilance
Division for the period 1st
A.pl;l. 1957 to 315t March,
1958

(3} A Oﬁy of Notification No.

797 dated the 13th

Septmbcr 1958, under sub-
section (3) of Section 2§ of
the Rubber Act, 1947, mak-
ing certain further amend-
ments to the Rubber Rules,
1955

(A napRy of -each of the fol-
lowing Keports, under sub-
section (1) of Sectijun 19 of
the Coir

Anuurl Re on the
ﬁ%‘m’hﬂ] of thgogmr board
for the year 1957-58 .

Coromxs

8646
8646-47
B647-48
B648-49

8649
8649-50

‘“50

8650-51

8651-52
8652

8651—53

"8653

ustry Act, 1953 :—

(i) Report on the work‘n of

the Coir Board for -

ywmdmgtheammmh
1958

ARREST OF MEMBER

The Speaker informed Lok
Sabha :hl: he had recejved &
wirtless message dated the z&l:-
September, 1958 from the
trict Magi:trare, Pillibhit inti-
mating the arrest of Shri Mohan
Swarup under section 143 of
LP.C. on 24-9-1958 forl ]
food agitaiion ion in
contravention of the City magis-
trate’s Orders
REPORT OF COMMITTEE

ON PRIVATE MEMBERS'
BILLS AND RESQLU-
TIONS—~PRESENTED

Twenty-cighth Report was
presented .

REPORT OF COMMITTEE ON
ABSENCE OF MEMBERS

FROM THE SITTINGS OF

THE HOUSE—PRESENTED.

Ninth Report was presented.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLICIMPORTANCE

Shri Tayappa Hari Sonavane
called the attention of the Miais-
ter of Commerce and Industry
to the fall in textile production
in the country due to closure of
the Sholapur Spinning and Wea-
ving Mills Ltd,

The Deputy Minister of
Commerce and Industry (Shri
Satizsh Chardra) made a state-
ment in regard thereto.

STATEMENTS BY MINIS-
TERS. . . i

(f) The Deputy Minister of
Defence (Shri Raghuramaiah)
laid on the Table a statement
regarding the Annual  Report
and Audited Accounts of the
Bharai Electronic (Private) Ltd.

(#) The Deputy Minister of
Rehabilitation (Snri P.S. Naskar)
made statement correcting
the statement laid on the Table

on the 1st September, 1958 in

reply to Starred Question No.

& Shri Radha Raman and

hn.rmn Renu Chakravartty re-

ﬂ rding Evacuee Pmpm:' in
L

BILL INTRODUCED . .

The A priation (No, 4)
Bill, 1958 ek

L
-3

8655-56

8656—58

8659-60
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BILLS PASSED . ' « B659—8756 B%%.’?NDER CONSIDERA-
() The Minister of ‘The Minister of State in the
md Civil (Dr, B. Ministry of Home Affairs (Shri
Gopals Reddi) moved that the Datar) ‘moved that the High
Al (No 4) Bill, 1958 Court Judges (Conditions of
be taken into consideration, The Service) Amendment Bill, 1958
motion was adopted. i be taken info consideration.
clause-by-clsuse consideration The discussion was not con-
the Bill was passcd. cluded,

() Purther discussion on
the motion to conaider the Su-
preme Court Judges (Condi-
tions of Service) Bill, 1958 and
the amendment for reference of
the Bill to a Select Committee
continusd.  The amendment
was negitived and the motion
for consideration was adopted.
After clause-by-clause conside-
ration the Bill was passed,

AGENDA FOR SATURDAY,
29TH SEPTEMBER, 1958 —

Further discussion on Shri
Msharry’s Resolution re : ap-
pointment of a Boundary Com-
mission to adju. icate up on boun-
dary disputes between Orissa
and Bihar and Madhya Pradesh;
and coasideration of other Pri=
vate Members' Resolutions,
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